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.LEGISLATIVE ASSEMBLY 

The Assembly met in the Assembly Chamber of the Oounoil House at 
Eleven of the Clook,--Mr. President (The Honourable Mr. G. V. )favalankar) 
m the Chair. 

STARRED QUESTIONS A.ND ANSWERSt 

WRITTEN ANSWERS' 

Ru111w&t or Fram-Aau L10111Na111s WITHDRAWN ouamo AUGU'ST DllmnmilOBS 

50!. •Prof. 1'. G. Bane&: (a) Will the Honourable the Home ){ember be 
pleased to state how many licences for fire-arms of a large number of bona fide 
-citizens were cancelled during the August disturbances?

(b) Was it done on the orders of the Government of India?

( c) In how many cases were such cancellations made in different Pl'ovinoes?
( d) And to how many of such persons were the gun lioenoes granted again

:after that emergency was over? 

(e) Is it the policy of Government not to renew gun lioenoes whioh were
withdrawn during the August disturbances? 

The Honourable Sir .John Thome: (a), (c) aud (d). I have no inforniation on 
these points and the collection of the details asked for would involve an amount 
-0£ labour which would be disproportionate to tbe results. I place in the
library, how�ver, such figures as I have viz., particulars of the firearms in
the posRession of the ·public in 1941, 1942 and .1943.

(b) No.
(e) No.

tThe question hour for the day having been dispensed with, the an1wera to the queatione 
W"el'e bihl on the table of the Bou1e.-Ed. of D.

( 1497 ) 

. � 14-• 
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1600 LEGISLATIVB ASSBMBLY [26TH FEB. ~J.J  
MIssIONS 8BlIT OUT BY GovaJrllllllNT OJ INDIA 

&08. -Ill. JIaIlu Subedll: <a) Will the Honourable the Finance !4ember 
please state how many ;Missions of the (}overnment of India officials or nenona 
nominated or delegated by the Government of India have gone out of India 
.during the years 1942-48, 1948-44, 1944-45 and 194:S·46? 

(b) What was the object of sending out these )lislion!!? 
(c) What was the cost incurred by Government iD -ooDneOlion" with thee 

Missions? 
(d) Have any of these Missions submitted their report to Government? If 

-so, do Government propose to circulate copies of suoh reports ,to the ;Members 
-of the Assembly? 

(e) What WRS in particular, the object of sending Sir Jeremy Raisman during 
bis tenure of office. Rnd what was the report. which he submitted to the Gov· 
-ernment of India after his return? 

lIr. B. O. ~. Oook: (a), (b) and (0). A statement covering Central Gov· 
-ernment servants other than those employed by Railways is laid on the table. 
Information in respect of the Railway Department is being collected and will 
be laid on the table in due course. 

(d) In the majority of cases reports were submitted, but these were primari. 
ly for departmental use only. Copies of such of the reports, as can be made 
available will be placed in the library of the House. • 

(e) Sir Jeremy Raisman went first "in 1942·48 to discuss the allocation of war 
.costs between India and His Majesty's Government ~d again in 1944-45 to 
lead the delegation to the Bretton Woods Conference. The main points 
resulting from the former visit were given in the succeeding Budget speech, 
while a copy of the report submitted by the delegation on the latter occasion 
baR already been supplied to the House. 
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PLANNING ADVISORY CoM1tlITTJllE 

[26TH }<'RB, 194t> 

5CK. -Mr. KaDU Subedar: (a) Will the Honourable Member for Planr.ing 
and Development please !'Itnte how many meetings of the P.lanning Advisory" 
,Committee of the Assembly were culled since that Body was formed? 

(b) ~t papers were placed before them '! 

(c) What was the agenda? 
(d) What were the re o l~ oll , if nn,v, which were passed by them? 

The Honourable Sir Akbar lIyd&ri: (tt) Two, 

(b), (0) and (d). I :invite the Honourable Member's attention to the 
,Prol'eed n ~  the two meetillgs, :eopies of which were sent to all members of 
the Central Legislature_, ill nccordnl1ce with rnlf' 8 of the RuleR rOll t n~ to 
Standing Committees .of the Central Legislature. Copies are also ava.ilable in 
the Library. 

PBoPEBTlll8 BJDQUIsmODD IN BoMBAY 

505. -Mr. JlaDU Subedar: (a) Will the Wnr Secretary please state the total 
number of properties reqnisitioned in the Bombay city and its suburbs? 

(b) How many have !Jeen de-requisitiolled? 

(c) What was the toOtn1 amount of rent per month for these propert ~  

(d) Why are properties still being retained by the Military, and what is thc 
outlay incurred on such properties retained? 

(e) What p~po al  haye been received or considered by Government with 
regard to the temporary buildings put up? . 

(f) In view of n~ te shortAge. rlo Government propose to make these build-
ings over to the Provincilll Governments for their retention and use during the 
period when new buildings could be put up? If not. why not? 

Ill. P. JIaIOD: ~  The numher of properties requisitioned in Bomboy City 
and itt, Suburbs on lst September 194fi was: Buildings-412; Lands-1ng. 

(b) Number de-requisitioned by 31st December 1945 was: B ld n ~  

Lnnds-2. 

On 31st December a further forty properties were ill the process of being 
de-requisitioned. I hope the pl'Oces!ol will be one of gradual acceleration. 

(c) The monthly rental for the properties requisitioned on 1st September 
1945 wps: Buildings-Rs. 2.33.936; Lands-Rs. 2.98.657. 

(d) The properties retained are I am afraid still essen.tial for 'the efficient 
(un('tioning of those elemeuts of the Serviees (Army. Air Force and NavaJ> 
whose presencejs necessary in Bombay t~  find Suburbs. The mOl1t l~' out-
lay incurred on such properties, is: Buildings-Rs. 2.28,788; Lands-Re. 
~, 4, 2. . . 
(e) Ko formal proposals have been received b,v-Government with regard to 

the temporary buildings put up. 

(f) The Government is prepared to give preference to the claims of Provin-
eial Governments for the retention and use of any temporary buildings whioh 
'have been erected when they are surplus to the needs of the Services and not 
required hy another Department of the Central Government. Liaison Officere 
have been  appointed by Provincial Governments to work in conjunction with 
the Inter Services Committee for Lands and B ld n~ within the ditJereqt 
Commands. In addition. in Bombay representatives of the Bombnv Govern-
;ment. the Municipal Council nnd the Chamber of Commeree are OJ·ember. of 
the ~om  Standing Quartering Board. . 

When properties are declared surplus to the requirement.s of the Services 
the Military Lands and Hirings Semee who areresponslble {or the physiaal 
disposal al80 conuct all known interested parties. 



STARRED QUE8'l'ION8 AND AN&WERS • Ipll 

A.BSOBPTION OF DDlOBBED PBBsoNNEL 

506. 'Mr. Manu Bubedar: (a) Will the Honourable Member for Planning and 
Development plense stllte the total n.umbet· of men, temporary and permanent, 
who are to be, released in 1946 from (i) the War Department, including Army, 
Navy and Air ]<'orce, (ii) Railways, and (iii) other Departments of .(lovernment? 

(b) Is it a fact tbat sODie of them have put in exemplary service and Bre-
being now released? 

(c) What steps are Government taking for getting them re-absorbed in ot.her 
Departments? 

(d) What special worlrs do Government propose to set up for getting the<;e-
men re-absorbed? . .' 

(e) Is it a fact that, simultaneously while Indians from various services are-
being thrown out of work, Britishers are being recruited tor other services? 

(f) Have Government considered. the desirability of stopping such recruit-
ment und taking Indialls by giving them an opportunity to adapt t em el~e 
for other work for which fresh recruitment is started? 

(g) What is the proportion or' posts reserved for ex-service people in the 
Central Govergmellt and. in the various Provincial Governments, and ,,'hat is. 
the muchinery devised by Government to make necessary arrangement.s? 
The BOIlourable Sir .Akbar Bydari: The reply will be given by the Honour-

able t,he Labour Member. 

'Mas. VUJALAXMI P ~ DI '  RBTUBN TO INDIA. 

507. 'Prof. N. G. Ranga: Will the Honourable the Home Member be' 
pleased to state: 

(a) if there is any truth in t ~ rumour that the Government of India or th ... 
Government of Grent Britain is putting obstacles in the way of Mrs. Vijialaxmi 
Pandit's return to India; 

(b) if she ha'-1 applied to him Cor permission and other facilities to return to 
India; if so, when und what reply has been given to her; and 

tc) whether Government will give an assurance that she is free to return t.'lo 
India whenever she likes? .. 

TDe Bonourable Sir .John Thorne: (0) None whatever. 

(h) lind (c). l\Irs. !)undit has already returned. to India. 

EFFOBTS BY OFJ'ICIA.LS FOB SUPPORT OF GOVBBNlIlENT-FAVOUBED PABTIES 
IN PRo VINOES 

508. ~.r • .Ahmed E. B . .Jafler: Will the Honourable the Home Member be-
pleused to state if he o~ re('eived -urgent representations in regard to the efforts 
by GovE'rnment Officials in Provinr:p.R. to C/)flrt'e and corrupt people in the rural! 
areas to secure support. for parties favoured b.v local Governments? • 

The BODourable Sir .John Thome: The subject matter of this question is 
prinutl'i1,v the concern of the Provincial Oovernmellts and not of the Governor-
Henersl in Council. 

MUSLnfS IN 1. N. A. 

609. *Kr • .Ahmed II. B • .JalJttr: Will the War Secretary be pleased to la.v Q 
IItatement ori the table' of the Honse for the information of Members showing: 
(i) the n,umber of Muslims among t o ~ who joined the I.N.A.; 
(ii) the number of Hindus who joined tbj! I.~. .  

(iii) the number of ?l:luslims killed and o nd~d and 'missing while serving 
with the 1. .~.  and -

(iv) the n~ er of Muslims who died while p~ onera of war in the hancW 
of the Japatleee? 
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Mr. P ..... : The information on this subject is not very accurate e ~  

.()f the lack of records kept by the Japanese; but the approximate figures are 
as follows: 

(i) and (ii) Military members of the I.N.A. about 12,000 Hindus; Kbout 
.0,000 Muslims; and about 8,000 Sikhs and others. 

Oivilian members of the LN.A.-rather more than 20;000 of whom 95 per 
.cent. were Hindus. 

(iii) It is not possible' to give a figure as the Japanese records of slWh 
-casualties have not been recovered. 

(iv) A$ announced' by H. E. the Viceroy, it is estimated that about 11,000 
members of the Indian Army died whilst prisoners of war. It is impossible 
'to estimate how many of these were Muslims, since the Japanese apparently 
k(lpt no record of such caBes. Up to the present only some 1,000 of tllese 
,casualties have been confirmed officially,. of whom approximately 35 per cent. 
'Welle Muslims. 

BBDU'O'.l'ION IN DD'DOII hBsoDBL 

610. *1Ir. Jlanu SubecIar: (a) Will the War Secretary please state what the 
bighest number of men and personnel was in all the branches of the Indian 
Defence (Army, Navy and Air Force), including recruits in training, during 
the last six years? 

!b) What is the estiJnated strength in comparison wita the above figure 
today, and to what total number is it intended to reduce this number? 

(c) By what instalments and in what time is it expected to complete this 
:.reduction? 

(d) Is there any discrimination in effecting such reductions either with 
Tegard to communities or with regard to provinces? If not, what is the basic 
.policy of Government in this matter? 

'(e) Is it a fact that decisions as to the total personnel in all the branches 
!Of Defence are taken not in India, but are received from the Imperial Defence 
~ n l in London? 

(f) Has any report been made by the Cariappa Committee with regard to 
'the size of the Army in future and will R copy of it be circulated to the 
Members of the Assembly and an official day assigned for its discussion in this 
House? 

Mr. P. Kaaon: (a) Indian Army-20,53,OOO R.I.N.-32,917; R.I.A.,F.-
::l9,820. 

(b) As regards t e~ r t part, I regret that it would not be in the publio 
interest to give the present actual strength but substantial reduotions have 
already taken place. As regards the second part. the strength of the forces 
,which will be required in the post-war period, hal not yet been deGided. 

(c) It is not yet possible to 8ay when demobilization will be completed 
but it is estimated that by the 1st of April next year the following will have 
been demobilized: 82,000 British officers; 7,000 Indian offioers; 180,000 British' 

.other ranks; 1,540,000 V.C.Os., LO.Rs. and non o~ atant . 

I would also refer the Honourable Member to my reply to Mr. Ayyangar's 
question No. 198 on February 12th. ' 

(d) and (e) No, Sir, cert,ainly not. 
(f) No, Sir. The. Reorganisation Committee, as I have previously explained, 

. W8S 8 committee consisting of staB officers appointed by H. E. the Commander-
in-Chief in order that they might report to him personally on the problems 

;rreferred to' tAem. T4e Report will not be published but decisions which are 
. taken on the recommendations of the Committee will usually be published. 



e 
8'rARRBD QU8STIONS ,AND. ~ D  

Da:OBILIU'l'XOlf a. PtiUft o~pD1  

.11. *Mr. 'Ahmed •••• .Jatrtr: Will.the War Secretary be pleased. to state: 
(a) if it is a fact that. therp. are more than 21 Million peasant soldiers wait-

ing to be demobilized; 
(bl whether they have to be reabsorbed into the Indian villages; 
(c) whether they want land urgently; 
(d) whether out of the Government planned schemes of irrigation covering 

some 16 million acres, much of this could be made available for the peasant 
soldier; and 

(e) whether Government are aware that these two and a half million 
peasant soldiers are now anxiously waiting for Government proposals on this 
mutter? 

lIr. P. Malon: (a) No, Sir, there are not 21 million men to be demobilised, 
fHId mallY of those who will be demobilised are not peasants. The published 
figures show that approximately 600,000 men will be demobilised up to Slst 
May 1946. It is not as yet possible to supply a figure for the whole period 
of delllobilisation. 

(b) and (c) According to answers received in response to a questionnaire 
which was sent to a large cross section of the Army, about 35 per cent. of the 
men awaiting demobilisation desire to be employed on the land, but it is not 
known how many of those who want agricultural employment have land of 
their own to whjch to return. 

(d) Provincial Governments will no doubt con!ider sympathetically the 
claims of demobilised personnel to a share in land to be brought under culti-
vation, under now projects. Much of the land under such projeq,s is however 
alJ"eady under oultivation. , 

(e) Yes, Sir, there is much interest, but the amount of new land available 
for cultivation is small. A statement on the whole question will shortly ~e 
published through service channels. 

I. N. A. PlIBsONNBL DEALT WITH BY CoURTS M.A.a'l'IAL 
51t. ·Shrl Sri Prakua: Will the War Seoretary be pleased to state:' 
(8) the number of I.N.A. men who have been brought' before the Courts 

Martial or other courts of law for .trial; 
(b) the number of those acquitted or sentenced to punishment; 
(c) the nature of the puniahment inftiQted; 
(d) the number affected by each type of punishment; "ud 
(e) if any were sentenced to death; if so, how many a.od the manner and 

Jllace of ,executie>n? 
Mr. P. ~Il: (a), (b), (c) and (d) I lay two statements 011 the table, 
(e) I have already answered this fully in my reply on the 18th of this month 

to Professor Rangs. 's queition No. 887. • 



s"
""

" .
A

-C
o

w
fl

)l
""

'"
 

••
 N

o.
 

N
am

e 
Pl

ac
e 

an
d 

ci
at

. o
f t

ri
al

 
C

lb
ar

pe
 G

O
 .
. h

lo
b 

co
nv

ic
te

d 

1 
2 

a 
, 

Fi
na

l r
ee

ul
t o

f t
ri

al
 

D
ef

en
di

ng
 O

ftl
oe

r 

5 
6 

.... 01
 -... 

.) 
1

-
·
-
-
-
-

-I
--

.
_

-
-

I 
I 

99
40

 H
av

. 
M

el
a 

Si
D

gh
. 

15
 

P
un

ja
b 

R
eg

t. 
Su

m
m

ar
y 

G
en

er
al

 
C

ou
rt

 I 
D

ee
en

ia
a 

M
ar

ti
al

, 
D

el
hi

. 
8t

h 
an

d 
12

th
 J

un
e 

1
9

«
. 

T
ra

ns
po

rt
at

io
n 

fo
r l

ife
, r

ed
uc

-
ti

ao
 t

o 
th

e 
ra

n
b

 a
nd

 d
ia

-
m

ia
al

. 

2 
I 1

86
62

 
e
~

 
C

ha
tt

er
 S

iD
gh

, 
5/

8 
Pu

nJ
ab

 R
eg

t.
 

1D
DI

l'
~ 

G
en

er
al

 
C

ou
rt

 I 
W

 ..
..

..
..

..
..

..
 tIa

e K
iq

 I 
D

ea
th

 b
)' 

be
in

g 
ha

ng
ed

 
M

ar
tI

al
, 

D
el

hi
. l

4,
th

 J
un

e 

3 
I 9

89
6 

Se
po

y 
N

as
ir

 S
in

gh
. 

8 
B

ur
m

a 
B

iB
ee

. 

4, 
I 1

06
70

 H
av

. (
C

. M
. H

.)
 O

n
b

r 
C

ha
nd

. 
2/

12
 F

. F
. 

B
. 

" 
I 7

80
4 

H
av

. 
H

oe
hi

ar
 

Si
ng

h,
 

2/
17

 D
og

ra
 B

eg
t.

 

IN
4.

 

Su
m

m
ar

y 
G

en
er

al
 

C
ou

rt
 

M
ar

li
al

. D
el

hi
. 1

6t
h 

Ju
ne

 
11

". 
Bu

m
m

ar
r 

G
en

er
al

 
C

ou
rt

 
M

ar
tia

l. 
D

el
hi

. 
20

th
 J

un
e 

1
9

«
. 

D
it

to
 

6 
I 6

77
5 

H
av

. 
D

u
lp

 M
al

, 
2/

1 
I Bu

m
m

ar7
 

G
en

er
al

 
C

ou
rt 

G
ur

kh
a 

R
if

le
s.

 
K

ar
ti

al
, 

D
el

hi
. 

"t
h

 J
ul

y 
1

9
«

. 

D
it

to
 

D
it

to
 

D
it

to
 

D
it

to
 

7 
15

21
7 

Se
po

y 
(L

IN
k.

) 
K

ar
ta

r 
Si

ng
h,

 1
/1

1 
Si

kh
 R

eg
t.

 
Su

m
m

ar
y 

G
en

er
al

 
C

ou
rt

 II. n
-t

io
D

 
X

an
ia

l. 
N

ow
ah

er
a.

 
17

th
 

2.
 
~
 

..
..

. 
ap

iD
at

 ~
 

Ju
ly

 1
9

".
 

K
in

e.
 

8 9 

16
18

3 
Se

po
y 

B
aj

ja
n 

Si
ng

h,
 

1/
11

 S
ik

h 
B

eg
t.

 

15
71

8 
Se

po
l. 

G
ur

di
al

 S
in

gh
, 

1/
11

 S
ik

h 
.R

eg
t. 

S
um

m
ar

y 
G

en
er

al
 

C
ou

rt
 

M
ar

ti
al

, N
ow

ah
er

a.
 

19
th

 
Ju

ly
 1

94
4.

 

D
it

to
 

• 

1.
 n

-t
io

n
 

. 
. 

. 
I. W

=.
 ".

 IIp
iD

n 
th

e 

1.
 n

-t
ia

o
 

. 
• 

. 
2. W

1::
. "

. .
...

. th
e 

D
it

to
 

T
ra

ns
po

rt
at

io
n 

fo
r 

lif
e 

D
it

to
 

D
ea

th
 b

)' 
be

in
g 

ha
ng

ed
 

rr
-.

...
.v

.r
ta

ti
on

 f
or

 l
if

e 
an

d 
-c

U
;;f

;.u
. 

D
it

to
 

D
it

to
 

M
aj

or
 R

.C
.L

. B
ri

gh
t,

 I. 
H

yd
er

ab
ad

 
B

. 
B

ar
-

ri
st

er
-a

t-
L

aw
. 

L
t.

 L
.C

. 
G

re
en

. 
SE

A
 

T
IC

 (S
ol

io
ito

r )
. 

D
it

to
. 

i ~ ~ 
C

ap
t. 

H
.B

.C
. 

H
or

ra
U

, 
G

.S
. B

ra
nc

h,
 G

H
Q

 (
I)

. 
= 

(B
ar

.-a
t-

Lt
4w

). 
i 

D
it

to
. 

C
ap

t.
 E

. W
. H

ei
r. 

B
IA

SO
 

(S
ol

ic
ito

r)
. 

C
ap

t.
 B

.W
. F

id
ge

on
,l

l 
Si

kh
 R

eg
t. 

D
it

to
. 

• ~ j r 
L

t.
 G

. 
K

. Q
am

ti
rt

ha
lr

ar
. 

;...
 

II
 S

ik
h 

&
ea

t!.
 

en
tr

e:
..

.~
 



at
 
~
 

10
 I 

18
03

 s
.p

oy
 P

ad
am

 B
ab

ad
ur

. 
M

yi
tJ

E1
in

a 
B

n.
. B

un
D

a !
'ro

n-
ti

er
 l!

'o
ro

e.
 

11
 

10
6'

8 
Se

po
J"

 
(P

/L
fN

k)
 

H
az

ar
a 

Si
ng

h.
 

fi
ll
 

Pu
nj

ab
 

Re
P.

 
12

 I
 M

T 
50

39
81

 
I'

it
te

r 
(C

lu
e'

 D
) 

B
ar

da
r S

in
gh

. I
A

O
C

. a
t'

 '/
11

 
·G

ur
kh

a B
i1

le
L 

13
 I

 H
 1

73
3 

H
av

. 
C

le
rk

 (
C

_
 I)

 
L

ac
hm

an
 S

in
gh

. 
L

A
.)

[.
C

 •• 
aU

. 4
/7

 G
ur

kh
a 

B
if

t •
• 

14
 I 8

45
4 

S
ep

oy
 F

a.
kU

 S
in

gh
, 1

/1
6 

Pu
nj

a6
 -

R
ep

.,
 

at
t.

 
'/7

 
G

ur
kh

a 
R

iB
ee

. 

15
 I

 2
88

96
 

L 
O

. 
Ja

m
. 

K
ea

br
i 

C
ha

nd
 S

ha
rm

a,
 B

IA
B

C
. 

16
 I

 6
12

0 
Je

m
.D

ai
ba

ba
du

rT
ha

pa
. 

2/
1a

t G
ur

kh
a 

R
iB

 ••
 

17
 I

 3
41

6 
Ja

m
. 

B
. C

. 
G

ow
d,

 l
il

t 
. B

n
 •• 

M
ya

or
e 

In
f.

 

18
 I

 1
66

18
 I

. O
. J

am
. N

'1
kb

 B
am

. 
5/

2 
Pu

nj
ab

 R
eg

t. 

Su
m

m
ar

,' 
G

en
er

al
 

C
ou

n 
I W

 .
..

. 
"
..

 ..
..

..
. t

he
 E

m
, 

M
ar

tia
l. 

D
el

hi
. 

28
m 

a
t
l
~
.
 

S
1I

IIU
II6

r7
 

G
fII

Q
en

l 
C

ou
n 

Ka
ri;

ia
I. 

D
el

hi
. 

21
th

 
A

ug
ua

tI
N

'. 

B
lu

rm
ar

,' 
G

en
er

al
· 

C
ou

rt.
 

M
ar

tia
l. 

C
aI

oI
nt

a.
 

8t
h 

O
o
t
o

e
r
l
~
.
 

D
it

to
 

D
it

to
 

D
iU

o 
(2

 G
OU

DY
) 

O
on

ae
aI

iq
 th

e 
ui

at
ea

oe
 o

f.
 

d
e

m
p

 t
o 

..
..

. w
ar

 a
pi

D
B

t 
tb

eK
iq

. 

Su
m

m
ar

,' 
G

en
er

al
 

C
ou

rt
 I

 w
.,m

g 
w

ar
 a

pi
D

.I
t t

he
 K

in
g 

M
ar

tia
l, 

C
al

cu
tta

. 
10

th
 

O
ot

ob
er

 1
~
.
 

G
en

er
al

 
C

ou
rt 

M
ar

tia
l, 

D
el

hi
. 1

2 
&

 
13

th
 D

ec
em

· 
e
r
l
~
.
 

G
en

er
al

 
C

ou
rt

 
M

ar
tia

l. 
D

el
hi

. 
12

th
 

l!
'e

br
u.

.,.
 

19
45

. 

G
en

er
al

 
C

ou
rt

 
K

ar
tia

l. 
D

el
hi

. 
18

th
 

Fe
br

u&
r)

' 
19

41
. 

0
--

1
 

C
ou

rt 
Ka

rti
aI

. 
D

el
hi

. 
11

 th
 

Ja
n1

llU
7 

IN
5.

 

D
it

to
 

D
it

to
 

D
it

to
 

D
it

to
 

D
itk

» 

D
ea

th
 b

y 
be

in
g 

ha
ng

ed
 

D
it

to
 

B
. I

. 
fo

r 
1 

ye
ar

s 
an

d 
di

e·
 

m
ia

aa
l. 

r
a
o
a
~
t
a
t

o
n
 

fo
r 

lif
e 

an
d 

di
m

uu
al

. 

D
ea

th
 b

y 
be

in
g 

ha
ng

ed
 

D
it

to
 

T
ra

na
po

rt
at

io
n 

fo
r 

lif
e 

&I
1d

 
di

em
ia

aa
l •

 

D
it

to
 

L
t.

 L
. C

. 
G

re
en

. 
1D

te1
l· 

C
or

ps
 

at
t.

 
B

.I
.D

. 
(S

ol
ic

ito
r)

. 

L
t.

 S
.A

. H
oa

ai
D

. B
IA

SC
. 

• B
 ' 

M
. T

. T
rg

. G
ro

up
. 

C
ap

t. 
M

. 
S.

 
H

aq
qa

ni
. 

IA
O

C
. 

22
0 

LA
-O

.D
., 

pl
ea

de
r 

w
it

h 
ri

gh
t 

o
f 

au
di

eu
oe

 
in

 S
ea

aio
DB

 
C

ou
rt.

 
a.

 
. 

..;
 

L
t.

 
J.

 R
. 

C
ol

ch
ee

te
r. 
~
 

B
A

O
C

 P
or

t O
rd

na
nc

e,
 :

:a 
C

al
cu

tt
a,

 B
ar

.-
at

-L
aw

. 
~
 

L
t. 

J.
 

R
. 

C
ol

ch
ee

te
r, 

'§ 
R

A
O

C
 P

or
t O

rd
na

nc
e,

 l:
 

C
al

cu
tt

a,
 B

ar
.-

at
-L

aw
. 

'"'
I 

B
.A

. (
C&

I1
ta

b.
). 

La
w

. 
~
 

IJ
I 

C
ap

t. 
H

. B
. C

. 
H

an
al

l, 
> 

B
ar

.-
at

-L
aw

. 
21

 
t:I

 > 
L

t. 
Id

ri
a 

A
hm

ad
, 

I.
A

.O
. 
:l 

C
., 

Pl
ea

de
r.

 
~
 

C
ap

t. 
B

. S
. 

W
ad

ha
w

an
, 

39
 I

nd
. 

Fi
el

d'
 C

eD
ao

r 
U

ni
t, 

w
ho

 h
aa

 
pM

H
d 

th
e 

PI
O

ae
oo

tin
g 

IIU
I-

pe
et

or
'. 

E
xa

m
in

at
io

D
 

in
 

H
ig

he
r 

. C
rim

in
al

 
L

aw
 

at
 

th
e 

Po
lio

e 
T

ra
in

in
g 

8o
ho

ol
, 

Ph
il

· 
la

ur
. 

L
t.

 G
. W

. H
ill

. R
.A

.P
.C

., 
So

lic
ito

r 
o

f 
th

e 
8u

pr
eJ

re
 C

ou
rt

. 

= IJI -«:II -«:II 



- ~ 
S.

 N
o.

 
N

em
e 

P
..

-.
 a

nd
 d

at
e.

 o
f t

ri
al

 
C

ba
rg

eI
 o

n 
w

hi
ch

 c
on

vi
ct

ed
 

Pi
na

l r
ee

u1
t 

of
 tr

ia
l 

ne
(e

od
in

i"o
L 

era
 

1 
2 

3 
• 

5 
8 

-:1-
:-86

5 H
av

. 
Sh

iv
 

C
ha

rtm
 I 

1 -
--

--
-1

 
-
-
-
-
-
-
f
-

S
llI

IlI
Il&

ry
 

G
en

er
al

 
C

ou
rt

 I W
ag

in
g 

w
ar

 a
ga

in
st

 th
e 

K
in

g 
I Tr

an
sp

or
ta

ti
on

 
fo

r 
lif

e 
an

d 
C

ap
t •

. J
. 

C.
 

aJ
'~
 ~
 

Si
aL

, 
G

H
Q

<I
) 

$I
p .

. 
8i

D
gb

. 5
/2

 P
un

ja
b 

R
eg

t. 
M

ar
ti

al
, D

el
hi

. 
28

th
 A

pr
il

 
di

sm
iB

lla
l. 

IN
f.

 
So

li
ci

to
r.

 

20
 I 

1l
.8

68
 H

av
. 

ob
am

be
l S

in
gh

. 
5/

2 
Pu

nj
ab

 R
eg

t. 

21
 I

 1
03

76
 L

{N
k.

 
C

ba
ra

n 
Si

ng
h,

 
8 

B
ur

m
a 

R
if

le
s.

 

22
 I

 8
77

1 
N

ai
k 

N
ag

in
da

r 
Si

ng
h,

 
8t

h 
(P

. 
F.

) 
B

u.
. 

B
ur

m
a 

R
if

le
s.

 

23
 I

 1
56

67
 

Se
po

y 
(L

iN
k)

 
Is

be
r 

Si
ng

h,
 1

/1
1 

Si
kh

. R
eg

t. 

~
a
r
,
.
 

G
en

er
al

 
C

ou
rt

 
M

ar
ti

al
, 

D
el

hi
. 

5t
h 

H
ay

 
1M

3. 

m
~
a
r

 
G

en
er

al
 

C
ou

rt
 

K
al

'ti
al

. 
:H

al
ta

n.
 6

th
 

Ju
ly

 
IN

lf
. 

Su
m

m
ar

y 
G

en
er

al
 

C
ou

rt
 

M
an

ia
l, 

M
ul

ta
n.

 3
rd

 J
ul

y 
I S

US
". 

~
I 

C
ap

t. 
Sh

ah
 

N
a
_

z
 

K
ha

n,
 I 

~ 
l/

U
 P

un
ja

b 
R

eg
t.

 

S1
lD

UI
lII

ol'
y 

G
en

er
al

 
C

ou
rt

 
M

ar
ti

al
, 

N
ow

ah
er

a.
 

7t
h 

Se
pt

em
be

r 1
9

".
 

(i
i)

 
C

ap
ai

D
. 

P
. K

. 
Sa

hg
al

, 
2/

10
 

B
al

uc
h 

R
eg

t.
 

(i
ii)

 
L

t.
 

G
. 

S.
 

D
hi

ll
on

. 
Il

l.
 

Pu
nj

ab
 R

eg
t. 

~
 

O
til

er
al

 
C

ou
rt

 
~
~
 D

elh
i. 

5t
h 

N
ov

-
em

be
r 

IN
a.

 

D
it

to
 

D
it

to
 

1.
 D

es
er

ti
on

 
. 

I D
ea

th
 b

y 
be

in
g 

ba
ng

ed
 

2.
 W

ag
in

g 
w

ar
 

ag
ai

ll8
t 

th
e 

K
in

g.
 

1.
 D

ee
er

ti
on

. 
2.

 D
ee

er
tio

n.
 

D
es

er
ti

on
 

( I 

D
it

to
 

R
. I

. f
or

 6
 

ye
ar

s 
an

d 
di

s·
 

m
is

sa
l. 

t(i
) 

W
ag

in
g 

w
ar

, 
ab

et
m

en
t,

 
} 

,P
u

rd
e

r.
 

(i
i)

 1
!J&

gi
ng

 W
ar

. 
(i

ii
) 

W
ag

in
g 

w
ar

. 
C

lI8
hi

er
ed

 a
nd

 f
or

fe
it

ur
e 

of
 a

ll
 p

ay
. 

C
ap

t. 
M

. 
Y

. 
Cb

aild
ri. 

8t
h 

P
un

ja
b 

R
ep

..
 

A
dv

oc
at

e,
 S

.C
. (

L
e

p
l)

 
D

el
hi

 D
ia

tr
ic

t..
 

t1
 

M
aj

or
 P

.H
.H

. G
al

br
ai

th
, 
~ 

1s
t B

U
l'D

lIt
. R

ep
. 

~
 

D
it

to
. 

j ~
.
 .. '* • .. 

M
aj

or
 W

.B
.K

. B
at

.t
y.

 1
1 
~
 

Si
kh

 R
eg

tl
. C

en
tr

e.
 

~
 

M
r. 

B
hu

ia
bb

ai
" n

e.a
J J

 
22

 D
ef

ea
c&

 C
ota

uB
ii. 

,....
, f ~
 

~
 ~
 Dec

eme
o:! 

I W
ag

in
g 

w
ar

, b
ru

W
it

y.
 

H
 

I 
A

bd
ul

 R
ae

hi
d 

R
. I

. f
or

 7
 y

ea
rs

 
M

r. 
A

bd
ul

 A
zi

z]
[b

aD
. 

• .... 
IN

S.
 

-
" 

~
 

/ 
.

'
~
 

.J
 



8"
".

".
.,.

, B
--

oi
W

l O
ou

""
 

S.
 N

o.
 

N
lII

D
e 

P
_

e
 o

f t
ri

al
 

C
ha

rg
ee

 o
n 

w
hi

ch
 c

on
vi

ct
ed

 

I 
~
 A

w
ad

es
hw

ar
 R

ai
 P
~
d
 

D
el

hi
 

. 
. 

Se
ct

io
n 

3 
oC

 
th

e 
E

ne
m

y 
A

ge
nt

s 
O

rd
in

an
ce

, 
IN

3
 

(i.
e.

, a
id

in
g 

th
e 

en
em

y)
. 

Se
ct

io
ll 

12
1·

A
, I

,P
,C

. 

2 
8e

po
y 

K
ar

ta
r 

Si
nJ

h 
D

el
hi

 
D

it
to

 

3 
Se

po
y 

K
a
n

_
l S

iD
gh

 
. 

D
el

hi
 

D
it

to
 

R
es

ul
t o

f t
ri

al
 a

nd
 d

at
e 

of
 

pr
on

ou
nc

em
en

t 

-
-
-

r
~
a
t

o
n
 

fo
r 

li
C

e.
-

27
th

 
Y

 1
9,

U
. 

T
ra

ns
po

rt
at

io
n 

fo
r 

tl
if

e.
-

18
th

 D
ec

em
be

r 
IN

4.
 

D
it

to
 

. 
. 

N
lII

D
e 

of
 ju

d
p

 

C.
 M

. 
O

rm
er

od
. 
~
 

I.C
.B

., 
Sp

ec
ia

l 
Z. 

. 
un

de
r 

th
e 

En
-*

" 
A

ge
nt

s 
0r

di
D

an
0e

. 

D
it

to
. 

D
'
~
.
 

CD
 ~
 E
 

:1:1
 ~ IJI
 

o.
! 
~
 

Z .IJ
I > :;,:
 

1:1
 ~ ~ = III ;; ... -.
) 



1118 LBGIlLATIVB ASSBIIBLY ~ B .F... 19td 
AIuNrruIs TO I.N.A. MBN IN B.!.IUD17BQ.dJ[ CAMP 

118 •• 8hrl Sn I'rakua: Will the War Secretary be pleased to state: 
(a) the number of I.N .A. men detained in the Bahadurgarh Camp; and 
(b) the amenities in the matter of letters, newspapers and inl!erviewa 

afforded to them; and if their relatives are allowed to meet them and if they 
can supplement their food? -

1If. P. Kuoa: -(a) All those held in the Bahadurgarh Holding and Bnquiry 
Centre on 14th of this month, 1,280 in number, were memben of the German 
Y50 Regiment. 

(b) As I have said before, these men are treated as IncUan Army. personnel 
under arrest. Thl> following are the answel's to the spl>cific questions put by 
the Honourable Member: 

LetteTB.-They mlly write one letter 11 fortnight, but there is no limit to 
the number of letters they may receive. 

New.papera.-They get the same newspapers as the Guard battalioll. 
Inte",i.wa-are allowed with relatives in compaaaionate cases. If anyone! 

is selected for trial he is allowed free access to his counsel and relations. 
Allowance •. -In addition to receiving tlleir full rations, V.C.0.8 ·ana other 

ranks are credited with 11 rupees 4 annas and 5 rupees 10 annas respectively 
per month for expenditure in the Camp C,nteen. 

DLS1UlfrL[ft'G 01' A.aoDBO.IS Coft'STBUOT.O Of B.ft'aBS DuTJuor 

61'. -Slut lid PraIraIa: Will the War Secretary be plealed to atate: 
(a) the number of aerodromes constructed in the district of Benares during 

the war; and 
(b) if these are being dismantled; if so, when the procell is likely to end; 

if not. when, the dismantling is likely to be taken in hand? 
1If. P. 1IuoD: (a) Three. 
(b) Of the three airfields, two (nameJy Uajwal'i aud Madho Singh) are 

surplus to the requirement.s of the Defence Services and, with the exception of 
the pucca runways, t·axi tracks, and hardstandings, these two airfields will be 
disposed of. It is too early to say how long this process will take. The third 
airfield (Babatpur) is provisionally required for the development of Civil 
Aviatlbn. 

AGBIODLTtTB4L !.&No UQt1ISITIOlfllO OUB.INO W ..... 
&16. *Prof ••• G. Bulla: Will the War Secretary be pleaeed to state: 
<a> how much of agricultural land W88 requisitioned during the war; 
(b) whether the compensation due waa paid to the peasants concerned; 
Cc} how much of that land has been retumed to the peasants; and 
Cd) when the rest of it will be returned? 

lIr. P ...... : (a) and (b). It is regretted that it is not poasible to give 
the information required as the requisitioning authorities under the Defence of 
India Act and Rules are toe District Officers of Provincial Governments who 
are responlible for the maintenance of proper records and for payment of 
compensation to the peasants and land owners .. 

Large areae of land including agricultural land were requisitioned but 
records are not available which would show how much of it was agricultural 
land. 

(c) and (d.). Accurate information regarding requilitioned agricultural land 
returned to the peasants is not available but every effort is being made to 
release the land ae rapidly a8 it can be released, unless it is required for the 
.emcee permanently. Orders have already i.sued for the .release of ~  major 
propertill. • \0 



8T&BBIID QUB8TION8 AND AN8WBBS 

PBoVINOUL UD CoJDlt7li.£L QVOTA. IN COTtiL SUVIOIIS 
161t 

b16. ·Khaa. Bahadur Hablbur B.ab.man: (a) Will the Honourable the Home 
Member please state if it is II. fact that some time ago the Supply Department 
(when Sir HamaSWll-lflY Mudalilrr wall the Member ill Charge) issued a press 
note saying that in the services in that Department due representation will be 
given to minorities and provinces? If so, how far has this polioy been followed 
in respect of minorities as well as of the provinces? 

(b) Will this policy of representation of provinces be followed in other De-
partments of the Central Government, as there are many provinoes which have 
little or no share in the Central Services? If not, why not? 

The BODOUl'able S1r 101m 'l'homl: (a) A press note was issued by the Supply 
Department stating that iu tielecting temporu.ry personnel for retrenchment the 
t:onsideratiollti adopted are the ~ ta l t  of the individual for the duties to 
be entrusted to him, length and quality of service and experience, the need 
to avoid "age blocks", adherence to standing orders requiring adequate re-
p'resentation of minority eOllllHunities, and regard to fair representation of the 
several provinces. I have no reason to s'uppose that this policy has not been 
followed ill pradiee. 

(b) The Government have already issued general instructions designed to 
safeguard the minority communities during the process of retrenchment. They 
do not propose· to issue similar instructions in the case of provinoial represen-
tation, 

_ IN8VI'I'IOIlINOY 01' BBO..lDOA.8'1'IlfG IN INDIA. 

51., •• J[b,Ia, B&ba4ur Jlabibar Bahmu: (a) Will the Honourable Member 
for Information and Broadc88ting be pleased to stllte when the Radio Station 
for I'atna is likely to be installed? Why has it not been instaI1ed so far, though 
it WM contemplated even before the war? 

(b) Is it a fact that recently the Honourable Member lIDIlouncea plBDs for 
the expauilion of broadcasting in Indilt? Are Government aware that the 
number of radio sta.tions in India is very insufficient, considering the size of 
ihe country,! Are they also uware that there are 900 radio stations in Latin 
Aiuerica only, if .80, whitt steps are being tltken by Government to bring tM 
benefits of road ~t l  to the \'uriolls regions and zones in India? 

(c) Do Government intend to take steps to broadcast news 011 a regional 
basis from the various radio stations, sO that the different zones could be served 
with regional news? Do Government realise that at pre~ent news (If local and 
provincial interest CtllJnot be fully covered? 

(d) Does the All-India Radio have its correspondents in Provinces? If not, 
will Government consider appointing such correspondents? 

{e\ Do Govt'rnrnent contemplate having separate Urdu and Hindi broadcast. 
m pJ~ e of the Hindustani b!'oadcasts? 

The Honourable Sir Akbar- BJdart: (a) I have already given the information 
in answer to question No. 418 answered on the 21st February, 1946. 

(b) I have not made any recent announcement but the Government of 
Indi-a are well aware of the insufficient number of radio stations in India. 
They have before them a comprehensive scheme for the development of broad-
outing in India. They ha.ve no knowledge 88 to the number of radio stations 
in Latin America. 

(0) No, but local and provincial news. is road a ~ 8S far as it is a~a la le 
and is accommodated in the news bullehns along. With news of all-India and 
world importance. 

(d) No but Government will consider how far it is· necessary to appoin' 
luch corre'spondents to augment AU-Ind_ia 'Radio'a news service. 

(e) No. 



1.. LttnIh.1'1'IVBA'SSBOLy [26TH FEB, 194t 
P.YIID'I' 01' DilDecmOltS.Aim E8tliIn'1'8 rt W.&B fuSION, lITC., TO F.tlIILIlII8 01' 

Wa VIO'l'Dl8 .... ONG INDUN·PlIIlIOmmr. 
618. ·Bahu It&m lIaraJUI Singh: Will the War Secretary please state 

whether deduction, stoppages and esoheats in respect of non-effective pay u.nd 
war pensions payable to the familiea of the Indi811 personnel died or' killed in 
the W&l'8 of 1914-18 and 1989-45, are governed by (i) the Indian Army Act or 
by (in any other rules or regulations? If by the latter (ii) what is the statu-
tory authority for the 88me? ' 
~. P .• &IOIl: The India Army Act does not govern non-effective pay and 

penSlons. 
As explained to the Honourable Member, in answer to his starred question 

No. 731, on the 6th March 1945, and in the statement giving the information 
desired in answer to his question No. 1396, on the 27th March nl45, the subject 
"military pensions" is not a matter for legislation, and the powers cOnftH'red 
on the Goyernment of India to mllke rules to govern Indian personnel are 
derived from the inherent powers of the Crown to prescribe such conditions as 
it may think fit to govern its gifts and bounties, within which category 
"pensions" fall. 

FAJlILY PENSION RULlDS FOB RELATIVES OF DECEASED SOLDllDBS 
619. -Baba Bam lfarayu Slugb.: (a) Is the War Seoretary aware of the 

faots: 
(i) that a father whose son is killed in the war gets a family pension only 

after he has reached the age of 50 years; 
(ii) that parents are given only one family pension for any number of deaths 

of theil' SODS; 

(iii) that any man who has earned a disability pension himself or is in receipt 
of a service pension at the ratE' of Rs, " ptr mensem, is cOllllidered not tlntitled 
to family pension tiS a result of the deaths of amy number of his sons killed in 
~, e war; and 

. (iv) that after a widow in receipt of a family pension, manies or remarries 
E'ven uccording to the cUI;tomary law of her community, the family pension for 
the post-marriage period is forfeited without any consideration of the maintenance 
of minor children left by the deceased husband? 

(b) If answer to (a) is in the affirmative, will he please state the statutory 
authority for the same 'I 

111'. P. JIaIon: On the assumption tliat the Honourable Member's question 
relates to Indian Viceroy's COlllluissioned Officers aud other 1'lluks, the answers 
are lis foltows: 

(a) (i) Yes, t:jir, unless htl is shown to be incapable of earning his living. 
(ii) No, Hir, there is no restriction on II. family's receiving more than one 

pension, 
(iii) No, Sir, the rule to this effE'ct has recently been changed and thAre is 

no such absolute bar 8S described in the question. 
(iv) It is true that the widow beoomes disqualified if she remarries a person 

other than her deceused husband's brother and does not live a communal life . 
with the other living eligible heirs, but t ~ ehiIdren's allowance is not dis-
continued but increased by 50 per cent, 

(b) J have just said in answer to the Honourable Member's prenou8 
question, that no statutory authority is required in support of the pension rules. 

STOPPAOE AND Fo'BJ'lIJrruBlIlS 011' WAB PmfSIo"s 
628. • ... abu KIm :R&r&JIa SlDJh: (a) Will the Wm: Secretary please staf.e 

if he is aware that the following stoppages and forfeitures bave been enforced in 
respect of Wsr Penaions admitted on acCount of diHbilities sustained in Warw: 

(i) War Pension has been stopped on conviction of the pensioner by a courl 
in British India; 



ITARRBD QUBBTION I AND ANSW&R8 1321 
(ll) War Pension ·has been stopped on conviction of the pensioner by a court 

in .an Indian State; and 
(iii) War Pension has been stopped on the report of medical experts to the 

eJlect that the disability on account of which it was granted has gone below 2() 
per cent.? 

(b) If tHe reply to (a) above be in the affirmative, will he please state the 
statutory authority for stoppages and forfeitures in (a) with referellce to Section 
61 of the Indian Army Act, Section 136 of the Army Act and Section 300 (2) 
of the Governmeut of India Act. 1935? 

IIr. P. 1l1IOIl: (a) (i) and (ii). I know of no cases in which War Pensions 
have been stopped because of convictions, but if the Honourable Member gives 
me particulars 1 will investigate them. However, I may say that future good 
couduct is un implied condition of every grRnt of pension and an Indian mili-
tary pensioner who is convicted of a serious crime by a court of la1t, or who 
is guilty of grave misconduct, is liable to forfeit his pension. 

(iii) Yes, Hi)". 'rile reassessment of the degree of disability is done by medi-
cal experts constituting examining hoards after eareful examination of the 
claimant and the medical documents. 

(b) No stlltutory aut,hority is neeessllry, nor are the sections of Acts quoted 
relevant to the issue. 

PENSION REGULATIONS AND INDIAN ABMY Aut 
521. ·Babu Ram X.raya SiDgh: (a) Will the War Secretary please state 

if it is a fact that for the punishment of Indian personnel of Bis Majesty'. 
Indian Forces, on active service under a "d'Ul'8tion of Will''' agreement, two 
sets (,j" rules have been applied, one is called Pension Regulations and the 
other is the Indian Army Act itself? 

(h) If the reply to (a) above be in the affirmative, will he please state the 
statutory authority for Governing forfeitures, stoppB'ges and deductions under 
the .Pension Uegulations? 

(c) Will he please state the link between the Indian Army Act and the 
Pension Regulations. so as to impart -to the Pension Regulations, the force of 
the Indian Army Act itself? 

IIr. P. lluol1: (a) No, Sir, Pension Regulations are not a penal code, and 
the Indian Army Act does not affect their application. 

(b) I ha.ve alread.v stated ill reply to the Honourable Membet"'s previous 
questiens, that no statutory provision is required for the making of pension 
rules· by Government. 

(c) There is 110 link hetween the Indian Army Act and Pension Regulations. 
India. 
~B OF EDUOA.TIONAL BUILDINGS OocUPIJIID lb Auy DJIP ...... ~ IN A. SSA.JI 

512. ·Sr.'lut BobJDi Kumar Ohoudhwi: (a) Will the War Secretary please 
state if it is a fact, that assurances were given by the War Department. of 
the Government of Assam that all educational buildings either belonging to 
Government or to public, will be released within the year 1945 and that the 
educRt:onal instifutionR will he able to re-occupy t,hem" 

(h) Are Government aware that these assurances have not yet been imple-
mented and that the following among other educational buildings in Assam 
are, still in occupation of ~ e Army Department: 

(i) Cotton College, Gauhati, Assam-(Government); 
(ii) R. Handique Girls' College-(Government); 
(iii) Cotton Collegiate School-(Government); 
(iv) Government Aided Sonnrnm High School; 
('v) G6vemment Aided Panbazar Girls' High S.choo1; 

~ . 

(vi) Jagannath Barua College, lorhat; 
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(vii) Silchar Go ~rnment Aided College, Silchar; 
(viii) Government High School, Sylhet; 

[26TH FEB. 1946 I' 

(ix) Hoatels attached to the abovementioned educational. institutions; and 
(x) Quarters aasigned to the Principals, Headmasters, and Superintendents 

of Hostels of the aforesaid educational institutions? 
(c) Is it a faot that they are in oceupatioll of the Army Department sinoe 

the beginning of the year 1942? 
(d) Do Government propose to release these buildings forth with? 
Ill. P. JIaaoD.: (8) No, Sir, no such assurance can be traced. 
(b) The following is the position regarding the instit.utions referred to: 
(iv) and ('viii) have e~n released. 
(v) wiU be vacated on 10th March 1946. 
(i) and (ii) are expected to be released m April, but the hostels will be 

"scated. during this. month. 
With regard. to (iii), (vi) and (vii) the desCl'ipt;ooR given b'y the Honourable 

Member do not tally with our l'ecord!l, but onl.\" two school buildings were 
requisitioned in Jorhat one of which has already been released and the other 
will be returned to the sohool authorities when ('el'taill repairs have .been carried 
out. Ten out of the twelve school properties requisitioned ill Silohar have been 
released and the remaining two will be released Rhortly. Hostels and Staft 
Quarten will be vacated with the Schools. • 

(c) Most of the educational properties requisitioned were taken over in 1942 
-during the emergency in Assam. 

(d) The policy of Government is to release all requisit.ioned buildings used 
for educational purposes as soon as possible. By 1st January 1946, 60 per 
cent. of such buildings throughout India had been released. 

DJIK.AND 0:1' Wu Loa no. S£JIl1 RAlnISBWu NATH OJ' PlLDBIT 

•• ·Sj'. Seth Damodar SWIOOp: (a) Will the Honourable the Home 
Member please state if Government are aware that the Sub-Divisional Magis-
trate, Pilibhit, wrote a letter to Sahu Rameshwar Nath requesting him to pay 
R-s. 40,000 towards the War Loan? 

(b) Did he do so in consultation with the Collector of the District? 
(c) Did Sahu Rameshwar Nath decline to subscribe to the loan? . If so, 

-on what ground? 
(d) Is it also a fact that. after the refusal to subscribe to the War Loan 

be was asked by the then Collector to explain why his licence for a revolver 
should not be cancelled? 

'I'll. KoDoar&bl. Sir 101m ftome: I have called for the information and a 
iltatement will be laid on the table of the House in due course. 

FoBl'lll'l'UBll OJ' 8.uro RADSIlW U N..A.'l'J['s AluIs 
tIM. ·Slt. SeIb. Damodar SWIOOp: Will t.he Honourable the Home Member 

please state: 
(a) if it is a fact that Sahu Rameshwar Nath transferred all his arms to 

various persons after the cancellation of his licence; and • 
(b) if so, if it is also a fact that ~ome of these arms have not yet been 

delivered to the transferees, although the transfer was made on Deoember 16th 
1944, before the date of expiry wl;aich was December 17th, 1944, and hiB 
t'evolven have actually been forfeited to the Government by the order of the 
present Collector on the 4th of luly, 194:6' , 

tPor alii"'" to thi. q .. Uoa, lee alllwel' to qu.tion No. 1lI5. 
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FOODBTUJ'J'S FOB AB.IIBD FoRO .. 

526. ·Sri II. Ananthaaayaum Ayyangll: In connection with the out in 
food rutions of the civil population of India will the War Secretary please 
state: 

(a) the number of British troops in India at present; 
(b) the number of IndilUl troopll in India at present; 
(c) the total amount of ~at and rice in stock at present in all the mili-

tary depots in India; 
(d) the totul amount of wheat and rice proposed to be stocked during the 

current year, in addition to the present stocks; 
(e) the prices at which wheat and rice were bought during the previous 

year; 
<f) the quantity of rations allowed to each person in the military service of 

the Crown in India, and whether it varies in the various Provinces; 
(g) how ~ar the lations allowed to the military personnel differ from the 

rations now al10wed to the oivilian population in the United Provinces, Delhi, 
Madras and all other Provinces except the Punjab; and 

(h) whether Government propose to take step.s in a month or two to send 
away all non-Indian military personnel-British or West African or others-
DOW in Indis, in order to reduce the drain on the food stooks in India? 

Mr. P. JIuoD: (a) and (b). I regret that it would not be in the publie 
interest to disclose these figures. 

(c) Stocks of wheat products and rioe held in all military depots in India 
on the 1st February 1946 were: Flour-lS.428 tons; Atta-36,004 tons; Rice 
~O,  tona. 

These ~ r '  include amounts held on behalf of tt·oops in South East Asia 
which will be transferred there in due course. . -

(d) ]n addition to stocks at present held it is estimated that the following 
quantities of food grains will be required to maintain issues up to ~l t March 
1947: ]<'lour-45,300 tOllS; Atta-171,500 tOilS; Rice-OO,OOO tons. • 

}'rom 1st Apl·n 1946 no rice or Bour will be supplied to ALFSEA from 
India and from the same date all despatches of atta from India to ALFSEA 
will be subject to replacement by HMG. 

(e) The procurement of wheat and rice for the Defence Services is under-
taken by the Food Department. The average prices paid during 194:5 by the 
.Ifood Department were: 

:n. ... p. 
WheaI-(Indigenoul-Punjabt 9 0 0 per mauncl 

Imported. 10 0 0 per maand (pool prioe) 
lUu-Punjab '. IS 0 0 per mauncl 

Kadr.. 8 11 0 per maund 
C. P. • 9 0 0 per m.and 
Allam 13 ,. 0 per mauDCl 

(f) The present daily ration for British Troops in India totals 4 lbs. 9-2/5 OZI. 
'l'his is made up of: 

Xeat Stuff (inoludiDg Baoon) • 18 QU. 

Milk, IUgu and· obeaH 0 aI' " 
Flour • 11 " 
Rice 'lIT •• 
Other oereala 1/1 " 
Veptablel, .butter, eta, ,. 3' OlIO .. 

, lbI. 9-,,/t; 08. 
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The daily ration for IncliMl ,Troops tota,ls 8 Ibs. 8 .. 1/8 ozs. This i. ~ade up 

of; 
Mea'StuB . 
Milk and lugar 
At_/Rioe 
Other oereals 
Ghi, Vegetables, etc. 

& 0 ... 

8 
tS 

.. .. 
3 .. 

171 .. 
3 Ibs. 8-1/8 0 ... 

There. is no variation in lJlilitary scales of rations between provinces. 
(g) The amounts of the civilian cereal ration per adult per day in Provinces 

other than Punjab are: Or_ l' 3 lbs. iII Cuttaok 
Assam 
Bengal 
Sind 
N.W.F.P. 
U.P. 
Bombay 
C. P. 

1'14, lbs. 
l'U lbs. 
1'14. lbs. 
1'14. lbe. 
1 lb. 
1 lb. 
1 lb. 

Delhi 12 0Z8. 

Madr.. • 

~ mer 

Bihar 

0118. 

It 0118. 

approzl-
matelJ'. 

. Ill' Ibs. in Pam. 
and Jamsbed-
~ aoiu-
diDgsram-

1 '14. lbs. in 10 other 
rationed towD8 
inoludina 
gram. 

(h) As I have already said, African military personnel are 
of India us fast as shipping permits. 

being sent out 

As regards the other non-Indian m l ~r  personnel, they represent a very 
small fraction of one per cent. of the population of India and in any case are 
fed almost entirely from imported foodstuffs. 

ExOXSB DUTY ON BBTBL-NUTS 
HI. ·Shri D. P. Karmarkar: Will the H(lnourable the Finance Member be 

pleared to state: 
" (8) whether Government have received representations on behalf of the 
bete!-nut growers urging the abolition of the Excise Duty on betel-nuts in 
view of the hardships of the growers under the incidence of the duty; 

(b) whether it is a fact that the prices of betel-nuts have gone down 
substantially since the betel-nut duty was imposed in 1944:; and 

(c) what steps Government propose to take in view of the conditions pre-
vailing at present? 

'!'he .... oarabl. Sir .Archibald Bow1aDd8: (a) Yes. 
(b) Yes. 
(c) J shall refer to this matter in my Budgflt speech. 

ABJrr Mmft'JIlUlfaa UJr1T8 
m. *Dul Balaadur Blal M. GlluaDtara1Ja: Will the War Secretary 

kindly state: . 
Ca) how many Maintenance Units there are in India; 
(b) how many of them are being retained by the War Department for their 

use; 
(c) how many of these are going to be disbanded; 
(d) how many of theBe are to be let out on hire, and for what period; 
(e) the places which are to be let out; . 
(f) if it is a fact that the Maintenance Unit at Poona was advertised to be' 

let out for only one year; 
(g) whether this Maintenance Unit has been let out; if so, under what terms; 
(h) whether the various Maintenance Units at Cawnpore will be retained; 

and ' 
(i) how many of them will be disbanded, and when? 
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'11&'."1'.'-.-: ·Tbie qUestionshouid'bMoe ·.been"arldreMedtothe, Honour.We 

Member fGr Industries and' Supplies who ,has agreed ~ answer it ou the 5th 
March 1946. 

DmPoSAL 01' LANDS AND BlJILDINGS BUILT I'OB MILITARY US • 
•• -lDwL Bahadur Ball II. &h&ADfanlUa: Will the War Secretary 

p'lease state how he proposes to dispose of the lands and buildings which were 
built for the use of the military in different parts of the country? 

Mr. P. 1118OD: Hequisitioned and leased land and buildings will ordinarily 
he returned to the owners, when they become surplus to the requirements of 
the Services. If vuluable assets have been created on sites which the owners 
.are not willing to take over at a reusonable price, the Government have the 
right to acquire tmch' sites. 

All property acquired during the war or after its termination which is surplus 
to the future requirements of the Services will be disposed of whenever possible 
to other Departments of the Central Government and to Provinces or States. 
Property not required by Governments or S,tates will be disposed of to the best 
possible advantage. 'l'he ugency for disposal is the I,awls, lIil'ings and Dis· 
posals Directorate-General and their representatives. 

IOE FAOTOBIES AND COLD STORAGES EBEOTED Dt7BING WAR 
529. *Khan Bahadur Bab •• Gbazanfarulla: (a) Will the War Secretary 

please state the number of Ice Factories which were erected during the War 
by Government? 

~ What is the number of Cold Storages which were erected during the War 
by Government? 

Mr. P. lIason: (0) 110 Ice }!'actories were installed during the war with a 
total capacity of 750 tous, and 

(b) 88 Cold Storage units were set up. 

SALT CoNOIISSIONS l7N'DEB GANDHI.lBwm PACT 
580. *lIr. K. O. NtoRY: (a) Will the Honourable the Finance Member be 

pleased to state whether clause 20 of the Gandhi·Irwin Pact, permitting 
villagers to collect or make salt for domestic consumption, or sell within their 
villa.ges, is in operation in its letter and spirit in the Province of Bengal? 

(b) Do the Central Excise Rules, 1944, or any other statutory rule draw any 
distinction between the Province ,of Bengal and ,the other Provinces in regard 
to the operation of the above pact? If so, in what manner, and for what 
reasons? 

Mr. B. O. A. Oook: (a) Yes. Sir. 
(b) No, Sir. 

PuBLIO UTJLl'l'YOoNOJDBNS 
'531 •• IIr. K. O. NflOI1: Will the Honourable ~em er for Planning ·and 

Development be pleased to t~te ~ e n m ~r of I ~  ~t l .t  concerns owned 
. by British and other non-Indian mterests lD India,. 10dlcatmg the Bmo~t of 
the capital involved in suoh concerns, and the pohcy of Go er~ent lD the 
matter of acquiring these concerns on behalf of the State or ~ nl lp.l or o~ er 
statutoryb6dies in Indio.? 
~ .. ourable Sir Akbar BJda.ri: Fist pa.rt: 56. 
Second pa.rt': Government have no information. 
Third part: I refer the Honourable Member to. the general statement on 

industrial policy, issued by the Govern.ment of. I.ndla,. at,td the statements of 
policy in regard to electric nde~ta m~ , ClVlI . AViatIOn and Road Motor 
Transport, copies of which are a 11a l~ 10 the Llpraq of the House. ~  
.pOlicy set forth in those statements ~ll' be followed' m regard toaUpublio 
'utility concerns, whether British or Iddian. 



1_ " LBGISLATIVB ASSBMBLY [2em FHB .. 194E) 
RAOUL DIsoJt.uImATlOlf AGA.m8T 9ruDDTS Olf BoDD u8.S. BWalimoN" t 

531. *Srl •• ADaIlthatayanam AJyangar: Will the War Secretary ple ~' 
state: 

(0) if his attention has been drown to a Reuter's message in the HinduBtl/1/. 
'Iim68 of the 2nd February, 1946, relating to racial discrimination againsli 
students and others on bosrd the "S. S. Strathmore" which arrived in England 
on the 14th January, 1946, from India; 

(b) whether he has received any complaints from any .one in the matter; 
(c) what action, if any, he proposes to take to avoid recurrence of such 

incidents in future; 
(d) who are the authorities who were responsible for such treatment of 

students from this country; and . 
(e) whether he proposes to mnke a full statement on the matter after making 

the necessary inquiries? 
111'. P. KuoiL: (a) Yes, Sir. 
(b) No, Sir. 
(c), (d) and (e). There is no discrimination in the berthing on Hired Trans-

ports except that Women and Children are given the best cabins with the 
maximum ventilation. 

In the ship in question, all the cabins are well above the waterline on two 
clecks with berths for 781 persons each. The statement that Indiana were 
placed on a separate deck-which would have had to have accommodation for 
only 40 persons-is therefore obviously incorreot. 

There &J!e three claues in Hired Transporis • A', • B' and . C' which oorres-
pond to First Class, Second Class and Troopdeck. All civilians, I am informed, 
were Cl .. s . A' and were all treated accordingly. . 

ELECTION OF MEMBEBS TO DEFENCE CONSULTATIVE COMMITTEE 
Kr. PnIldIIa\: I understand that Mr. Mason wishes to make a statement 

to the Bouse on the postponement of the elections to the Defence Consultative 
Committee. 

111'. P ...... (Government of India: Nominated Official): Sir, a certain 
~o nt of discussion has taken place regarding the election of the Defence 
Consultative Committee and 88 the Parties are unable to reach an agreement, 
I venture to ask you, Sir, whether it would be p088ible to postpone the elec-
tions until tomorrow. It would perhaps give us time to reach an agreement 
ttlday. I was in the process of reaching agrEement just before the meeting 
today but we had not quite concluded our arrangements and it would help if 
the election could be postponed till tomorrow. ~ 

Sbrl ara~ CJhaadn, BOle (Calcutta: Non-Muhammadan Urban): Sir, may I 
IUggest one course which I think will be more regular than any other that 
may be suggested? The election has in effect started from 10-30 this moming 
and if you would be good enough to direct that the ballot will be closed to-
morrow, say at 1 or I-50 P.M., then I think it will be convenient to all the 
Parties in this Bouse. I may tell you that· what Mr. Mason h .. said, vi •.• 
that we are very near an agreement, is absolutely correct. I do not want to 
suggest any other course, beoause any other course may be considered by ;you 
to be irregular. Now that the election has in effect started, I think it would 
meet ~ e views of all Parties if you would, 'SIr, kindly agree to give a direction 
that the ballot would remain open till and would be closed at 1 or 1-80 P.M. 
tomorrow. 

Jlr. Pr881dent: May I know the views of the House? 
air JlobllJDmlci Yamin Khan (Agra. Division: Muhammadan Rural): Sir the 

League Party has no objection to the postponenment of the election' till 
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tomor.row or if it is considered more regular to keep the baUo't box open till 
tomorrow, which means practically the same thing. Either of the two courses. 
will be acceptable to my Party. 

Kr. O. P. LaWlOll (Bengal: European): We have no objection to the post-
ponement. Provided you rule that the method suggested by the Opposition 
Leader is in order, we would have no objection. 

Kr. President: The postponement of the election would be technically 
speaking not right at this stage, because the process has already started at 
10-'30 A. M. this morning. The only course, therefore, open is to postpone the 
closing of the ballot, which may be done in view of the unanimous' wish of the 
House, till 1-30 P.M. tomorrow. That will be the best course. I must also, 
make it clear that a postponement of this kind should not be treated as a. 
precedent. I am agreeing on.!y because of the \lnanimous wish of the House. 

There is onf'l more point, In regard to the cut motion that was moved en 
behalf of the Congress Party yesterday, I understand that the only thing that 
remains to be done is to put it to vote. ' 

Sir Mohammad Yamin Jtban: Bir, I was in the Chair and closure was not 
asked for in time. In fact closure could have been asked for from any quarter. 
The Honowable Member for Railways and War Transport got 'up at five minutes. 
to five and there was no motion for closure up to that time. Therefore I 
allowed him to go on with his reply to the points raised not only by the mover 
of the cut motion but also from several sides of the House. I thought it would 
be in the interest of the House that the Honourable Member replied to all the 
points raised. Closure was not asked for till five minutes past five. 

Sbri SaQ'a .&raJ" SJDb& (Darb&anga cum Saran: Non-Muhammadan) : 
Sir. I wanted to move for closure at,6/5. I thought that the House would si' 
even after 5 as on some previous occasions. I did not like to move for olosure 
in the midst of the Honourable Member's speech, because he would not finish 
his sentence. 

lIf. I'rllildlllt: I do not went to take up more time of the House, becaulJ8' 
any time DOW taken will mean curtailment of the time allotted to the Muslim 
League Party. It appears to me that unless the Honourable the War TranI-
port Member says that his speech was not finished and he wants to say some-
thing more, matters will stand different. In that case according to the agree-
ment of all Parties I would like to treat the motion 88 talked out. But if he 
has nothing more to add. it is u. question merely of putting the cut motion to 
vote. It would not involve any loss of time, as it is only taking the opinion 
of the House. . 

'.l'Jle Honourable Sir J:dward BenthaU (Leader of the House): I had finished. 
Hir. Ill: Pr8114mt: The only thing that praotically remains now is putting the-
motion to the House. 

The Honourable Sir Edward Bent all~ Sir, I am not 8n expert on proce-
dure. I thought that the understanding was that the Congress cut motion was 
to be moved yesterday and at 5 o'clock there should be closure of discussion. 
I do not think that Government should suffer from an error of the Chair. 

111'. President: I do not want anybody to suffer. The point is.Phat even in 
the case of adjournment motions if the whole thing is completed just a minute 
before 6 o'clock and supposing a division is asked o~, you go ~ opd 6 o' lo ~, 
though there should, be a closure of the whole thmg by 6 0 clock. In thIS 
case, of course, the matter stands entirely .on the understanding between the 
Parties, If the understanding of the Partles hRS ,been, at any r~te, on the 
part of the G.o ern~ent, that 5 o'clock mea.ns 5 0 clock and nothmg further, 
I would not lIke to mterfere. 

The Honourable Sir Edward Benthall: I understood, as did the preBB, that 
the motion was talked out. 
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. '111' •. PreIId .. ,: The point is one o a~~ment of Part ~  and Ilot o d~d,~ 

any prooedure. To my mind,' if Parties aid not agree to \he same thing in the 
lame sen.e,then I must accept ",liat the other Party has been saying about 
it. I accept the Government interpretation. As it is a question of agree-
ment, I do not put the cut motion to the vote of the House. 

BRETTON WOODS CONFEHENCE AGREEMENT 

PRESENTATION OF THE INTERIM llEPORT* OF THE COMMITTBE 

'1'4e Ilonourable Sir .Archibald BowlaDda (Finance Member): Sir, I present 
the Interim Heport of the Committee on thc Bretton Woods Conference 
Agreement. 

With your permission, Sir, 1 would like to raise one point.. In effect this 
ftlport recommends to the House that it agre'es to the t dra~'al of the second 
amendment moved to my original motion by Mr. 'Ananthasayanam Ayyangar, 
which will (Dable Government to· proceed to appoint. a governor to the fund and 
the bank. The first meeting takes place early in March, and unless the parties 
have different views I was proposing to move that the Report be taken into 
consideration on Thursday. If it can be disposed of in a few minutes on the 
limited point involved, well and good. Otherwise it is for the Parties to deoide 
when they want the debate; but clearly if that went over the 8th March, I shall 
want to be absolv€d from the technical irregularity of ignoring the amendment 
()f Mr. Ayyangar. 

1Il'. PreIldent: The proposal is to have a discussion on the' report on the 
. -:l8th February. 

'!'he HOIlovable Sir ArcIllbald BowlaDdl: It must be taken into accoWlt 
that I may have to ask the House to sit on some other day. 

Mr. JlaD.u Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): I feel that it will take time for the report has got about 8 or 9 head-
ings; and if members of the committee speak their views and others in the' 
House want to say their views, it will take time, and -I would request; you 
to appoint Saturday as a whole day for this purpose. 

JIr~Prel leD.t: SIIoturday is, I believe, a holiday for Mahashivratri. 
'Kr. Kana 81ibecl&r: I did not know that_ Then Government oan give some 

other day. 
fte Bonoarable Sir Edward Benthall (Leader of the House): I suggest 

that .It'riday is the oqly possible day. . 
111'. ~t: 28th is the day for the presentation of the budget at 5 1' ••• 

But before that we have got the Insurance Bill, and I think one Bill of the 
HonoUrable Dr. Amtiedkar also cornea on that day. .. 

'!'he JIonOUabll Sir .4ward Bmt.ball: Also the Supplementary Railway 
Demands. 

Bbrl Sa.r&t 0hIIldra Boal (Calcutta: Non-Muhammadan Urban): Sir, we on 
this side of the House have no objection to sit on Friday_ I recognise it is 
an important matter and members from different sides of the House may like 
.to speak. It is true, it is an a.greed report, subject to a supplementary note, 
·signed by some Honourable Members; but there ~re mbers on all sides of 
the House who may like to express· their opinions. . .: those circumstances, I 
think it woa'd be better to reserve a full day o~  aisoussion of the report. 
If the House agrees, I t4ink Friday will be .~, 'uitable "day. Thursday, as it 
appears now, is already ,r . l . .~ed -for ,the ,disoussion of various ·other matters. 

'JIr. Kana 811be4ar: It- will be a great strain on the Finance Member who 
bas to read his Budget speech. . 

.fte BOIlOurable Sir ,Arcblb&14 ~: I .~n take· it. 
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impose on the Finance Member because I believe he is quite willing" tc? UJ?ger. 
go that strain. But I think it will be better to reserve lit full ciay lo~ the 
discussion of this important subject namely, the report on the Bretton Woods 
.institutionlJ. I • 

.. Mr. Pre 1dent. ~ I was just thinking of having a compromise by starting it 
.on Thursday, time permitting, and continuing it on' Friday. Is it possible? 
The Bonourable Sir Archibald Bowl&D.da: If time can be had, I am willinS· 

to start it on Thursday. 
Kr. Prelddent: So it may be started on Thursday and it may be ont n e~ 

.on .1<'riday. 
Dr. Sir ZJa Uddin Dmac:l (United Provinces Southern Divisions: Muham· 

madan Rural): If necessary. 
Mr. President: Of course, If necessary. 
Shri Sarat OhaIldra BOI8: Unless the Honourable the Finance Member 

.considers Thursday afternoon inauspicious I  . 
" JIr. Pruldent: So we will carryon like this: we will fix it for Thursday, 
time permitting, of course, and we will ~arr  on the discussion on Friday. 

RAILWAY BUDGET-LIST OF D D ~ontd. 

SBCOND GB~n~. 

DEMAND No. 12-0PEN LtNB WORB:s--'-contd. 

'rlle Honourable Sir J:dwlrd Batha11 (Member for Railways and War 
Transport): Sir, I move: 
"Tha.t a sum not exceeding RI. 35,98,48,000 be granted to the Governor General in 

Council to doafray the cha.rges which will come in coune of payment during the year lIDding 
the 311t day of Ma.rch, 1947, in respect of 'Open Line Worka'." 

Mr. PnIIdlD.t: Motion moved: . 
"That " lum not exceeding RI. 35,98,48,000 be granted to the Go •• rnor General ill 

CouncU to d.fray the cha.rgea which will come in GOaI'M of paymeu." duriq .. year .dillr 
the 311t day of March, 1947, in relpect. of 'Open Line Work.'," 

Refu.al of .uppliu for i",v.dmeat in. ROH Beme., 
. .~  8lc14Jqq jJ.l ma.a. (Central Provinces and Bel'lll': ¥ub.mm ..... ): 

tiir, 1 ~e  to move: 
"Tba' the demaDd 1IDder the head 'Open LiDe Work.' be reduced ),1 •. 1,47,98,411)." . 

Mr. President, before I deal with the subject matter of the cut motion, I 
dee~ it ~e e lar  for the. benefit of ~no ' e me~e~ qf ~ ~ ~ f:f8 
a bnef hIstory of the rad road cootcimatlon scheme. On the tbtil'PebruVl 
19f6, my ~ono ra le frienel, Sir MuhamDlIid ramio. Khan, ~~m ed " I.\gi 
motion wbiell a~ -a epted' ~ . ~ lI'0wle -to ~~ e t t~~ ,  "'6.-g. fi 
Be. ~ 1 ~ : On the 8r4 apnl IDU, ,he on~~ ~e W .. ~~ ~~~  
.~er con.ulting th. e party leade .... of thIS I o~~e, sot .the ~~ OJ'~. ~ l,aibi 
testored He made a statement on thp. Soor Qf this O ~ a!)out ltIe abort 
term ~d thee lorig ~rm po~ e . 11he short te~ war' Policy l ~'Qr l  ~ ~ll~ t 
congestion. The· long term policy waR tha.t Joint r~l road oomp,..ues ll10Uld 
be formed consisting of railways, provincial governments and the old operators: 
We were assured that while forming these companies the provinces will 
follow the method of negotiation and not regimentation. We were also assur· 
ed that the lu'terests of existing operators will be tlafeguarded. The aGUte 
is aware that on the opening day of the present session" my Hl)nourable r er ~ 

Mr. Mohanl&! Saksena, moved an adjournment motion to en ~ the govern· 
ment for its failure to act according to the assurances given by the HonoUAble 
War ~tP. 1' ~ .~m ~. ~ So result.of the ~ ~ n  of ~ ~4 ~lJl' I~~  
motion, the Honourable ~ er pronused to pl~ the ~e caefS befOlJ an 
4d hoc committee of thill ~ . s. e and. in ~  of '~ e tate~~.P  'm~~, ~~. e 
~ono ra le em er,. m.y ~~nd Mr. Mobanla,l s'M8 .. , ~.Ilt  ~e~ !-o l4 .. . llf 
lais ad o~r~~~~ m. ~lO l' ~e ~rt ~ ~ e ~ ~~~' ~l ~ ~ ~ ~. 
,. , .' 0 

1t,. 
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We the members of the committee sitting on this side of the HoUle ll&n ~ 
mOUSly agreed that in most pro l1~  there was IWither negotiation nor oon-
Bultation; and as a mat.ter of fact in pursuance of the agreement arrived at last: 
y.ar between the party leaders and the Honourable Member there should have 
e~l consultations aud negotiations. We also recommended that in view ot· 

the impeneling changes ill. provinces, railway participation in the schemb. 
should be postponed. We also further recommended that the Ordinance 
should be withdrawn and the permits cSllcelled under the Ordinance slioulif. 
be restored. The Honourable Members of this House will be justified in asking 
us as to why we took up this step. . Sir, my Honourable friend the Railway 
Member has said in his minute of dissent that genuine ott-empts were made 
by the provinces to carry out the promise of the White Paper. Due to the: 
shortness of time which is at my disposal I will make a brief reference to my 
provinc(' and the Bomoay Presidency ,vith a view to show that the Central 
Government has failed and that too miserably to mplem~t its policy in pro· 
vinces. I am sure my Honourable friends who will speak 011 the cut motion; 
after me will tell the House a.s to what is actually happening in their provinces· 
and I am also sure that my Honourable friend Sir Muhammad Yamin Khan. 
will tell UE, about the attitude of the Railway Standing Finance Committee with 
regard· to this matter. In my province the policy was declared for the first 
time on the 6th February 1946. It has to be borne in mind that the ad hoc 
committee met on the 5th February. That is, this policy in my province WB& 
declared one day after the ad hoc committee met in Delhi. I have got B 
Jetter before me written by Mr. Pears, Joint Secretary to Government, Cen-
tral Provinces and Berar. This letter WMi addressed'to the President of the-
PlOvincial Motor Unio11 , Bilaspur. He says: 

"I am directed by th9 Governor of tbe Central Provinces and Berar to enclole a copy 
together wiUl 50 copies of the White Paper which the Government of Indi. J;lropoae to lat 
on the table of the House during the cummt seDion of the Central LegIllature. This' 
at. out the policy of the Central Government in regard to participat.ion of State Rail_ya ino 
road motor tranaport. The Provincial Government il in agr4Nlllent with this policy." 

May I know from my Honourable friend if this is a genuine attempt to 
negotiate with the existing operators when two new companies which were 
agents of Ford and Chevrolet and which had only motor repair shops had" 
already been formed and given the monopolv in the -province at the instance 
of the Local Government. Sir, 110t only this but train service between' 
Badners, Amraoti, Nagpur, Kamptee and Ramtek were discontinued only to 
oblige t ~ e two new companies because passengers preferred to travel by train 
~ ~ l ~  fare ,was cheaper than the bus fare. I have got railway ticket,!! here 
whiell &bow t.hat l"8ilway fare from Nagpur' to Kamptee was 8 annas and th& 
bus f!U'8 aCcording to this notice which I liave got here is 5 allll88. The Rail· 
way fare from Nagpw: to Ramtek is 8 annas and the bus far!! is 12 annas ana 
the railway fare between Baeinera and Am1'llOt·i Uled to be 2 ann&8 while the 
bus fare at present is S annas. Sir, it is very difficult for the Honourabl& 
Memb";rs .. ol tJUs .House to imagine the inconveniences oaused to the publict 
1>y tnvelling in the overcrowded buses and waiting for hours together iD 
expectation of getting leata in those busel. Sir, the Provincial Motor TranI· 
port Controller who is a Police Ofticer is no doubt a Hitler m miniature. He 
holds sevel'ilJ. poets. He is the Petrol Rationing Authority as wen as the Jo D~ 
Secretary to the C. P. Government. He being armed with these powers baa 
e.abbily _atAd the poor operators in my province and also with the aid of 
·the ordinance. He has cancelled their permits. He lias refused to IUpPly 
them motor tiyres, tubes and other accessories, thereby depriving these pOOJP' 
operators of their only meanl of livelihood Is the Honourable Member jUBti-
i'l'd in saying that such an autocrat; Illade a· genuine a.ttempt to negotiate with 
the operators 01' made the slightest attempt to l8feguard Uleir in1ereala. . 

Sir, I now turn to the :Bombay Presidency. In the districts of Bombay,. 
POODa, Ahmednagar, Sholapur and Belgaum there are operators who possess. 
~ permits. Ignoring the claims of these old operators a new company ca1lecl 
the Belief Services Limited was started. Although the old operators appliect 



.. . TIIB IWLWAJ. Bl1DQBT-Ll8'1' (W ~II D  1631 
• for permits to. run more buses on those very routes, they were refused permis-

sion. Van this be cMlled a genuine att.empt to help the old operators. I have 
lOt a document in my possession which shows that the Provincial Motor Trans-
p:lrt Controller of Bombay has persoually got shares in the Silver Jubilee 
Limited of Poona. This is sCSlldalous and is no doubt f4gainst the provision 
of section 44(2) of the Motor Vehicles Act. His brother and two sisters havo 
sharer, to the value of Rupees one La.kh. The pamphlet which I have got 
bcfor(' me 011 the front page says that ordinray shares of Us. one thousand each 
&iven to so and so for help given in the promotion of the company as fully 
r.aid up shares for cOllsideration other than cash. (All Honorurable Member: 
'Is this .not corruption"?) I have said it is against the Act. 

Mr. President: The Honourable Member has only one minute more· 
Hawab Sld41que All JDlaD.: I crave your indulgence for some more time. 

'l'hil! is an important subject. 
JIr. Pre&1dent: It is only e ' ~ the parties are agreed on the time limit 

of 15 minutes that I reminded the Honourable Member of the time limit. If it 
is the. desire of the HOll8e that a particular cut should be discussed fOr a longer 
time, I have no objection. What is the desire of the House. 

10'. Kubammad Ha1UD&D (Patna and Chota Nagpur cum Orissa: Muham-
madan): The Honourable Member may be ~n a little more time. 

llr. PreBldent: It ill not a question of the Honourable Member being given. 
a little more time. I want to know the agreement Qf the parties. There are 
five cuts and if all the cuts are moved, each cut will get only 40 minutes which 
is perhaps too short a time. I can give the Honourable Member ten minutes 
more; but may I know what is the d-esire of the House. Later on other 
speakers will find their time cUrtailed, while some others get longer time now . 

• awab SldcUque All lD1aD: I I!hall not take more than 5 minutes. 
Kr. Prellldent: If it is the desire of the House to have three cuts, let the 

position be made clear. If it is desired to move three cuts only, then e~ 
out with get at least one hour. . 

:Rawab Siddlque All KbaD.: I won't take much time. 
:Mr. Prellldent: Very well. 'fhe Honourable Member can go on till he 

tinishes his speech. 
The Honourable SIr Edward B8Dth&U: I hope the Government speaker will 

also be al;owed the same latitude. 
Ill. Pruld.eDt: Certa.inl1. 
:Rawab Slddlque Ali Daa: The conaequent result of this was that two 

rentlemen were made promotors. May I venture to ask: Was this a genuine 
attempt to· save the opeioators from the onslaughts of tbeoapitaliate? 'l'rul,: 
it was a genuine attempt to cheat the Govemment and rob the poor people. 
PeraoJially, I feel and I am emboldened to say the same on behalf of mr 
Plriy. which ~dor ee my View that the rail·road co-ordination. scheme hu 
beell a total fallure. The Central Government has no effeotive machiD.ery flo 
enforce this soheme in the provineea by which the interests of poor operaton 
could be safeguarded and the inconveniences and hwships oaused to the 

. public in general could be rezqoved. I ao not wish to take any more time of 
tho House and I commend my cut m01aon for the acceptance of tlie HoUle 

Ill. PrtId4IDt: Cut motion moved.: • 
"That the demand. UDder the head '~ LiDe Workl' be redaced bl Be. 3,47,88,000." 
1Ir. X .... JhIud (Bombay City: o~. ammadan Urban): Mr. Presi-

dent, I rise to support the refusal of suppbes moved by the preceding speaker. 
In doinll so, I would like at the outset to make it clear that r am personally 
thoroughly disinterested as between the railways aodthe roads and in my 
endeavour to rema!n ne ~al I al a ~ make it a point to fly r fu saying this, 
I am serious to this enent that the mterests of the operators on the one sido 
and of the State railways on the other have both to be subordinated to the over. 
riding inter"sts of the (!ountry as a whole. And the fact that ODe party hapPeD8 
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to ~  StUe-owneci and the o~ar free eutcrpriae does not place the railway. 
tn any higher moral position than the road tranaport services. There is a 
",deilpread feeling that the present rail-road co-ordination l5Cheme baa been 
-ue"Vised out of a fear, whether justified or uujustified, OI!Jhe part of the St&te 
.railways that they are endangered by the development of road trBollsport. 
1'hat motive has been ascribed by a large number of people, including recently 
the Vice-President of the Indian Merohants Chamber in Bombay in an official 
apbech. 
The motion before the House for thE> refusal of suppljes can" be baaed on a 

limited ground and that is that since political and ooDstitutiona.l. changes are 
impending-oertainly in the provinces and perhaps in the Centre-
-it 1111 contrary to lID elementary rule of publio administration tha. 
'8 Government which is on its way out should commit the country or a pro-
viucc to a far-reaching IIle8&ure of this nature. 'fhereiore, the majority of 
the ad I~o  Committee's recommendation is the one which I am supporting. 
If it were neoessarv, I would refer to the remarks of Pundit Govind Ballabh 
Pant, who was at one time Premier in the United Provinces, when last Nov-
f:mber he quite openly and definitely warned all the people ooncerned that if 
they· placed their money or invested their money in these corporations whioh 
being set up, they were doing so at their own risk and that. the Govemmen, 
""hioh would take shape in that province in the very near future would no' 
cnnsider itself bound by any commitments made by the present Advisers' 
resime. That shows very clearly that the present Governments, unrepresenta-
tive liS they are in the provinces and in the Centre, have no business to commit 
eiiber the Centre or the provinces to far-rea.ohing relationships of this kind. 
Since there is  every possibility of, and we can look forward to, the opera.tion 
of the scheme being l:Iuspended by a refusal of supplies, I think it would not. 
boe out of place to put before the House certain general considerations which 
point to the need for the entire sCl8pping of the acheme, noV because rail-road 
co-ordination is to be done away t ~ o l  it is eaaential-but beoauae 
thifl is not really a scheme for co-ordination but for monoPQIy. 

J~. ~e ~~ ra. le ~ er in charge of thia lubject s.ul tW the 
prEsent. "scheme did not rule out competition in semae but o~ in rat".e4. lie 
said: .. We want compet.itioll in se"ice but not in rates". With all re,pect, 
1 say tW th.t is not a flair estima.te of the IIOheme tha.f"ls at present before 
us. I say that this scheme, while professing to be .. ecb.eme of oo ~,.t oD, 
il in reality a. scheme of monopoly, and of monopoly domin.d by the emting 
monopoli"', the State ra. 1 ~. H you only ..... to the Wb1te 11..-put 
" ..... UI (page 4. clause 14). G .~ th9'P .... JD&ke it aiear b.y ..,u.,: 
" "n;.. .... 0 ..... c.-~ ..... ~ toW ~ ... _ oe ........ of .. 'frill 
~1  .. ~ in ~ ~. Tha, ~. ~~, ~  Abe .... j..d .. t, 

" ~  in t.iDie haya "" of t.M t. of N.d v..o.' '.-_ """'ia 
,. ... ~ -." ~ r' .,.r. ~ .. But; Ui:'l:i".·the jomt o:~ ~ l~ ~~ 
a 'mCJllOllOll1 on the roatee · .. d of the t.ype of u.ac (pMienpr or ~ . ccmnct" 'br ttitir ....... ~' """ 

~, Sir, ia one way in which the moaopoly would WOl'k. There is alto 
_ aMempt at a more illsidious and far-reaching monopoly OIl tile ~an Of tile 
aii-.,I. That you will find in the report ofa the conolusi0D8 of "tlie Eighth 
Meeting of the Transport Advisory Council, which, I undersi!and, mel in No.-
ember UM5 . 
..... ~ II SIr .4warcl ."'au: That, Bir. is nQ$ ~ p ~ ~oo 

mens. 
III ..... ""D.: Whether it is published or not. the intentiODl otf ~e 

pt'OD10fmoa of the aobeme are revealed by it Ind in one o! ita olauses-this is 
the endorsement of the Council to the recommelld1ltion,....,..it BOys: 
"Duriq the fll'It ;year 1lDt,ll 9xperience baa been pined of the working of t,he 004-, 

1'raDJport Aut.horitiea mould ICrut,iniae wit.h part.icular care applicat,iona lor grant. or no •• 
of" public carrier pennit.. for di.tance. exceeding 50 mile. and not. exceeding 100 mihII 
WWtllll ,.. coDDected by railway." " " 

Later on, in the definitive provisions it is provided that . 
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Tile BoDovable Sir :ldWAld BlJltbll: Is the Honouable Member in order 

in reading from a confidential document which itJ.· as a mo.tt,r of faot, under 
discussion between the Provincial Govemments and the Centre Bnd il not an 
s.ireed document? ~ 

Mr. Prel1dMlt: Is it a confidelltial document? 
JIr. JlaDu Subedar (Indian Merchants Chainber and B.ureau: Indian Com-

merce): 1M it not the pl'Oposal of the Central Government and the Provincial 
Govenmlents are merely invited to Bl:ly Yes or No to it? 

The HoDourable Sir :ldward B_Shall: It is the result of the deliberations 
of the l'ranlport Advisory Council which consists of members of the Provinoial 
and Central Governments a.nd it is !Jow the subject tlf discussion by means 
of COlTespondence between the two. It is not a settled policy until it h .. -
beera agreed to. 

1Ir. Pres1deDt: I want to be clear 011 facts. In what senee it is a eon!-
dential document? 

ft. lIaaourable SIr :ldwlld Benthl.U: It is not a published document. 1 
have no real desire to stoOP discussion 011 this particular upect, but I would 
like to make it clear that it is only a policy which is Under dilCussion between 
the Provinces and the Centre and it has not yet been finalised.. , 

1Ir. Prelid.eat: I do not think amy further discussion OIl this point is neces-
sary. It is clear that the document is not a con1idential one; it is only at the 
etag" of discussion, as the Honourable Member says; aud ··it is an. unpublilW 
document. But I believe copies are distributed to HooQur&ble Members. I 
WlIoIlt to be oJesr on the. faeis. Has the Honourable Member IO. .. cop, of ifa 
from the ~ rar  

1Ir .•. Bo. 1IuiDi: y •••• 
1Ir. PrlllideDt: Then it is not a confidential do me l~ . 
• r. M. B .... 1111: I hope, Sir, you will nota deduct the time occupied iuA 

now in this discussion from the time limit aJIo\ted tD my speech! Sir, I w .. 
l(:·ad';ng the conclusions of the meeting of the Transport Advisory Council: 

"A Regional autJiorit.y should not., UY\'! in accordance with the geDeral or specific inatrllO-
tions of the Provincial Transport Commiuioner or Authority grant or renew any pub_ 
carrier'. permit valid for a distance exceeding 50 miles between place. l181'ved by railwar. 
and should not in any cue grant or renew IUch .. permit valid for a distance eed~ 
100 miles between placea connected by railway but. should refer the application too th. 
Provincial Transport Commiaaiomlr or Authority." 

It goes on: 
"Subject to a hearing having been duly accorded too the intereated partiea, including i8 

,.UwA1 administration OOIlcerned, and too due regard having beran had to the need. of t.~ 
area for transport to t.he intereet. of existing rOad operaoora and to the need for co· 
ordination betwI!'<Jn road and rail, the competent Transport Officer or Authority in couider-
iDg applica.tions for the grant. or _ewal of a public carrier'. permit valid' between p ... 
connected by railway-

(a) should require strong ~onom  jUitification to 1>9 shown to his utiafaction befqr .. 
,ranting or rlOnewing a permit for a diBtance exceeding 100 milel, but not exceeding aJ() 
milel; and 

(b) . Bhould ra~,t or ftnl!lW a permit valid for a di.tance exceeding IkX) miles only in eve", 
exceptlonal cues. 

Now, Sir, these are valia at·tempts at getting a monopoly. In Amerioa 
II lot of passengers are carried in buses at very chesp rates, and but for th; 
fact t,hat there is an efficient bus service, a. lot of people in America woulif not 
be able to go from the west coast to the east coast and back if this alternativ8' 
bus I'ervice WBS not available. . 

The HODOurabJle Sir J:dward BeDthaJ1:· That applies to goods, not t() 
passengers. 
. Mr. M. B, 1bIaDi: I thought thiA 'pub,ic carriers permit applied 'to earrier& 

of both forms of traffic. I stand corrected. There is no reason why goods should 
not be so tra.nsported, if it can be done at cheaper cost and at greater l~on pn en e 
to people who want their goods to be carried. 
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JIr. "'11 8Dbedar: Door to door delivery. 
Kr ... :I.. KU&IIl: I say, Sir, this soheme savours strongly of monopoly. 

1 would like ~ oppose the ve" conceJ>tion of monopoly as applied to our 
transport ServIce. I do 80 though I am a socialist. According to my socialist 
faith, I do not believe it is necessary to support any and every measure of 
nationalisation. Nationalisation, after all, is an instrument, a means to au 
end, and if it impedes social justice, if in a particular case it impedes the spread. 
ing of democracy to the economic sphere of life, then, I, Sir, would oppose it. 

The reasons why I oppose monopoly are manifold. I shall just mention the 
reasons very brieBy, because the time at my disposal.would not permit of elabo-
ration. The outstanding reason for opposing monopoly in our country is the 
backWardness of India. In the matter of roads, India has 85 miles of road 
mileage for every 100 square miles of area, as compared with 100 miles in the 
United States and 200 miles in the United Kingdom. India bas only Dve motor 
vehicles for every lakh of popUlation -as against 1,200 in England Ilnd 8,800 in 
America. If road transport is backward, the position in regard to railways is 
by no means very much better. While India has a railway mileage of 41,000 
miles, Europe (excluding Russia) with a similar area has 190,000 miles of rail. 
roads. What I am suggesting is that we are very far away from saturation 
point. We can do with a lot of more railways, a lot of more motor transport. 
Tiny countries like England and Japan may be vell:ed with the problem of rail· 
lOad rivalry._ We in this vast country have no reason to have headachee on this 
1OOfe. I would ask the Honourable Member in charge of Railways to remember 
that he is talking of R vast country, a potential great power, and therefore, we 
40 not want· the narrow outlook which small countries like England or Japan, 
or other countries of that size, are obliged to take. India is big enough for 
more railways, more roads, more shipping and more air lines .. We want healthy 
competition between all these modes of transport. That is the only guarantee 
ihat new technical developments will be utilised and that e en~  will be 
maintained on both sides. Therefore, if the railways fear competition, their 
ilnt duty is to put their house in order. 

The nen reason for opposing monopoly at this stage is that there is complete 
abl8Dce of information and data. In what way competition from road tr:lDsport 
baa aftected the railways is not clearly disoemible. While other b,cton like 
tlepreBBion were there, it is no good the railways blaming road transport for 
interference by reason of their competition. In the absence of corrt!ct inform,,· 
tion and proper data, we cannot give to any people the right of monopoiy. 

So also, this attempt to set up a Transport Monopoly goes against the 'V6r1. 
basis of what I would call Gandhian thought. We in t.hi8 country have to think 
on new lines, we should take advantage of the latest developments in soience, 
and arrive at decentralised economy. We want economic power to be 
democratic, we want it to be spread over the largest number of hands possible. 
I oppose the whole scheme on socialist grounds because it is against the small 
man. I want the small man to have a place in sooiety, and the small man 
includes the small road transport operator. I would much rather have the 
email Indian operator than the big British bureaucrat. I therefore r-hink that 
the eDstence of free enterprise and free competition is a very valuable thing. 
We do not want every one to be reduced to the position of "small screws in the 
big machine of State". If I had the time, I could quote the British socialist 
Professor G. D. H. Cole and others-who have recognised that the maintenance 
of the small man in trade, in industry and in transport is not an ant.i-socialist; 
measure but is a pro-socialist measure as against the octopus of n. big State 
that threatens to crush every one alike. Therefore, I would say that now that 
the Icheme will be kept in abeyance, the Provincial Governments in the Pro-
mces, and we hope a democratic Govemment in t.he Centre also, will have a 
chance to review the whole measure and scrap any attempt to have a monopoI., 
in any form. 

There are t.wo ways by which one ~n go about this co-ordination. Co-ordi. 
lIatioD can be in rates or in ownership and control. Rates in railway., rates 
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tOn the roads, in the air and on water ways can be co-ordinated and competition 
-equalised or evened out, and there is no reaaon why anyone who wants to go 
-into this enterprise of road transport should not be free to do BO. In other 
'words, the forming of provincial corporations or 1.onal companies is not a neces-
.aary part of co-ordination. You can have co-ordination of rates within the 
framework of free competition in road transport and between roads 'and rails. 
'That is the method followed by the American Inter State Commerce Commis-
eion whioh recently reported that the policy should be one of determining 
minimum rates and letting traffic divide itself between competing agencies. 
·t.l'he at.tempt here is to canalise traffio in a particular route, not to give it a 
free chanoe to Bow this way and that. I suggest that a co-ordinated and efti. 
-oient and fully developed transport system can be made possible by means 01 
a Central All India Transport Board, which would not only oontrol the railways 
:.but also roads, rivers and airways which would also be represented on that; 
-oentral authority. The railways are no more entitled to dominate over road 
;transport than road transport over the railways. To interfere in anyone branoh 
-of transport is nothing but dominating it. According to the scheme proposed, 
.although the Honourable Member denies it, it really means . domination of 
'l'8ilways over other forms of transport. 

Now,Sir, ·one last point. ~ e Honourable Member's Minute of Distent to 
'the a or ~  ~port of the ad hoc Committee is based on his anxiety and 
impatience not to have even a few weeks' or months' dela,. That, Sir, is very 
.estimable beoause we in India have suffered too long from delays of all kinds. 
May I say, Sir, that the Honourable Member's anxiety cannot be more pro· 
tDonnced than that of a person like Pandit Jawaharlal Nehru, the President of 
the National Planning Committee, one of our most emir:tent and ardent planners? 
;Pandit Jawaharlal Nehru, with all his impatience and enthusiasm, &ays: 

"It IIhould have been euily pOlluble for thill matter to~.JlOlltponed for a few montba ill 
.order to consider the obviou ebjeotiOlUl to this IC'heme. W,hile I realiIe that lOIDe • CG-Ol'di· 
nation ill desirable and that IImall IIcale operators cannot easily fllDction with emciency and 
with convenience to the public, I am of opinion th&t. the pre8'o!Int U. P. rail road CO-Ol'dination 
.chame ill in many waYII unfair to the opel'lotol'l of the province. The procedU1'8 adopted 
'llDaer the Icheme is causing great hardship to a large number of people:" 

I would therefore suggest that the Honourable Member might also take this 
"View that a little more delay, of a rew weeks or months, is not going to do 
rvery much harm when matters of far reaching importance il.l'e to be on de~'l. 
1n faot, in his own speech before the Assembly which he delivered, I under· 
stand, last April, the Honourable Member hjmself described' the problem RS "a 
-problem which will require considerable statesmanship and patience spread over 
a number of years, if we are to secure an orderly development of .. an sport for 
-the O ntr ~  ·welfare". I suggest that just as the Honoul'8ble MembAr hu 
:been trying to impress on us the virtues of patience when we were dealing with 
the grievances of third class passengers or the manufacture of locomotives 
~ India, so too we can. preach patience to him when our interests are ooJ;108ftl.ed. 
In any case, it does not lie in the mouths of those who have taken over t\ 
-oentury to get down to the job of organising our road transport to show such 
impatience st thie -stJa.!e. 

JIr. A. O. Turn .. (Government of India: Nominated Official): Sir( although 
two iIldividual opinions to the contrary have- been expressed this morning, I 
think it is a fact that all parties in this House and also the ad hoc committee 
.of this HOlHle ·ha.ve .agreed. ~ at Go ~rnme~~'  pol .~ of 'Ill n~. o ~t roa~ ra l 
-companies is the correct pohcy. (OneB of No, no .) ThiS PO,ICY IS deSigned 
.to provide (1) the public reliable and efficient service a~ fair prices, (la) co-ordi-
llationbetween road and rail transport designed to avoid lapsing into the (:ld 
.. tate of cut· throat competition, and (8) to yield a reasonable return to the 
Jlhareholders of the companies.. The ad hoc commiAe have agreed t a~ the 
white p'aper embodies these prmciples and, so far as I a~ a a~e, there IS. no 
allegation that the -Central Government ~a e not done all In theIr power . alt~. 
fully to carry out fihe intentions underlYIng. that agreement. The one p?JDt In woe seems to me to be the allegation that in some areas there has been msuffi. 
eient conBul.ation with the existing road operators and that they may not have 
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f8Cm"f8d a fm deal.. While thIS 18 a senoUB matter In 80 far aa It may e ,,~, 
~~ent are satisfied that there are many areas in which negotiations wito 
9i8ting operators have been full and agreements have been reached whioh are 
approved by all and the buses are now ready to be put on to the road. Clearly 
in such areas there can be no need or justification for holding everything up. 

The ad hoc committee have recommended postponement of any further 
investments in view of the impending changes in the Provincial Governments. 
Since all parties in this House have expressed agreement with the policy I cam. 
not see what advantage may be gained by suspending all action along the 
approved lines of the polioy. The one object is to ensure that existing operators 
get a fair deal. Where no fear exists on this soore surely the schemes should go 
ahead. Where genuine grievances exist. is it not better to get those grievances 
redressed at once? It was for this reaSOn that the Honourable Leader of the 

. B;ouse in his note of dissent on paragraph 4 of the ad hoc committee' s rt'port 
suggested that any cases where disagreements persist may be referred to a 
committee of ·this House. It must be remembered that the objective of tLe 
oommittee and of the Mover of this cut. motion is to secure fairplay for the 
existing operators. Postponement where grievances exist may ultimately bene· 
fit some operators, but postponement where there is practically complete agree· 
ment and where months have been spent in planning and considerable eXl)eD88 
,haa been incurred by the existing operators and where everything is now ready 
io put the ~e  on the road. would in m~ opinion ~o grievous harm and injustice 
to tlle operators concerned. Where no dispute eXISts clearly the sernees shoulcJ 
,~ pU1, ~~' o~~t on both."in. the n~reat  of the existing operaton and alio 
of the public 'whIch want Uie road stl'Vlcefi. 

ComiDg to ~e actual cut whioh haa now been propoeed. the FpoIal is to 
~ the whole amount of supply. Is this not a peculiar way of trymg to remedy 

.. miftot Mimeftt? Doell ii itOt .eem like trying to CUI8 • patient of a small ill 
by cutting off lUs head? 

sn •. ADaIlUlUayIllUl AJJaDlar: (Madras Ceded District and Chittoor no~ 
Muhammadan Rural): May I know'whether a major mean be cured by cutting 
oj! the head? 

III. 'A. O. Tamer: That too would be unusual. Sir. the ad hoc committee 
:\lave supported the polioy and have only recommended the postponement of 
fUrther investment. 

SIr .ohmmHl Yamia Daa (Agra Division: Muhammadan Rural): Sir, 
there ia net question of 'further' investments. I have been listening to the 
HOnourable Member's speech and he has twice misrepl'eseJlted the report of 
1he committee. There is no such word aa 'further'. It says there should be 
DO inveatment. , , 

Mr. A. G. .,...: Presumably that alao means that we should enter into 
no further commitments. The intention may be to criticise the action of the 
,p.t. but any reasonable man mutt understand the recommendation of the 
committee to be that there should be no comrrlitmenta in fuNJe .lso. 

SIr KeIlam-... Yamia JDIa: It means. no investment. 
''MI'. A. O. -ramer: To continue, the ad hoc committee recommendett pod. 

ponement of investments. They clearly visualised proceeding with the imple-
mentation of the scheme in the comparatively near future. If, however. t.be 
whole of the provision of 8 crores and 48 lakhs is cut. neither the present nor 
the future Government, can make any further investments, nor can any of the 
schemes proceed. until a supplementary grant if! voted by this House; and tha. 
presumably would be soWe time next autumn at the earliest. This must cause 
considerable financial loss to Government. to promoters and to existing opera-
tors. and would deprive the public of efficient services for months to come. 
Surely this cannot be the intent·ion of this House. I would in the oircumstances 
strongly urge on the Honourable Mover to reduce the amount of Dis cut to (say} 
~ crores instead of 8 orores and 48 lakhs. The remaining plOvisJon ·would ,au ... 
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to enable Government to make some progress and incUJ' some further financial 

_ ~omm tment  in areas where there is no dispute, or, if this House so prefers. 
m cases where a committee of this House, as already proposed by the Leader-
of the House, is satisfied that the tenns of the White Paper have been. 
substantially observed. . 

Mr, II, G, Stolt. (Bombay: European): Sir, when I first saw this motionl 
I felt that it was an invitation to an execution. By it We have been asked to. 
sentence to death the policy of rail-road co-ordination to which this House-
agreed last April; and after listening to the speeches of the Honourable Mover 
and my Honourable friend lVCr. Masani I am strengthened in that view. We-
agreed to that policy last April but We never thought it the best policy that. 
~ ld be devised for the industry. I hope to say more On that later, but we 

did feel that that policy had many good points and we also felt that it was, at-
that time at any rate, the only policy that could secure general favour and. 
general agreement in this House. Also we felt that a policy at that time WQS· 
a very urgent necessity. Now, Sir, last April the wllr was nearing its end or 
rather was in its later stages, and the era of po§t-war al:.velopment was-I think 
all will agree-in sight. We felt and we feel that whatc'\'er plan may be adopt-
ed, whatever plan my Honourable friends may decide upon when they come to-
power, a really sound and speedy development of motor transport is un absolute 
necessity. If we take a long view, Sir, transport is just as necessary for the-
development of industry in the cities, I submit, as it IS for the development of 
the rural areas and the villages. 

Then there is another point of view that I should like to refer to which» 
conoerns the question of employment. In this respeCt we here find ourselves-
in agreement with the views both of my Honourable friend Mr. Guruswsmi 
and of my Honourable friend Mr. Anthony. Mr. Guruswami says that he does- • 
not wish a Bingle man to be deprived of a job to make room for the soldiers who. 
are om n~ back. Now, Sir, leaving ju.tice out of the question, that is sound: 
commOlJ sense for it is not a solution of the problem. If you want to get five' 
and if you take away two from four and if you add two you -still get four anei" 
not five. What we need is more jobs and new job.. We also entirely agree with 
the views of Mr. Anthony that we should do the- best we possibly can for _theA& 
men who are coming back out of the forces. They fought for us, they have-
saved India and it is up to us to give them the best jobs that we can possibly 
find, These Sir, an expanding road transport industry can provide. Many of 
them came from the field and from the bullockcart. They are now trained 
l! NOON technicians and they won't go back, and it is not reasonable I submit 

to expect them to go back. . 
We saw other advantages in this policy. The policy of rail-road co-ordina. 

tion hal been a success in the United Kingdom. The railways have invested' 
largely in road service • ...:....the figure, I believe, is something like 18 crores-Rnd 
they secure a very good return on their money. We saw in the policy ,an 
opportunity for ilafeguatding the rights of the operators to which my Honour-
able friend, Mr. Masani, has referred, and we regard that, 1ike -ev81'Ybody else, 
in the House, as a most important fact. Then, Sir, the scheme whereby the 
Railways provided a certain amount of capital was to us good, because it meant 
that money would be readily available, and just at the time probably when-
there would be heavy calls on capital development, and the provision of thla· 
by the Railways would make it unnecessary for the big capitalist interests to-
come in which we were all agreed should be kept out of the industry. Those are 
the advantages that we saw in the policy, but in its short life it has developed' 
a feature to which we cannot but object. I refer to the somewhat inordinate-
appetite of the provinces for a share of the pudding. Provinces in many cases-· 
have taken a large helping, the railways have taken a large helping, and as .' 
result in a number of cases, there is a precious little left for the operator Rnd' 
for the public. That means undue participation by the Railways and by the· 
Provincial Governments, and that, Sir, leads naturally to financial domination. 
Finanoial domination I would like to_ describe as 8 Frankenstein-a word t a~ 
was used in our deliberatioDl 18llt April, I forget who used it, I think thct' 
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Honourable Mr. Desai. I don't know what a 'Frankensteim' exactly is, but I 
~ at er it is an all-devouring monster . . . . 

Prof If. G. It&Dga (Guntur cum Nellore: Non-Muhammadan Rural): Man-
,made monster . 

• T. E. G. Stokes: j[t is certainly an all-devouring monster and I submit 
'that we are justified in thinking that when the 'Frankenstein' ~me  out of its 
·lair, it brings ~  it nationalization. We here oppose nationalization not be-
~a e we are cal?ltalists though We certainly believe in the capital structure lor 
~nd tr , b.ut, Sir, we Oppose it because we firmly and sincerely believe that 

mdustry will develop quicker and will achieve a "healthier growth if full range 
is given to individual effort, to individual initiative, and to individual ambi-
'tion ..... 

~ Sli Prlbaa (Benares ,nd Gorakhpur Divisions: Non-Muhammadan 
mural): -Like the East India Company I 

Kr. E. G. Stok .. : No, Sir_ We do not consider that this very valuable 
~l t is valuable in our opinion-can possibly have free development under 
the. dead weight of Government control. We here see no reason why nationali-
Ization should be the best. What we should like is that this industry should 
grow up in free and healthy competition with the Railways. 'That, Sir, we think 
4S the best policy. Obviously it must be controlled-there I agree with my 
.Honourable friend Mr. Masani-because control is needed for the safety of the 
rpublic who will use the services, and control is needed to prevent undue com-
:petition by the railways and undue and unfair competition amongst the operatora 
-themselves, which leads to bad services and a fall in the safety rate. I do no$ 
"propose here to suggest how that control could be achieved, but I see in the 
White Paper in Section 14 that Government suggests the Motor Vehicles Act 
~  1989. Government have suggested there that the Act should be amended-
iI think that is necessary-but they also suggest that power should be given to 
• Regional Transport Authority or to some other authority to levy, fines, for 
tthe non-performance of certain duties. That, Sir, I am afraid, we here cannot 
'possibly agree to. We do not think that fines should be levied by any but a 
;judiC}ial body and we should strongly object to the power being given to a 
:statutory body of the kind I. have mentioned. So much for policy. 

I would now like to say a little about the ad hoc Committee Report of which 
-I was privileged to be a member. Paragraph 4 of that Report I think cuts 
-right across the rail-road policy. It is true that it only recommends postpone-
Iment, but I feel and I felt that that postponement, whieh is sine die, might be 
very much prolonged. It is expected that Provincial Governments will shortly 

-come in-at least we hope so-and I dare say they have, in many cases, a 
pOlicy for road transport ready. I suggest that you ma.y haveR policy ready, 

>but it takes time to work out the details and it takes time to convince people 
-that it is the best policy and that it should be put -into eRect: I fear that this 
·postponement is going to be a very lengthy one, and I venture to be.ck up my 
'Honourable friend, Mr. Turner, in suggesting that it is nad a l~ at this 
-time. I submit that it is not fair to the public who want these serVlces, who 
.... e anxious that transport facilities should be extended during the time when 
'Tail-road travel must still be very restricted. I submit, Sir, that it is going to 
'6e a great hardship to the operators many of whom have made up their minds 
rto join this scheme and have probably made binding n~n al arran e~ent , 
-and here, Sir, I would like to say a word about the questlon of perSU/l.8lOn. I 
-..m afraid I could not agree with the majority of my colleagues that there hal 
!been lack of persuasion in most of the provinces. I do not think I 'lm justified 
in divulging anything here or 8pea.king of individual provinces. I rat e~ gather 
-that the deliberations of the Committee must be regarded a8 confidentlal. So 
q will only say that only in one province was 1 completely at~ ed that very 
muoh further perauasion was needed. That was the U. P. to which the Honour-
;able Mover has I think referred. 
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811d KaIaIIl L&1 81beu (Luoknow Division: ~on :lJ ammad D 
What about the Central Provinces? 

1_. 
Butal): 

Mr. Eo G. StIOkea: The Oentral Provinces Government-if I may speak on 
it as I am not personally concerned·-had, long before we discussed our policy 
last April, entered iJ:)to certain commitments and had decided on a certain 
policy. I do not defend their action in any way . 

. Sbrl ~ Lal S&kHDa: They are indefensible I 
111'. B. G. ~I: My honourable friend says that they are indefensible. 

I do not defend them and I do not intend to do so. But I do feel that the 
Central Government cannot be blamed for what happened in the Central Pro-
vinces. My time is short. . 

J[r. Prelldent.: The Honourable Member has only about a minute. 
JIr. B. G. St.okII: Thank you. I will conclude. This year is a very aport-

ant year for motor transport because we are going to have for the urst time, 
8S the Government has told us, for six years, a large number of new vehicles. 

SlIrlllobaa Lal S .... : You ue to dispose of teem all I 
Mr.. B. G. 8'*-: And you have also a very large number being released. 

by the military authorities, both British and American and there is I submit 
an ideal opportunity for t~e new companies to secure vehicles at very reason-
able prices and good vehicles so that these services can be extended. 

I h.ad intended to conolude with an appeal to the Honourable the mover 
that he would reconsider his decision and agree to something such as my 
honourable friend Mr. Turner has suggested. But, Sir, my time is up and 
Mr. Turner has already made that appeal. If the original motion is pressed, 
then I am afraid we must vote against it. 

Sir MobammAd YNDiD. lDI.&n: First of all I must take exception to the state-
·ment which my honourable friend, ;M;r. Turner, the Financial Commissioner lor 
Railways, has made, and I must say that he has absolutely misrepresented and 
misinterpreted the ad hoc Committee's report and what was in their minds. 
The Committee did not approve of the scheme at all. They only said that they 
think that the White Paper fairly represents, not in toto but fairly represents 
the scheme as was put by the Honourable ;Member in charge last year. 'rhey 
did not approve of it. They have shown in other paragraphs that they are noti 
altogether agreeable to that scheme. 

The second thing what the Honourable ;Member has tried to show is that 
the ad hOD Committee had only usked that no further investment be made. 
The Committee has clearly said that DO investment should be made because it 
was never put before this Committee that any kind of investment had been mada. 

fte Bonourable Sir Kdwanl BenthaU: Question I 
Sir Mohammad YamiD lDiau.: The Committee said that it was not brought 

to the notice of the Committee officially that any investment had been made. 
Therefore the Committee did not consider it to be seized with the question of any 
penny having been spent. They said it is the jurisdiction of the Standing 
Finance Committee for Railways to see whether any money has been spent and 
to investigate with what authority it has been spent, because the Standing 
Finance Committee had never given any consent for even a single penny to be 
spent on this seheme. Therefore any penny which has been spent will have to 
be decided by this . House whether this has been done rightly or wrongly and the 
ad hOD Committee has given its verdict that if any money has been spent, this 
has been done irregularly, for whieh my Honourable friend was very anxious that 
this word should be taken out so that he may not be taken to task by the Finance 
Department that he has spent the money irregularly, and I endorse it that what-
ever expenditure has been incurred that has been irregular and unwarranted 
and without any authority by this House. I will go further and say that when 
the demand comes for the supplementary grant this House will properly deal 
with this demand and will express the opinion that this House had never been 
consulted and no sanction was behind that expenditure. 
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Sir, now I 1rill deal with this question. M.Y honourable· frIend, . the W. 
Transport Member, said last year that if the '"House agreed he would proceed 
'trith the negotiations with the provinces. That was the only authority given 
and not for expenditure by this House. The ;RI. 82 lakhs which were restored, 
were restored on a different cut as explained by him for different purposes but 
this money was absolutely not allowed by the Standing Finance Committee. 
Even in his speech, the Honourable Member said that if anything will be required, 
he will come before the Committee and will take its approval. These are the 
words: 

"I undertake, however, that in any cue the remaining ..... will be .pacifically placed 
before the Standing Finance Committee for Railway. for approval nfore any agreement ill 
Analized. " 

'.l'he Boaourable Sir .4ward BeD.thaU: If I remember aright. that applied 
to managing agents only. \. 

Sir IIobNDmld YIDllD DID: Quite right. Further the Honourable Member 
said: 

• 'I shall then proceed to addreea Provincial GovBI'DDlBnY to urp OIl ~ em 'M aotiapt&n8e 
of the principlBl laid down where they have not have been already ACCIpt.ed." 
And then he said that he will come before the House and will keep . the.m 
informed every time as the matter progresses. These are words from hi8 
speech. I need not quote every word of it. If he reads his speech he will finel 
"that the Government will proceed on these lines and will continue to keep the 
House and its Committees informed of the progress". He did not ask far 
•• nction that he may be allowed to go and spend money. 

Then according to .the convention of the House if the "heme is accepted. 
every demand for the e%penditure has to be scrutinised by \he Standing Finanee 
Committee for Railways and they have to enmine every BCheme and ~n give 
the .. Sanction. The Btanding Finance Committee was never emiulted for. an,. 
kind of exPenditure whatsoever. Therefore, I say the whole expenditure ia 
~ t or aed and irregular and those who have spent this they will have to 
inake it up either from their pockets or the Governmenl win deal with them 
and see how the money can be recovered. If they are so powerful that they cm 
.pend public money and not be responsible for it, then of course I have nothiDg 
to say. But as far as power lies in this House, it will never endorse any penn, 
having been spent without the sanction of this House. 

The Honourable Member had very clearly promised that the operators will 
be consulted and will be given full opportunity to speak and their eo-operatioo 
sought and after making this promise he said: . 

II ActiODl speak louder ibn wQfda and I do hope th&t when t.bi. HOllIe mMt.l apflr th., 
win not find that. our &ctiOM fan .hort 01 our profBlliona." 
1 will show clearly and brieRy how their actions have fallen short of their 
profeaaions. They have not been coDsistent at.I1. Again hEl 18y& "I promise 
to the operators a square 4eaI, 80 far as it is in my power". What is the square 
deal to the operator. The square deal to the operators has been . that an ordin-
anoe haa been issued and under it the permits have been stopped which could be 
under ordinary Law renewed. The men are entitled to have their permits for 
three years and the square deal which the Honourable Member has done is that 
he has taken advantage of getting the signature of the Governor General to issue 
an ordinance over-riding the law which was passed by this House, 80 that their 
permits can be cancelled before their time. Those people are not only threaten-
ed by the cancellation of their permits but after cancellation they are presented 
with a document written under the authority of whom? I shall tell you. Here 
is one company which I have got. The document is signed by Mr. B. N. Bery, 
General ){anager of the North Western Railway, :Mr. Thorn, Provincial Trans-
port Commissioner, United Provinces and Mr. De Mello, General Manager ~  
the Gwalior and .Northem India Transport Co. Ltd. This t.J done after thel1' 
permits bad been cancelled. They say "If you have got any lorry, the value of 
your permit is only Rs. 500. You are getting no more than ;B.a. 500 per permit". 
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'The valuation 18 to be put on the lorry and if they do not accept' the price and if 
they want to sell to any other person, these Ipen will not be entitled to invest 
'their money in the company but they lose their rights and become ordinary 
private eit}zens. 

The second point is, ordinarily if a bus becomes unserviceable the man 
-exchanges it for another through a company. This company wants that all theee 
should be treated as scrap and must be sold in the market as such at ate ~r 
price they can fetch and the company is not prepared to take it. This is the 
fair deal that the Honourable Member has promised. I say that the working 
~  been from the beginning to the end absolutely inconsistent with the promises 
:Blven. 

The Honourable ¥ember was trying to show to this House that there were 
certain cases where Governments were proceeding and the railways had done 
nothing of any kind and no commitment had been made on the 8rd April, 1945. 
In the note which was iresented to the Standing Finance Committee for Rail-
ways it is disclosed that the G. 1. P. Railway entered into an agreement with. 
M;essrs Sultan Chinoy and another Transport company in August 1944. With 
whose authority was this done? . 

The Honourable Sir :ldward BentbaU: In pursuance of the policy which had 
long been accepted by Government, arising originally out of the Wedgewood 
Report. 

Prof. •• G. BADIa: This House negatived the Wedgewood Report and con· 
-demned it. 

Sir Jl.chammad yamJD DaD.: This is the way this House has been treated. 
This was in the possession of the Honourable Member and he never placed the'Je 
facts before this House. He said that the C. P. Government were negoUting 
8Dd before they finalised every thing will be placed before the Standing llinaDee 
Committee ~d before the House. He ought to have Iiold $he o~ thrJ; the 
GovernJllen. on behalf of the Bailways had approaphed oe~ companiea to 
-pegotiate for participation in the mad nil ache.,. but $hja W8Il never cn.olo!l.a 
10 the House. We find. that in August 1~ this was an aooompliabecl ~ •. 
... a matter of fact fibe O. P. Govemmeat had not ~ tp .Uow Me..- ~ 
Chinoy IIDd 00. to t~ their compeD), unless they apeed to give 5Q ~r •. 
...... to the ~l o &IIi ibM .... GDl,. 'lP to th, ~t of _ ~~ but tP.,e 
Gorvtnunen6 neg.tived taia and _.,,&ys came Q1 ItQd :,r4nte4 tp... ~. Jt to 
to 1Mts.. This milo .... "....aed to tJae t d 'l ~ ~t:te ~1 ,, l 
.. mar.Hcl .. oll~. This is a 4iad of etIl8Q11J8. .. p:l., ~. ~: 

.. .,.,. 00IIIi--.t 1IDfort ..... (of eoIIWe in • poIi&e IIUIDJMI') tW .. JM ..... 
tile C .•. ~ .... , !.W., ...... u.. 01 .PIIIiP .... '!! ~~ tIM. ~ .... 
tit ~ ~. . ~ m~.~ ' r mr~~: ~, ~ d~~1, t .9S* .. ' r"1u;lfii :l ~ o. ~ Il. ~o 1 . ~~ IbQaW 
'GMf1 t ~t ie ..... ~ II) yeua, wWeb ....,. .......... , ...... .. 

iilii!-uilillliion oUIle iDaUgiJaf NIB' IIaopld ... ~ • .-. .. ~ ~ "' ~ P ...... ~ .. 
"The conaidemtiOB for shares anoted to road operaton sbouJd be takea in 

the form of vehicles at assessed value and  any balance in the form of cash." 
Uessrs Sultan Chinoy and the other tnnsport company did not agree to these 
conditions, which means that the Stancling Finance Committe.'s acceptance is 
Dull and void. The Stlnding Finance Committee met OIl the 25th July when 
they passed the above rem~ . BJ}.d though the committee existed till the 3Ot.h 
'September, 194:6. no further approach was made to it. ~o  I see the Honour-
able Member is anxious. His dissenting note is very clear. He wants to kill 
the operators by one stroke. That is the square deal which the Honourable 
Member wants to give. Though an ordinance has been issued, the majority 
report of the committee said t a~. all the permits ~  had been n al da~d 
under the ordinance should be validated and the ordinary law should take .+. 
oourse but the ono ra l~ e~ er ~ unable to accept this report. Thie is fllae 
fair deal whioh we OIN). e~ ~m t ~ ~ ~ DeJ '~~t ~~d ~m at:.: 
who are interested in nmnmg these servlces. Jl:i Jt'onoutab. friend pia. . 
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haa said that the public wants that these new buses should come in but I think 
~o od  ~ ept m e~ or his grollp wants that there should be a change of the 
kind as IS suggested In the schemes. At present the railways are charging less 
than 4i pies, ~ som.e places 8.pies pel' ~ le with ':" little surcharge and what is 
suggested here m this scheme IS that 6 pIes per mIle will be charged from third 
class accommodation in the lorries. 

fte BODOurable Sir Bdward Benthall: That is not the Central (tovemment. 

. Sir Mol! am mad Yamin EhID.: This is issued under the signature of Mr. 
Berry, the General ;Manager of N. W. R. • 

'the BOII01Irable Sir Edward Benthall: In accordance with the Provincial 
.(}overnment's orders. 

Sir MOhammad. Yam.lD. Khan: This is the co-ordination be,ween the Central 
Government and the Provincial Governments that the ,General ;Manager of a 
railway and the Provincial Transport Commissioner 8il"ee to charge so mucb 
from the public and put it into the pocket of Ur. De~ello. This is the wliY 
how you are going to treat the public. The poor man who can now come to 
Delhi from ;Meerut, a distance of 40 miles, for eleven annas, you propose to 
charge him ;Re. 1-5-0. I am just giving you one illustration .. 

'I'JLe Bonoarable Sir Bdward. B8ILtILIll: Does the ;S;onourable Member thaD 
ijrlnk that these bus fares are too high? 

Sir Mohammad. Yamm Khan: I think so. These fares are put in the interest 
of railways add not in the interests of the general public. I say t a~ it is because 
they think that these buses serve the public in a much cheaper manner they 
should therefore be wiped off from the line.· That is why ~  anxiety ..... . 

'!'be Jlcmour&ble SIr Bdward Bentblll: The Honourable )lember wishes bus 
fares to be lowered rather than railway fares to be put up: is that right? 

SIr J(ohammNf YUIIiD. DUl No; I do not want that. I say that the 
railways are charging only 11 annaa now and they want the buses to cbarp 1.~ 
that is, double the amount; and so it is not; in the interests of ~e public, 88' my 
friend ~ .. ~to e  says; because he may be able to pay since he travels first 
class and pays something like six annas a .mile; and this is intended for upper 
claases---.9 pies per passqer mile. Therefore he gains, while the poor man 
loses. Therefore .he wants to benefit at the expense of the poor man ,md he 
says it is all right. But the publio as a whole, the class of people who go by 
the bus are the losers, and therefore it is not right! to say that the public ia 
anxious to have this kind of bus service replaced.· It may be 80 in a few 
uoeptional caaea, but I do not see where the public comes in; and if the publio 
is repreaeDted by the views of the elected members of this aouae, he will know 
where the public stands. I have listJeneel to the appeal 10 pathetioally made 
-by my friend MA-. ~, that tbia may be reduced to Ba. ~ crorea, instead of 
'1Ihe total amount beillg rejeoted. 1 IUD afraid that no .eleoted member of ... 
~ e will fall mtio ~ trap and allow you even a pie, 80 tha$ you migh •. _N:Y 
*hat your 8cbeme has been' aCcepted and then crush these people. ~o.  ,Thia 
House will reject in in toto and put it down that the scheme as it has been 
worked has been ruthlessly ..med out and therefore not a single pie will be It-f* 
with the Govel"DJJlent for this purpose m order to oarry out this sc4eme in this 
manner and in this spirit for the next year. .. 

Just one minute more •. Bir. Bardar Sant ~ n  asked last year' "Will ae 
. Government work it m this spirit?·, and the Honourable Member said he win 
work in that same spirit. If this had been worked in that spirit of give .. Ad 
take and toleration and no threat and no misuse of power, then of course that 
would have been totally different. Now, I endorse my signature on the n-porii 
which I have put, that there hll.s been no consultation, as far as my knowledge 
goes; and I do not know if any other member had any other knowledge ueyond 
wha* he has listened to here; but I have got personal knowledge and I say thai 
at least in my P1'9vince there is no question of operat.ora being consulted or 
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their consent being taken: they have been treated very badly and threatened ,.nd 
a. ready-made scheme has been thrust on them. Therefore I appeal .to the-
llouse to support this cut and show to the Gevernment that they are not willing. 
to support such high-handed action-they lIlake a promise and carry it out in. 
a different manne~. 1 support the motion. 

Mr. P. B. Ode (Berar: Non-Muhammadan): Mr. President, I rise to support;. 
the motion so ably moved by my honourable friend from the ~ l m League· 
Part~ ..... . 

liz. President: Will the Honourable Member speak a little mOre loudly? 
Mr. P. B. Gole: I was one of the members of the ad hOG committee and we· 

had to examine whether the white paper represented correctly the agreementi'. 
that :was reached on the floor of this House; and we examined the white paaer' 
in the light of the speeches made last year when the supplementary demand' 
for 82 lakhs was voted; and we thought that clearly speaking the first pa.r1F 
of it fairly represents the agreement that was reached on the floor of this. 
House. ~ t when we began to examine the details and the working of the 
scheme in different provinces, we found that precept and action were different. 
In fact I would like to quote the Honourable Leader of the House when he stated· 
last year that actions speak louder than words. "1 hope when this House meets. 
again they will not find that our actions fall short of our professions." Now-
unfortunately I have to remark that these actions speak louder than the words-
of the Honourable Member last year; and the actions are just Ule opposite of: 
what was agreed to and what was written in the first part of the white paper •. 
I may draw your attention to paras. 9 and 18 of the first pari of the white-
paper. There it clearly suggests that in every province the scheme bt waa-
to be adopted was to be brought about by negotiation with the present opera-
tors. It was intended that these operators .......... . 

The Honourable Sir Edward B8ILtha11: I would ask whether the action doea.--
not speak louder than the words: the action oomplained of is not by the Cen-
tral Govemment. The action of the Central Government is the white paper-
the policy laid down there. 

Ill. P. B. GoI8: I am sorry to say that the action if it is by the Provinciat, 
Governments has been endorsed by the Central Government. In fact, the . 
Central Government has been contributing money for supporting the action of 
the Provinical Governments. and therefore this is the action. In fact, 1 am' 
really surprised that the Honourable War Transport Member just now ~  tha. 
the action is the first part of the white l>aper. But the bringing into effectJ of' 
$his white paper is really the action; and although it may have been brought' 
about by the ProviMial Governments, the Oentral Govemment is a party to it, 
and the Oentral Government has adopted it. in faot invested money in thoae-
concems. Therefore these are the actions, and I am very sorry to .y that theT-" 
are exactly the opposite to ~ at  was agreed to OlD. the Boor of this House:. 
Really speaking. none of the members of the lid hoc committee was willing ·liO' 
disallow this money which was voted, because the scheme had been agreed • .,.. 
somehow or other rightly or wrongly on the flOOr of the House; but ultimatelT 
it came to our notice that as a matter of fact the Provincial Governmente wita-
the connivance or consent of the Central Government are proceeding with-
IOhemea which are just opposite to what was agreed to on the Boor of ~e House. 
and therefore as I said I would omy poin. ou. or~e we of Ina ...... , ..... 
cases where this has not been followed in any of ~e provinces. 

First, I refer to para. 9 in the first pari of the white paper, in :which the· 
present; operators on the roads were to be .consulted as to who amongst them 
should be the promoter; and with their consent . the promoter was to be . 
appointed' and that promoter really speaking with their consent was· 
to float the company in which the railway authorities as well as the Pr0-
vincial Governments were to have a share. Now, take the case of Bombay. 
where the promoters were not chosen by the operators. In fact the pro no~. 
transport auth0r!ty went ~ nd from place ~ place and broughtJ .. o ~l:J.e did 
not call .. meeting, he did not even COllIIulfi those operators {ogether, :~ ~ ... 

. ." 
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t-ook some operators of his ohoioe and appointed them promotora. In fact, 
even the ordinary prooedure that ought to be followed in such oases w.. no • 
.followed in Bombay. The Bombay' Govemment on the 14th June 1946 iaaued 
in the Gazette Il scheme for the rail-road co-ordination. Thl! usual method il 
't.hat whenever a proposal is made or published in the Gazette, the Government 
;aenerally calls for objections from the publio as well as from those persons who 
would be affeoted by that soheme. In this case, ,:when this was published on 
the 14th June, no objections were called for. In fact that was the final scheme 
rthat was placed before the public and the operRtora. Somehow or other I find 
that in this rail-road co-ordination the public is nowhere mentioned; it is fOJ 
tthe benefit of the public that the scheme is adopted and the ultimate object is 
1ibat the travelling public should be benefitted but the travelling public has 
Gowhere been consulted. In no province has the public been consulted or oalled 
/Upon to express its opinion. 

Here the position as we find it is this. The scheme was published on the 
Hth June and afterwards the Motor Transport Authority proceeded to give 
,notices Bnd in fact for the benefit 'of the proviuees 1\ uew Ordinance was adopted 
iIi September 1945. I am really surprised at the way in which the Ordinance 
has been promulgated. I do not know at whose suggestion this Ordinance wao; 
promulgated. Probably Section 44(2) of the Motor Vehicles Act was not before 
the Government at the time when this was promulgated. Otherwise I suppose 
care would have been taken in promulgating this Ordinance to safeguard against 
the great difficulty which has now arisen. I will take the oase of Bombay, 
:although I come from C. p, About the C. P. the leBB said ~e better. If thati 
is a foretaste of what. is to come, ~en the sooner the whole thing is sorapped 
;the better it will be. 

Now, I would bring to your notice section '" (2). This Motion .. ys: 
.. A ProviDcial Trauport Authorit,y or a Regional Tranaport. Authorit,y .hall coDlliat. of 

.. uch number of official. and non-officials .. the Provincial GovenumlDt. may think fit. to 
:appoint but no penon who baa a financial int.erelt. whet.her .. proprietor, Itmploy .. or ot.ber-
.... iD 1111 , .... port IIndert.akiDg ahaIl be appoiDt.ed .. or continue .. a member of a PIO-
'Yiacial or lleponal ~po t "'utborGy·" 

, 80mebCNf or cMhttr ih8118 Provincial Governmen .. • have taken financial in-
.... in *818 new oompamee wbioh have been Soa1led, anel the :Pro'ViDcial ~
... ~or t  is iuui.Ds pe1'lDiti. Now, this authority is reany • ~'. ,.en .... ' 
tilVe oi the OQY8P"M,u and if the, lav. a. iDeooial ~te  ,iiOW' .. i' ," 
~J lpeWn, -ue .818 permi4II M all. lD fact, the ~ Q,o al ~ ~, 
Authom, ClCIID88 to _ ad immediate., ~ .... iDaneia1 iDtiOteat' b:a- , 
tOOIDpaDiea. l1bia ia tile law and this iI in ., statute ~ aDd 10 _, " tbeiie 
~ eBst m ihe 1a., tile 'Provinoial Traniport Autilority-is ~ pre 1  'for· 
tidden to take fiDucial iateJeat in ...... uadertainp. '" 
Then there is an~t er ~o lt  in the way of the Govemm8J1,. ~ • 

nf..m, tg tGe 0IId1JUlD08 _ueci 'by tile Gov&mmenl on 1M l~t  JulY,lMf 
~, I18Ction 6 of tlae Motor e~  Aot W88 lOught flo be amended' udt. 
ia said tint .e Provincial OovenuDent may by notitication In oMcia.l Gazette 
;auShoriae, subject to such conditions as it may deem fit to impose, any peraaa 
'to perform such funotions of the Provinoial Govemment. Thus, the Begiqnlil 
Tnnapon or ProviDoial Transport . t or ~ is clothed with power of \he Pro-
vincial Government. Take the case of the o.p· There the Provineia.l <Joorem-
~en~~~n into • con.t and into 6naDcia.l ammpDl8DY and invests mooey. 
All actions ,pf this Provincial Transport Authority subsequent to the taking of 
'1inanoial interest in these coIbpanies becomes ultra. vir" and illegal. What do 
we find in the Bombay Pr8$idency? I do not want to name any,penon but 
l(r. Kotawal. who is the Provincial Transpon Authority in the Bombay Prell-
-cienoy has got personal financial interaat. Once financial interest comes -in, 
~ Provincial Transport Authority ceasel automatioaJly to be the Provinoial 
~rt 4.uthorifiy.. Therefore all its actiODa in oaDcelling permi. or i.uing .lIt ael'lPU!t become ultra vir.. and illegal. Probably this e-.aaped 'be notice 
<Of Go emmen~ while iuuing the Ordinance. 



,t THE ItAILWAY BUDGET-I,lST OF DEMANDS 1645 

~ '!'he Honourable Sir Edward BIIltba1l: As personalit.ies have been brought in, 
I must say that the whole of that officer's position has been fully disclosed and 
is fully known to the Provincial Government and there is nothing irregular in 
it whatsoever. 

Kr. P. B. Gole: '£hat does not make it legal. The position is that we are 
governed by the Motor Vehicles Act. and section 44 (2) clea.rly lays down the 
position. Therefore the whole scheme of the financial interest of the Provincial 
Governments with the Central Government helping them is illegal from start 
to finish. We 'were anxious at that time that the new Ordinance that was en-
acted should be withdrawn and we have also stated that the permits that were 
cancelled ~del' the authority of these Ordinances should be renewed. The 
reason is obvious. There is patent illegalit} in the whole procedure that has 
beeu followed. Tbat is why we have stated in our report that the Ordinanc'e 
should be withdrawn. 

'£hero is another aspect to this question and it is this. Roads are provincial 
subjects. No doubt in these roads the common taxpayer, has invested his 
money. It is called the King's highway and every person has 8 right to the 
usc of this highway unless he comes in the way of not e~. 

Mr. Pret1cleD.t: Order, order. I would request Honourable Members to carry 
on their consultations in a low tone or? better -still, in the lobby. 

:Mr. P. B. Gole: I was pointing out the rights of the common man so far aEL 
roads I1re cOIwerued. That being so, every operator, great or small has a right 
to ply his vehicle on the road along with the big companies which have virtual 
monopolies, as Mr. Masani pointed out. These big companies are going to drive 
-out t·he small bus operators. I ask why should not these small operators be 
aJIowE\d to ply their trade. They have as much right to the use of the road 8S 
the bigger companies. The Railways have got a monopoly because the '-rails 
are the exclusive property of the railways but the roads are public property in 
which every member of the public is interested and has got a. vested interest. 
You canont deprive him of that right by making rules under the ;Motor Vehicles 
Act.' When this rail-road co-ordination scheme was started. I was wondenn;! 
whether the Government ever took into consideration the common rights of the 
people in regard to the use Qf highwl\vs and from that point of view the ques-
tion is whether this rail-road co-ordination should be started at aU. We should 
not come in the way of the common rights of every member of the public and' 
from this point of view also, this rail-road co-ordination scheme does require 
consideration. We as members' of the Committee wanted to see whether any 
progress h86 been made on the lines of what was agreed to on the floor o! the 
Hou!l6 last year. And from this point of view we examined this rail-road 
scheme. Although the points were correctly stated in t.he first part of the 
White Paper, the actual action speaks just ·the contrary and we find an almost 
autocratic way -in which not the common operator on the road is being bene-
fitted but it i$ the capitalists who are being benefitted. Take ilie case' of the 
C.P. Both these companies which were floated they were not operators on the 
roads. They were, 8S observed by my Honourable friend, the agents for selling 
motor accessories. They were not on the road. They were taken hold of by: 
the C.P. Government and they were made not only promotors but they w£'rp 
given the managing agencies. 
JIr. Pnlidmt! Order, Order: The Honourab'le Member may remember his 

time-limit. 
Sr. P. B. Goie: I do not want to take more time, Bir, bl;lt flie subject is 

a vast one and I happen to be 8 member of the Committee. I assure you I 
won't take much time. I will now read paragraph 18 of the White Pa.per. It 
runs: 
"Managing Agencies will not ilia employed hefeaft8r. Ca.ses where railways, 9r Provin· 

cial Governments .in conjunction with railways, have-catried negotiations with Imy road tran~ , 
pen j.1Iterelt to a stage where they stand committed to a Managing Agency, snd whel"<!l such, 
Ilfomotors are unwilling to modify the arrangelJlent", will be reported by Railway Adlllinistrn-
tioftll to the Railway Board before agreements &J'e concluded." a 

• 
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What is the point in this case? Take the case of C.P. where two managing 

agencies were taken. Its managing agentoB were unwilling to relinquish their 
rights under the managing agency. agt·eement. Originally I they were for 10-
lllkh .. and afterwards they were raised to 50 lakhs and 30 lakhs. Why was 
further investment agreed to in the c01Jlpanies when they were not willing to· 
give up the managing agencies? I may tell you that so far as one compe.ny ia 
OJlt'e~lIed, I happen to have read its balance-sheet and you will be surprised 

to learn that the dividend they proposed to give inclusive of income-tax waa 
2 per cent., 1 per cent. of which would go towards the income·ta.x and the other 
1 pel' cent. will be given to the shareholders of the company. Th\se are the· 
companies which are going to give this benefit to the operators and also to the· 
public. So far as the miseries of the public are concerned, the ]ess said the 
better. 

I do not think I ahall be able to finish aU this, hut :I would say, in conclu-
sion, that in view of what has already "been said by my other friends I sUPPO$ 
the motion of total rejection of this grant. 

Before I close I tpay draw your attention to page 107 of the Demands fot'" 
Grants. There I find that the budget e t m tl~ for 1946·47 is Rt;. 3,47,98,000. 
Last year only 82 ]akhs were voted, whereas t.he revised estimate for 1945·46-
WB8 1,18,00,000. Whence did this money come and how was it spent, I my-
self do not know. Perhaps the Honourable the Railway Member would ask 
for a supplementary grant; but that is a difJerent me.tter. I submit that in 
view oJ the fact that none of these agreement-s have been obaerved in action, 
the demand should be rejected. . 

'!'he JIoDourable Sir Bd.ard B_thall: Sir, my Honourable friend Mr. Masani 
guoted against me my statement thq,t it required great patience spread over a. 
nwnber of ~ear  to achieve our objeetive. When I said that I foresaw a 
number of difficult.jpF;. hilt J did 1I0t llllit,e foresee t]lI' 1JOlte face that we 11~' 
meetiua- tOOIlY. a 1101te lacp, which after a. year of heavy work in what I believe 
to be the interests of the country ia, to aay the leaat, extremely disappointing. 
I was impressed, &8 usual, by my Honourable friend .. Mr. :Maaani's apeech. 
He has come rather late into this diacussion. The viewa wbich be bas put 
forw8!'d are well-recognised views and they express a certain point of view to-
wards road-rail co-ordination, but they have all been diseussed and fought over-
in the Experts Report, on the T.A.C. and the Post-war Policy Committee. 
And the policy which we adopted last year is one evolved alter t n~ out 
that aud other points of view in their application to conditions in India. When 
the policy was agreed laRt year. it was based on an agreed speech, a speech which 
the Leaders of Parties saw before it was delivered. My Honourable friends the' 
Leader of the Congresa Party and the Deputy Leader of the Muslim League Party 
agreed to it. I can quote them. The Leader of the Con8reas Party said: "I 
F; llpport the motion and commend it for the aoceptaooe of the House." l\ly 
Honourable friend the Depllt~ J .. eader of the Muslim League Party similarly 
said: "J have no doubt in my mind that it will prove of great benefit in the ma.tter 
of future road transport deftlopment in India." My Honourable friend Sir 
Mohamma.d Yamin Khan, whn for Rome reason or other seems so excited abo!1t 
it today, not only spoke in favour of it lailt year but said: "I agree to most of the 
principles laid down and I give my general IUPport to the ~1 whichhaa· 
been made." He also walked into. the- lobby with me, for which I am grateful 
to him. 

Sir ](obammld YamID ~1Il: Read my whole speech. 
'!'he J!oDourabla Sir BclWud ·Baaau.: h,.."ay, that waa the line he took 

last year and that waa the line whieh the tw. Partiea took o1!clally. On the 
agreement of all the Parties except Dt-. RanerjeB's. we went a.head with th:' 
scheme Rnd we Incurred financial 6ommitmenta. The 118 lakha, l~  Mr; 
Gole was just referring to, waa incurred In CODaist,ency with the aan.ction giveD 
by the House bocauae I said on the 8rd Apn1 that·if thA schemeWb approved,. 
I sha.ll :proceed witb it. The point which my Honourable friend Sir Mohnmm&<f 
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Yamill Khun made about referring certain matters to the FinAnce Committee 
aw1ied only to the question of managin$ agency. I think he left that out of 
the ('/JIltl:'xL in other words, he twisted my statement to suit his argument. 
That is liot very convincing. 

Sri K. ADa.a.thllayanam Ana.upr: Is it not a rule that the whole of the· 
expenditure over 20 lakhs should be referred to the Standing Finance Oommittee?' 

'l'he J!oD.Oarabie Sir :ldwlld Ben\ball: On a particular item. 
Sri •. .ADaD.tIluayuaam AYY&lllar: Why was not this placed before the' 

Standing Finance Committee? 
The Honourable Sir :ldwardBentball: Because there was no item in excess· 

of 20 lakhs. 
Now, Sir, that takes us to the beginning of this year. 1 should perhaps just. 

also mention, in .connection with the code of principles from which my Honour-
able friend Mr. Masani quoted, that I was wrong. The findings of the Trans-
port Advisory Council are placed before the House, They are in the Library of: 
the House and they are not confidentieJ. I did refer to this code of principlell ill. 
the speech last year and the Party Leaders accepted the general principle. That. 
takes us over lal:!t year and brings us to this year. I maintain that in appointing. 
the Committee fit the beginning of this session to examine the progress made 
in carrying out the principles of the road-rail co-ordination BOheme, the House 
at that moment accepted the principles of the scheme to which we agreed last. 
year. 8ir, 1 maintain also that the White Paper which I laid on the table on 
the very first day of the Session fairly covers the agreement reached in the 
Assembly 011 l~t  Ap,·jl Jast respectillg t:le vrinciples of road-rail co-orJillutio, 

1 P.Il. and I had hoped that when .the ~ ttee. went ~~  it, they 
would htill a~ret' to r.he prllw'pltl:.l of road-rull eo-orcilUutlOn. ~  

certainly were good enough to certify here that so far as the Central Govern-· 
ment WII.8 concerned, we had fairly tried to carry out the conditions which we 
had acoepted I~ year ago. Sir, in my wiuoritv report, I recognised that there 
were in certain areas grounds for difference of opinion regarding the means of 
consultation and agreement with operators hitherto. I was quite prepared to-
discuss and my Honourable friend the Finanoial Commissioner said to the House 
and to t.he Committ.ee of the House that we are prepared to discuss the applica-
tiou of these principles in cases where there was a doubt . 

. But lily difficulty at the moment is to know precisely where we stand. A 
few da.vs a.go, when my HonolD'able friehd Sri Ananthasayanam Ayyangal' was-
speakillg. Itlld as he made some remarks on the subject of nationalisatioll of road 
transpOI·t. the question I put to him was "Is that YOllr Party policy", because .1 
had Reen the policy of the Party in the Press and I unden;tood that nationalisa-
tiOll might he t.he Party policy. He confirmed that it was'. But today, my 
Honourable friend Mr. Masani was saying quite a different thing. 

Bit .•• V. Gadgll (Bombay Central Division: Non-Muhammadan Rural): You 
c:rf'llt-e II monopoly for R few plull railways. 

TILe Honourable Sir .4warct BlDtbaIl: My Honourable friend Mr. Masani is 
against that nationalisation. Where do we stand? Sir, I quite agree that it 
is perfectly legitimate for the Party i/o change its mind. 

!'!Of ••• G. Banga: A proper harmonisation between nationalisation, private 
interest and <,o-operatisation. That is what we want. 
. The Bonovable SIr' .4W&!d BIDt.b&U.: I 8ay it is p~r e tl  legitimate for 

any Pa.rty to ehnnge itF! mind Rnd to review its policy from time to time, but Ilt. 
the present moment, it is quite clear that the Party opposite has not got a mine 
of its own. 

Prof ••• G. BaDp: We have. 
The aODDUr&blestr :ldward BIDUlIll:If tio, then your party Members do nol; 

know what it is, because they appear to speak with ~e eral different voices. I 
hAve no quarrel with the policy of nationalisation, and if any Provincia.} Gov-
ernment bas decided on a pollcy of that 'sort, we ,are perfectly willing to co-
operate. Each Province i •. aiilibertiy to deQide how It wiD. proceed, whether 

D 2 
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rSir Edward Benthall); 

on the rail-road oo-ordination Boheme, or on a oo-ordination soheme of its own 
leaving out the railways, or whether it wishes provincial ownerahip or pro-
vincial nationaliaation with the railways. That is a matter for the Province. 
to decide. But whatever is decided, there is still need for co-ordina.tion and. 
the more provincial money that is invested in it, the more the need for co-ordi-
llatoin. If as is apparent, the policy of the Oppos,ition Parties is, if I may !l1\'\I 

80, .lai chaos and it om~  i,.to i"l!'('I', t;hen n.ll the measures for co-ordinatio.1 
'are lost. If you do not have co-orciination or if you have provincial fina.nce in 
direct competition with central finance, the central finances are liable to be 
.affected and. there will be a.ll the less money available for, for instance, the sub-
vention of Provinces for the purpose of building roa.ds. Surely the country 
will get a set back. Also, you will get back to the old conditions of competi-
tion when the rail,,\:l.YR and Hl(' buses wel'tl fneed with \leverest competltiOl: 
with each other and the buses themselves in competition With buses. In pre· 
war days, it is known to the House that very often the life of a bus owner was 
-only four years at the outset. The scheme which we pttt forward was agreed 
last year. It does not prejudice nationalisation itself, it is in fact a half-way 
"house. 

Shr1 D. P. Karmarkar (Bombay Southern Division: Non-Muhammadan 
Rutol): May I know whether any definite scheme was put before the House for 
giving its approval or only general principles? 

The Honour&bie Sir Edward Bentball: There was a. scheme agreed to by 
'Party leaders. You cannot have much more than that. 

Sri •. ADantbuayanam Ayyangar: There waS a d ~t ent voice even 
there. 

The Honourable Sir Edward Benthall: If Provincial Governments wish to 
go in for nationalisation, as I understand is the policy of some Provincia.l Gov-
ernments, including the Punjab a.nd Madras, then it is much easier for the 
Governments to negotiate a.nd so to expropriate organised companies tha.n it i8 
to expropriate individuals. They would not presumably expropriate without 

-compensation. There is a 170lte face in the Parties opposite since last year. ~ 
position which I strongly suspect to be brought about by orga.nised opposition 
and pressure by vested interests against the interests of the public. There 
was only one speaker, that I have heard Mr. Masani, considering the interests 
of the public, they should come first. I of course fully recognise the natural 
desire of my Honourable friends opposite that this scheme should be postponed 
pending the advent of provincial ministerial Governments, and as I indicated 
I was perfectly willing to agree that the scheme should be suspended in cases 
where there was any disagreement, in cases where there was not full general 
agreement between the operators and the Provincial Governments and the 
Central Government. I am prepared' to accommodate myself fully as far as 
I could to meet the present political situation. Now, Sir, we are in \he posi-
tion where the committee apparently endorses t.he policy, approves the White 
Paper but refuses funds in entirety. It is cutting the grant by 100 per cent., 
there is nothing left whatever. 

Sir JlMammad Y&IIIbl1DlaD: It does not approve the scheme. 
The Bcmoar&ble Sir .Award Bmt.ba11: It appeara to be purely a GDbertian 

situation, full of inconsistencies. Weare being cut this sum in the main not 
tor our own delinquencies, but for the deliquencies which are alleged. to have 
-occurred in the provinces a.nd we are refused funds even where there is 100 per 
cent. agreement between the operators. the pWlvincial governments and the 
railways. We are refused funds even in these cases, even though the policy 
has he en agreed to formally in a speech agreed by the Leaders of Parties. 1 
am Sorry for the long suffering public which has cOme in for so little considera-
t.ion· in this matter. .Irrespective of the programme on which everybody has 
been working rightly or wron"gly,-there may be delinquencies in the .matter,-
several governments have been working on this for. a year. We have 1500 
buses more or less ready, I thhlk th('.T'" are 180 in Bomba-y, W'hioh we have 
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committed ourselves to in pursuance of tJu8 policy and which I think 18 covered. 
in the 1l1:J lakhs to which my Hohourable friend .Mr. Gole referred. 

Sir "ohammad. Yamin Dan: Are they not coming in ~ple~ent~ ran~  
The Honourable Sir Edward Benth&1l: If this. cut motion 18 carned there 

are no funds whatsoever and from what I heard opposite of the conflicting 
opinions thert: are not likely to l~ any policies put forward at least for some 
months after the provincial Governments have taken office. Therefore you reach 
a stage just at the moment when transport ought to be developed all over the 
country, when you close down on it and throw the thing into ~. My 
Honourable friend the Financial Commissioner put forward the SUggestIon that;, 
we should go ahead where there W8E' more or less complete agreement and t~a •. 
we should create a forum for decision by placing the ma.tter before the ~~d n , 
Finance Committee or some other committee; and I was perfectly wIlling to. 
accept conditions to be fulfilled before each case was put up. But, Sir, we now 
reach a position of deadlock. Government, as a result of the debate laet year' 
went ahead; the agreement was positively unique. I can think of very few 
other things in Indio. where there was agreement between the Congress" the 
Muslim League, the European Group and Government. All that is now to be-
cast aside. In ,pursuance of that agreement we incurred financial commitments, 
both to the ,-Provincial Governments and to the operators to the extent shown: 
in tho revised budget, of 118 lakhs, and many of these commitments are-I am 
ad vised-legally enforceable. 

Sir 1II0hammad Yamin Khan: Are they coming as supplementary demands 
befNe tlw Hou!;e'l 

'the BOD01U'&ble Sir :ldward Bentb.aU: No, Sir. They come within Grant 
No. l::l J , ~ )'ear. 

Sir KQhammad. Yamin Dan: But that WIlS not 118 lakhs. 
The BOD01U'&b1e Sir :ldward Beath&1l: The position is that there was • 

hetuling last .-toar of 6 lakhs odd, and in pursuance of the policy agreed upon' 
with the Leaders of parties I then said that we were going ahead and we-
would tulH' th" assent, as authority to go ahead with the scheme. And going: 
abe,l(l iuvolves illvestmento!! to which you commiil o r el ~ . We got '18r .. e-
ment; mv Honourable friend himself went into the box with me. 

Sir :Mohammad YamiD. Khan: Whl1t I want to know is this. My Honour-
able r ~ l h:l" !'pent those ts lakhs. What does he propose to spend up to the 
31st March, und with respect to the further 118 lakhs is he coming up to the: 
Hou!';e with· a supplementary demand? 

The Honourable Sir :ldward Bentb&1l: That is not necessary. 
Sir J[ohammad YamJn Dan: Under what rule? 
'the Bonourable Sir JldWard BentbaU: Under the ordinary financial rules., 

The HllllOurable Member has been a member of the Standing Finance Com-
mittt' .. ~ Ion.,: enough to know what they are. This is It perfectly regular proceed-
ing when the House has agreed to the policy. and agreed to it in the mm' 
manlier which I have described. 

Sir lIIohammad Yamin ~: 1f that is the case, supplementary grants 
would not bi> required for anythmg. 

The Honourable Sir Jldward Benthall: They are necessary, but in this case-
at least 110 pp~ementor  grants are necessary. 

Ilr. President: The Honourable Member may continue his speech after' 
LU1ICh. 

ET,ECTJOS OF MEMBERS TO DEFENCE CONSULTATIVE COMMITTEE 
Ilr. PreIlden\: I have to inform the Assembly that up to 12 noon on Satur-

day. t ~ 28M Febnlory, 1946. the time fixed for receiving nominations for the-
Deff'nce Consultative Committee. 18 nominations were rel!eived. Subsequently 
three members withdrew their candidature. As the number of remaining candi-
dates is equal to the number of vacancies, I declare the following members r0-
be duly t'lented to the Committee for the unexpired portion of the fillflllCill! 
year 1945-46 and for the financial year 1946.47:-{1) Shri Sarat Chandra. Bose, 
(2) Mr M. Asof Ali. (3) 8hri Satya Narayan Sinha, (4) Diwan Chaman T'AII. (5) 
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[Mr. President], .' 
Dr. G. V. Deshmukh, (6) Nawabzada Liaqullt Ali Khan, (7) Nawab Siddique 
Ali Khan, (8) Captain Syed Abid Hussain, (9) Colonel Kumar Shri Himmat-
sinbji, and (10) Mr. Frank B. Anthony. 
Nominated Official): Sir, I said this 
Mr. P. Kaaon (Government of India: Nominated Official): Sir, I said this 

morning that we were very near an agreement on this subject and subsequently 
I havtl rE'Rched an agreement with all parties of the House, and in p r ~n e 

. of that a5l'eement I move: 
"That thi.a Allembly do proeoaed to elect, in luch manner u the Honourable the Pr d~t 

. may direct, two additional non-official members to lerve on the Defence Consultatlve 
Committee conetit.uted for the unexpiNd· port o~ of the financial year 1946-46 and for the 
!financial nars 1946-47." 
Mr. ·Prelid8llt.: The question is: 
"That t-his Auembly do p~ to elect, in Buch manner u the Honourable the Pr88ident 

·may direct, t.wo additional non-official members to serve on the l>efence Consultative 
·CoinmittM constituted for the unexpired portion of the financial yeat 1945-46 and for the 
; financial year 1946-47." 
l.'he motion was adopted. 
Ill. PrIIkltD*: I have to inform Honourable Members that for the purpose of 

.~le t on of two additional members to the Defence Consultative Committee, the 
Notice Offioe will be open to receive nominations upto 1 P.M_ on Wednesday, the 
27th February and the election, if necessary, will be held at 2-30 P.M. on the. 
;same day, vi •. , the 27th February in the Chamber. 
The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock, M:r. 
President (The Honourable Mr. G. V. ¥avalankar) in the Chair. 

RAILWAY BUDGET-LIST 01;' DEMANDS-contd.. 
DEMAND No. 12-0PEN LINE WORX8-contd. 

Refu8al of Supplie8 for inve8tment in Road Service8-contd. 
The BoDo~a~ Sir :ldward BenlhaU: Sir, before rounding off, I should just 

, like to deal  with one or two po n~  which were raised by Honourable friends in 
-connection with the conduct of one or two Provincial Governments. I !;aid i.D 
my not.e of dissent -that I was satisfied that a genuine attempt was made to 
·carry out the terms, and one or two Honourable Members questioned what was 
-done in the Bombay Presidency. I have no doubt whatsoever that in so far as 
that Presidency was concerned, t.he Government made an extremely genuine 
;attempt to carry out the terms of the White Paper and to give the operators a 
fair deal. Out of some 5,600-I am not quite sure of the figure-<>perators, 
'holders of permits concerned, something like 4,900 actually signified their 
.approval of one promoter or another, that is to say voted for the election of a 
promoter or managing director, and if that, Sir, is not an evidence of full con-
sultation I do not know what is, because the scheme was fully explained at the 
-meetings. I consider, therefore, that there is really nothing that can be said 
~ o t that Government, who did not use the Ordinance in any way for any of 
t ~l e purposes. 
Then, Sir, I must revert to what I consider the most improper suggestions 

made about the interest of the Provincial Motor Transport Controller. It i6 
suggested that he holds shares in the new companies. It is not only untrue, 
but it is impossible because I unaerstand that no company has yet issued 
flhares, and therefore he cannot be a shareholder as is alleged. As regards his 
private investments, those are disclosed to the Provincial Government who know 
-the position fully and the Provincial Government are perfectly satisfied with 
his bona-jidflll, and, Sir, I suggest that it is fI very weak case when members of 
the Opposition have to resort to denigrating personalities in order to support 
.er t ~ of a policy of this importance. . __ 
As regards the Central Provinces' policy, there always was a difficulty because, 

as the House will remember, we entered into negotiations with the Central 
Provinces Government long before this question was thrashed out and an agreed 
policy settled on the floor of this House. I think it was November 194:4 that 
the policy of Railway-Provincial Govemment-operator-publie co· operation was 
:settlecl Rnd we were committed to the policy of going-ahead before the agreed 
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tlpeech of 8rd April, 1944. I said then that I would attempt to review the mauug-
.ing agency position in respect of these two companies, and I went down dna 
made a bona fide attempt to modify the agreement. The Provincial Govern-
ment felt that negotiations had taken long and they had so far committed them-
.. elves that they were in duty bound to ~ont n e the arrangelDerl't to which they 
~d given their approval. The matter was referred back once more to the 
:Standing Finance Committee, as my Honourable friend opposite said. They 
~a e approval subject to certain terms being lt ll~d which were again put back 
to the Provincial Government who expressed some surprise that they should 
come back once more and regretted that they could not go back on their o~d, 
All we wel'e able to achieve was the other object; we failed to achieve the objec-
tive of removing the managing agency, but we were able to get in somethiog 
more in the nature of a square deal for t,he operators, because the capiW was 
Q:icreased in order to make room for them to come in, arrangements were made 
-80 that ·they could take up their full proportion of the capital, and that incraue 
-of the capital automatically increased the railway liability to take up our per-
-centage. It was done not for any other object but to get the operators a fair 
Gare of the capital which, we fully agree was insufficient prior to that. 

Finally, somebody mentioned the Ordinance. I have repeated on the floor 
-of the House before that the Ordinance was not an increase of powers for the 
purpose of putting through this scheme. Quite the reverse. It wail represented 
jo us at .the time tha.t dse powers under the old Ordinance of 1944 were exces-
-sive and were being used improperly or-likely to be used improperly by sQl.l.1.::· 
provinces for the purpose of coercing operators and for that purpose we introduceci 
the new Ordinance XXXI of 1945 which lessened the powers-it did not increlll>le 
them, it lessened them-::with the object of trying' to ensure that so far ae; we 
'Were concerned undue pressure would not be brought on the operators. The 
Central (iowrnlllent in the Railway Dep~tment oertainly cannot be blamed, 
{)n the cont.rary they ought, to be commended for bringing in lesser powers at the 
t'equest of intere;;tpc1 partie!'!. That Ordinance was discussed and the Committee 
t'equested t.hat we Rhollld amend it by doing away with the clause that offended 
them, 'I.'hat has been done and a new Ordinance went out at the end of last 
week. The Ordinance was' not used far these purposes in such provinces us 
Bombay . 

. Shri Kohan La! Swena: It W811 used in \he United Provinces. 
The Honourable Sir Bdward Benthall: That cannot be held against the 

Central Government. If you wish . . . . . 
Shri Kohan La!. SakstQ1a: As 611 accomplice! 
lIr. Sasanka Sekhal' Sany&1 (Presidency Diviaion: Non-MuhamrnadllD 

Bural): As an e\'il genius. 
The Honourable Sir Edward •• DIIlall: What is the l>oRition to-day:.' The 

~a l a  Department have entered into commit.et. which as shown in the 
budget statement amount to Rs. 118 rakhs. We entered ,on that on the authority 
tiven by this House in agreeing to the policy in regard to which some of my 
Honourable friends walked into the lobby with Uil. 

Shd IIoI1ID La! Saklena: That is the prioe I 
The Hol101U't.ble SIr Edward Banuaall: According to the ordinary budget 

pfaciice, reappropriation within that gran. is perfectly regular if the policy is 
agreed to, and I think there is no doubt that the financial authorities will find 
that is being done. 

My Honourable friend, Sir Yamin Khan, suggests that it is irregular because 
each item was not put before the Standing Finance Committee. Ever since 
these negotiations began, I have been' suggesting that the tand ll~ Finance 
.committee or some other Committee should go into these items and twice already 
this morning that suggestion hus becn mnde. Apparently it doesllot conunelld 
itself to the House who prefer to adopt the cut motion which will ha.ve the effecfi 
-of insuring that there will be no graut whatsoever for 1946-47. ObVlOuslJ there-
fore no new commitments can be entered into and so far as rail-road cO-Ol'dina-
mon is cODcemed, we come to a dead stop, There will be no funds for a new 
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Government wl1en it COlnes in and .to spend any money for this purpose will be-
very irregular. The financial course that will be necessary will be to introduce a 
new budget and ask for a new grant. That is the effect of this motion and 
there is ver'y lit,tle ~ore to be said. So far as we are concerned, all we have 
to do on this side is to review the position of the commitments ma.de and se& 
what CUll be done about them. If there are serious difficulties then we will place 
them before the appropriate qommittee . 

. As regards future policy as to what will happen in the formation of road 
companies, that is outside our sphere. It will be for the Provincial Govern-
ments to decide what they want to do-whether they wish to proceed with their 
arra.ngements leaving out the railways or whethf'r they wish to nationalise, which 
in the circumstances may very 'well be the best course for the p~e of organim-
ing road transport., My Honourable friend. Na .. bzada LiaCtuat Ali Khan, 
said last year, "It is not only a question of making profits bi.lt of providing 
conveniences for the people of the country". This is a fact which appears to-
have been considerably overlooked this morning. 

Going on he said: "Until such time as we accept, or the House accept, a 
policy of nationalising road transport BS in the case of railways, the next best 
thing that can be done is to work this in co-operation with the railways, the 
Provincial Governments, the present operaWs and the general public." 

He went on to say that he has no doubt in his mind that this arrangemen. 
wQUld "prove of great benefit in the matter of future development of road-trans-
port in India." 

Well, Sir, that is gone. A year's solid progress in co-ordinating road trans-
port is apparently now to be thrown away and I suggest, Sir, that it is a bact 
day for the development of co-ordination of tr~n port in India as & whole if my' 
Honourable friends carry this motion against \18 as they can do. 

Kr.Preliident: The question is: 
"That the demand under the head 'OpeD Line WorkB' be reduCIi!d by RII. 3,47,98,000." 
The Assembly divided: 

~. 

Abdul Hamid Shah, Maahl. Masani, Mr. M. R. 
Abdullah, Hafiz Mobammad. M.enon, Sri A. Karllnakara. 
Abid Huuain, Choudhury lid. Mukhopadh:'a)", Mr. Nagendranath. 
Ali Asghar KhaD, Mr. Mukut Bihan Lal Bha.'gava, Pandit... 
Ayyangar, Sri M. Aunthaaayanam. Xairang, Syed Ghlllam Bhik. 
Banerjee. S.·ee Satyapriya. Nal'ayanamurthi, 8ri N. 
BOlle, Shri Sarat Chandra. Nauman, Mr. Mohammad. 
Chaman Lall, Diwan. Paliwal, Pandit Sri Krishna Dutt. 
Chettiar, S.·i T. 'A. Ramalingam. Rahmatullah, 101 ... MUhammad. 
Choudhury, Sreejut Rohini Kumar. Ram Narayan Singh, Babu. 
DIlj(a, Seth Sheoda8S. Ramayan Praaad, Mr. 
Deshmukh, Dr. G. Y. Ranga. Prof. N. G. 
Ebrahim Haroon ,Jaffer, Mr •• Ahmed. Reddiar. Sri R. VenkatRsubba .. 
Gadgil, Sjt. N. V. SakIleDa. Shri Mohan La!. 
Gangaraju, Sri V. Salve, Mr. P. K. 
Gallri Shankar Saran Singh, Mr. Sampllran Singh, Sardar. 
Ghaznafarulla, Khan Bahadur Haftz M. Sanyal, Mr. SallUlka Sekhar; 
Gole. Mr. P. B. Satakopachari, Sri T. V. 
Gounder. Sri V. C. Vellingiri. Sharma, Mr. Krishna Chandra. 
Govind I?aa, ~t . Shanna,. Pandit Balkriahna. 
'H!lna a~, Ralzada. Siddique Ali Khan Nawab. 
Blra~, SJt. B. S.. Siddiqi. Mr. Abdu; Rahman. 
Ismad Kban, ~Jee Chowdhury Mohammad. ~ n a, Shri Eiatya Naravan. 
Jagannathdas, 8rl. . Sri Prakaaa Sh· . 
Jeelani, Khan Bahadur Makhdum AI.Raj Byed 8uhrawa d'S· n·H Sher Shah. r y, Ir al8&D. 
Jhunjhunwala, Mr. B. P. ~lI ~de  Ydhowdaa. Mr. 
Jinachandran Sri M K 1 aml1.ud(hn Khan. Mr. 
Rannarltar, Shri D. ·P. . 1'~a~nr Daa B ~r a a, Pundit .. 
Khan. )lr. Debendra La!. V,lIl1lal T-allubhal. Mr. 
Killedar, Mr. Mohammad M. Varma, Mr. B. B. 
Lahiri Choudhury, Srijut Dhirendra Kant.. Vinchoorkar; Sardar N. G. 
Mahapatra. Sri B a~ ratl1 . Yarr.in Khan Sir Mohammad: 
ftlaDgal Singh, Sardar. Yuauf Abdooia Haroon. Seth .. 

., 

...... 
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Ahmll(l Ali Khan Alvi, Raja Sir Saiyid, Khan, Khan Rahadur Z. H. 
Amhedkar, The Honourable Dr. B. R: Lawson, Mr. C. P. 
Azizu1 Huque, The Honourable Dr. Sir M Malon, MI'. P. 
Banerjee, Mr. R. N. Morri.s; Mr. R ('. 
Benthall, Tho Honourable Sir Edward. NnqvI, Mr. A. T. 
Rewoor, Sir Guruna.th. 1I1~I lm. Mr. S. H, Y. 
Bhattaeharyyn, Rai Bahadur Dewndro Raja Rahadur of Khallikote. 

M han Roy The Honourable Sir Alloka. 
o . Row'la.ndl, The Honourable Sir Archibald;, Chapman-Mortimer, Mr. T. 

Chatterjee, Lt.-Col. Dr. J. C. Sargent., Dr. John. 
Cook. ~Ir. B. C. A. Sharbat Khan, Khan Bahadur. 
Fenton, Mr. R. V. Siva Raj, Rao Bahadur N. 
Gwilt, Mr. Lulie. Spence, Sir George. 
Barendrs Singh, Sardar Bshadur Captail' Sri Chand, Chaudhri, 

Bardar. I Stokes. Mr. H. G. 
Bimmat.Binhji, Col. Kumar Shri. Thorne, The Honourable Sir John. 
Birtzel, Mr. M. A. F. TUrn\'lr, Mr. A. C. 
Hvdari, Th" Honourable Sir Akbar. W.ugh, The Honourable :Mr. A. A . 
• ~ andr. Sir Cowujea. lWeightman, Mr. H. 

'fhe mot.ion was adopted. 

Po/if'?! of U()l'Pl'lmunt re Ca8h and PaU Depurtmen.ts on contractual oosis 0';;·' 
B., R. and O. 1. and N. W. Railways 

Ill. Kuhammld Bauman: Sir, I move: 
"That. the demand under the head 'Railway Reard' be redlJ('ed by Re. 1." 

My purpose is simple. We condemn the practice of contracts in all spheres; 
and more particularly on the railways. I am referring to the contractual basis -
of the Cash and Payment Department on the B., B. & C. T. and N. W. Railways. 
This is because the Contractors have blocked all improvements and the admims-
trations have a free hand in indulging in all sorts of likes and dislikes in making' 
their choice' of the indivdual who is to be appointed for the purpose. I need not 
stress here any particular individual's conduct but I must express my regret that/,' 
this practice has been still maintained, although in all other railways we have, 
not got anything like this. and the management is made directly by the depart- ' 
ment. This is a very peculiar system on the N. W. R. and Boo B. & C. I.~ 
which only means that the finances of the administration are under the manage-

ment of a financial bil.nia or Romething like that. My purpose is, 
3 P.M. very simple in condemning this system as it is so peculiar under the' 

eircumstances; and we do not know whether this has been the arrangement in 
any other part of the world on any railways-even those which are manllgca'" 
by the different companies in the U. K. and other parts of the world. Much 
less the State ownership should have allowed this thIng to go on in the manner 
in which it exists. I am told that the appointments in Cash and Pay Depart. 
ment are a great event in those administrations where all sorts of influencts· 
are used to benr upon the choice, and it is so natura1. Human fRctors cannot 
be eliminated when these are matters of C'ontract resting on the indIvidual" 
choice of the administrativl:: heads; and T think if at all we agree tn place certain 
facts which would condemn the choice, t,he Honourable Member would come and' 
say that this i!1 within the discretion of the general manager Rnd the Railway 
Board and the Honourable Member has no business to interfere, That has been' 
the kind of reply which we had been heRring from the Honourable Member, nof, 
this year but even in the years gone by. What does it mean? It means thaC.; 
the administrations are not capable of managing them directly: either they are 
not used to it or they think they are not capable of doing it dppartmentally or" 
they think they are not in a position to procure such men who would administer' 
this particular branch in the best pos!1ible manner. I do not lenow the terms 
of the agreement, and I am told that it is one per cent. on the transaction. You " 
will notice what the average income is. On the Bombay, Baroda and Central 
India Railway the earning is about Rs. 20 crores and odds. On the N. W. R. ~' 
is Rs. 35 crores odd, which meRns again that the total amount involved i8'-
Rs. 85,10,94,000. These are huge 'l1re~ and even working on the 1 per cent.-
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· basis it would amount to crores of rupees. These are the figlll'es I have got, 
but the Honourable ~em er can get the exact figures. 'l'his is the position 

· which I want to impress as most condemnable from our point of view, and we 
· do not think it should be continued any more. The administration should tn.ko 
up directly the management of this particular depar.ment as all the other rail-

· ways are doing this departmentally B., B. & C. I. and N. W. Railways should Dlso 
--do. The Honourable Member should terminate this system here and now, 
'because the Honourable Member has tried to convince us that he has always 
tried to take this House into confidence and I am proposing this on behalf ",f 
my Party and I hope all other colleagues in the House do also agree with the 

, suggestion that I am giving, that this system now obtaining on the B., B. & 
··C. I. and N. W. Railways should be terminated forthwith and the work should 
2 be done directly by the administration themselves. With these .words, I move. 

Mr. PreI1dent: Cut motion moved: 
"That the demand under the head 'Railway Board' be reduced by Re. I." 

Sir Kobymmd YamlD Dan: Sir, I support this cut and I think It ought 
, to be the policy of Government that all Government money received a8 revenue 
.hould be put in the Government treasury and every servant of the Government 

· should be paid through the treasury, and the collections and payments should 
not be made through private individuals. This had been the custom when the 

· railways were managed by companies; when the companies had no treasury of 
· their own they employed certain individuals to act 8S their treasurers; but now 

the circumstances have changed. Everywhere you have got your own treusury; 
, all other railways ~ managing this department and I think this policy on the 
B .. B. & C. I. and N. W. a l a~  is very wrong. We have t.abled t.his cut 
motIon in order to get a proper reply from the Government and I must make it 

· clear that we have given only a cut of a rupee which means that our idea il:l to 
get a discussion and not. to censure the Govemmen\ for the past. 1t ill only in 
order to bring it to the notice of the Government and to invite their nttf'l)tion 
to it. Our policy is not to defeat or censure the Government in this respect; 
but it is only to draw attention to it that they must o.ciopt everywhere the same 
policy 8S prevails on the other railways; why this exception has been made b 

- the case of these two railways, B., B. & C. T. and N. W . .Railways is not under-
standable. Of course I can understand in the case of the R., B._ & C. J. RailwRV 
because it has come only recently under the management of GovemmeTlt .:nd 
probably escaped the attention of the Railway Department to hring it. mt'l 

'line with other lines; hut about the N. W. R. I do not know why this hUt! heen 
allowed for sllch a long time; and if it has escaped the attention of Government, 
they must. do it now without los8 of time. That is the idea of bringing this ll~ 

, motion so that the policy may be changed. With these words I support. this 
cut motion; and we will be quite willing to withdraw it if we get a satisfactory 
reply that the Government ill going to adopt the policy we have suggested and 

· ~ which their attention has been drawn. 

lIr. A. O. TurIler: Sir. contractors have done the cash and pay work OU 
, the B., B. & C. I. and N. W, Railways for many years in a satisfl\Ctory manner. 
It. is true that in the' case of the remaining railways the work is carried out de-

· partmentally. Due to the abnormal and unsettled conditions created by the 
war, the Railway Board's policy in regard to these contracts has been and still 

, is not to dif!turb the exiRting agreements. The Board is not quite satisfied t.hat 
, the present would he a suitable time t,o make this change . . . : . 

AD Boaourable Kember: Why? 
Sir Kobammad Yam1D Dan: When will he the suitable time? 
Mr. A. O. ~er: I will deal with that a little later. To make a change in 

· the near future would place yet another hurden on the railway o.ciministl'utions 
-concerned at B time when all their energies are being devoted to re a 1 ta~on 
_ Jmd development. A minor consideration is that though the number of statl 

.... 
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-concerned is comparatively small difficulty would be experienced in recruiting 
at this juncture suita.ble experienced persons. 

Sir )[Mammy Y&IDb1 Khan: There will be plenty available when demobilisa-
tion is coming in. ' 

1Ir. A. O. "l'umer: Not immediately. Whether trained and suitable staff 
will become a'iailable is doubtful. 

Both the Railway Administrations are firmly convinced that the contract 
:system, which has given them satisfaction over a period of years, should be 
retained and there is scope fur Ii genuine difference of opinion on the merits of 
the two systems, departmental versus contract. 

~ome of the advantages I may enumerate as follows. Under the contract 
-system the Railway is absolved 'from the very considerable risk there is of los8 
when the work is carried out departmentally. The liability for loss is of course 
transferred to the contractors. Further in'respect of petty shortages and losses, 
which ill the aggregate come to a considerable sum, contractors are in a better 
position than the Railway Administration to take effective action. They make 
.arrangements with their staff on a system of indemnities and this it! a ~tem 
which a ,Railway Administration could not adopt with its own servants. It would 
obviously be extremely difficult to deal with cases of petty shortages through 
-departmental inquiries and action. Another advantage of the contractor system 
is that it provides for independent witnesses of payments and checking of 
receipts. One from the contractors' side is present and one from the Railway 
'side. If the whole thing is departmentalised, naturally there would not be this 
double check. A further point is that the contractors Bl'e usually big bankers 
and are engaged in other such work and have a fairly big staff at their disposal, 
80 that in the event of any short notice calls for staff by reason of people asking 
for leave, falling ill and so on, they can always' fill those posts, whereas when 
the work is departmentalised it means having a lea ~ reserve of considerable 
proportion. This makes it more expensive for Government to carry on the work. 

However, I have merely enumerated here a few points to show that there 
are advantages in retaining the contract system. I do not say that they are 
of over-riding importance but there are two sides to this question. The Rail-
way Board, I may say, have an open mind on the subject. It was considered 
iluring the war as to whether a change should be made and it was decided thai; 
it would be a very difficult matter when the war was on. Conditions have not. 
changed very much since then but the Railway Board have recently called lor 
certain information from the Railways concerned and when this information is 
received they will give the subject the most careful consideration and come to 
a decision whether to retain the present contract system or to adopt the depart-
mental procedure which is in force on other Railways. 

Sir KobammAd Yamin Dan: Will the Honoura.ble Member be prepared 
to discuss this matter with the StandiQ.g Finance Committee for Railways when 
theBe reports come in and take their advice on the matter? 

1Ir. A. O. Turner: We are prepared to consider the subject in the Standing 
Finance Committee for Railways. 

Mr. Muhammad Bauman: 'rhen, I do not press my motion. 
The cut motion was by leave of the Assembly witho.rawll. 

Uecludion in Muslim RepreHentation due to Retrenchment 
1Ir. Muhammad Kauman: I move: 

"That the demand under the head 'Railway Board' be reduced by Re. 1." 
I do not suppose I need discuss this at very great length because we have 

been coming before this House for many years to demand that the Muslim quota 
in the services were not having been made up. What we notice is that in spite 
,~  some efforts to implement the promises made by Government in 1938-89, our 
position acCording to the Railway Board's 1988-89 report a.vailable was that we 
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were holding 22'1 per cent. ill totn, thAt is. overall percentage which included 
all sl'ryices of ull \'arieties. The report f01' 1945 shows that we have coma t.o 'Q 
figure of nearly 23 per cent. and this includes all the employees who have been 
employed rluring WRI' t imp and thOse who are on the permanent category and 
also  those who are in temporary category. Tnking all this togeJ;her it has not-
come io more thlln 23 per cent. The total number of employees as shown m 
\ this report on page 247 is 9,62,000; as against that, the ~ l m  are shown as 
2,30,000, which works out to a percentage of nearly 23 per cent. In the course-
of five years, the overall percentage has gone up by only one per cent. It has 
gone up from 22 to 23 per cent. over-1l11. In this connection it has come 
to my notice t,hat the Railway Board are probably giving figures which are not 
accurate as will appear from page 48 of the second report. In the N. W. R. 
they have shown gazetted officers 246 and 256 whereas in this' report, Part I. 
page 250 they have shown 252 and 262. Then again on the East Indian Rail-
·way they have shown total 253 and 254 on page 250. 

'!'be Honourable Sir J:dWlld Benthall: -There is a footnote saying: 

Represents revi!led figures for 1943-44 due to changes made by Railwal 
Administrations in the figures published last year. 

Mr. J[ubammad Bauman: It has tallied in all the other railways except these-
two that I have quoted. The figures for all the other railways have not nried. 
in any way except the East Indian and N. W. Railways and I am afraid the 
explanation given by the Honourable Member is not correct, this is the specimen 
of the jugglery in figures that are supplied to liS. I quoted figures yesterday to-
show thnt in the gazett-ed ranks the position of the Muslims is 9'98 and then 
again 8S regards promotions you find on page 49 Muslims have been promo~d. 
17'1 as against 67'1 Hindus and others getting their ratio in excess. In SPIte 
of the assurances given by Government every year, they have not been able to-
do an~,t. n  for us so far. 

Now, the great question which is facing _he administration is the question of 
retrenchment. I want to impress upon the House that during the war time 
in the name of efficiency, urgency and all sorts of pretext the "Muslim quota was 
not ohs('rved. In the matter of recruitment and promotions a180 you will notice 
that they have worked very adversely, otherwise you will not have seen tha.t in 
the gazetted ranks their position is onl.V 9'98 per cent. as in the subordinate lower 
gazetted grades Muslims are nearly eight per cent_ nfter a long agitation of nearl, 
20 years. Why does it happen? In the mlltt~'r of promotions. the Honourable 
Member and the Government have t.aken the stand that they cannot fix any quota, 
but we have been impressing upon them thnt their refllsal to do so has been 
"dversely affecting the Muslim nationalR. 

Now, in the Selection Boards what hnppens is this. NnnlPs are required to 
be sent hy the heads of various departments. The,,· do not spnd the names of • 
8ufficient number of MuslimR and ewn if the" do send 8 few Muslim names, they 
send them with prejudicial confidential notes. The specimen of this confidential 
note I may give you from the Railway Board's Fundamental Rules in which it is 
said that the officer concerned must report nbout the per onal t~  of the man and 
his capacity for work. This, again, is a factor which cannot be measured excepi 
by. whims and fancies of t}Ie officer giving the report. This confidential repon 
(tIldes the members of the Sele('tion Boards in making their decision and choioe. 
On the one hand, the number of :'vlu!!lims who Rre sent is not in any reasonable 
proportion who appear before the Selection Boards arid, on the other hand, along-
with their n8l)les is sent a confidential note which acts adversely against those-
who appear before the Selection Committee. That is the position which the 
Honourable Member should look into with gTeat care.' , 

Now, speaking on the motion of the retren('.hment, 1 want to impress this that 
we are not opposed to retrenchment as such but what we do sav is this-and I 
mane this -very clear to the Hononrable Member when T discussed wlth him iibia 
.ubject for a few minutes in I ' tt~ and then I wrote him a long letter-that the 
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,percentage of the Muslims should be- made up here and now. Supposing a parti-
·cular railway, say, the Bengal Rnd Assam Rail'!ay, require o~ their norm~l 
working 60,000 men in the l>re-wn.r years and durmg the war, bemg a strateglc 

. railway, the number of their staff ,has swelled up to 120,000. Now, they feel 
that they cannot maintain 120,000 men and they might be compelled to reduce 
that number by, say, 30,000, men with the result that they will have only 90,000 
men for their nonnal works whieh they may have now in hund. I have no quarrel 
with them if they maintain only 90,000 men or even less provided they show that 
they are keeping 45 per cent. Muslims according to their quota on this Uailway. 
The S8me applies to the other railways. If the quota of Muslims in any other 
Railway is 10" they should maintain it and we will ~ e no quarrel with their 
retrenchment. In that case' I have to impress that this retrenchment should 
work out separately in all the difftlrent categorres. All the appointments of 
superannuated men which were made during the war should be treated as direct 
recruitment. Now, what.I am told is that many direct recruitments are about 
to be treated as promotions by selection through the Selection Boards and mani-
pulation are being made to do so. This, again, is a factor which will seriously 
.affect the Muslim nationals and we would not allow that sort of manipulation at 
this stage. We only want to impress that all recruitments which were made 
by different Rallways, either in the temporary or pel'manent categories, niter 
1942 should be treated as direct recruitment if such recruitments were made 
directly and percentage should be given to us in those recruitments according to 
-quota and then an over-all percentage, according to the quota given to us, should 
be made up here and now. If the Muslims are in excess of their number in any 
particular administration, they mas be retrench(ld and we will have "no quarrel on 
that score. Thn.t is the policy which ought to be Dl~de clear by the Government 
immediately. We notice that during the war Ilnd in the name of efficiency and 
urgency even the recruitment quota of Muslims was not maintained. This the 
Honourable Member can find out from the different records of the Bengal and 
Assam Railwa.y and other railways" Probably, the members of the Resettlement 
Board will be able to give him the exact figure and can also give the Hailway 
Board a statement showing how it has Rffected bhe position of the Muslims. By 
ibis cut motion we only want to impress upon the House tha;t the Muslim quota 
,and the Muslim share should be made up here and now and I hope my Honour-
able friends of the Congress Benches and other Groups will have no quarrel with 
that. They will not by any chance wish that we should not have our proper 
.. hare. It will strengthen the hands of the Honourable the Railway Member if 
we say_ that it is the wish of all sections and group of the Members of this House 
that no share of any community should be given away to others we mean no 
·encroachment on the rights and privileges of other nationals, such as, the Hindus 
,and others. The Hindus should certainly get their quota which is by far the 
largest than that of any other community because they' are a majority commu-
nity," and at the same time, Government should certainly feel that when they 
bave made it a rule by the &solution of 1984 that 25 per cent. posts should go to 
Muslims, the Muslims should get their proper quota made up at once. The 
·Government must stick to it and see "that the Muslim quota is made up here and 
now. I only want the assurance that when the question of retrenchment is being 
-examined, it will be seen that the Muslim quota of 125 per cent. is made lip before 
-the retrenchment plan is thought of. With these words I move my cut motion. 

Mr. PreItcleDt: Cut motion moved: 
"That the demand under the head 'Railway B3/\l'(l' be Teduced by Re. 1." 

1Ir. AbdUl Buman Siddiqi (Calcutta and Suburbs: MUhammadan Urban): 
Yr. President, Bir, I would not have intervened in this discussion but for the 
'faot that this cry of the Muslims is not restricted to appointments under the 
Railway Board but almost everywhere the same sad story is being repeated. 
Representation to me does not mean a certain percentage in ~ e Legislative 
Assemblies of the country. Representation. liS I understand it, is my proper 
.hare in the RCiminiRtration and all its aspects that go to make woat is known aa..-the 
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country aud the State. ~ r, L shall not take long. today, but so far as reb-ollch-
ment is. cuucenled, I would like the Honourable the War 'l'rsllsport Member to--
rememller that when retrenching ht' should retrellch only up to the percentage 
giVt.'11 to tilt' :\lusJims. After that when h(:' does wllnt to retrellch, he should 
retrench ill the proportion of 1 to 4 or 1 to 10 or whatever the ProBortions ~. 

It dOOii not mean that when the Muslim reaches his 25 per (:ent. '. the ·rest of his 
br,lthel"ilood wi:! be removed. In the removals also the ratios laid down by tht! 
Government of India Resolution shall be followed. If one Mw,lim is removed, 
it should be after three non-Muslims are removed. I aut surprised that. when, 
they talk of merit, it is my unfortunate position that I am labelled as belonging 
to the unintelligent people, because it has never come into my experience that 
my Muslim brothers have exceeded their quota on merit. We are not a nat.ion 
of donkeys, we are not a nation that is inferior to any other nation in the world. 
If others can exceed their quotas, I do not see why, in even u. remote and singular· 
instance my number is not aU!,>weJ to be exceeded. Let me also feel that I 
possess the same intelligence, the same capacity and the same administrative-
ability as others. Sir, you must have noticed that the reply given .~  the Honour-
able Member ou the cut motion we discussed before tillS, created the impression 
on my mind that the Hailway Board itl lIot .yet dear in its own ~nd regarding 
the many aspects of railway administration. If contractors Ilre good enough 
for two railways--and if they posses..; all the long list of qualificatioDsread out to· 
us, why not adopt the same system for all the lines. On the other ha.nd, if you 
feel that it was good in a majority of lines, why not remove these two. I~ you 
talk of not finding capable men, then take the staff of the contractors. That will 
solve your difficulty in two minutes. Similarly here, if a half-hearted and. un-
convincing reply is given, we are not prepared to be satisfied. We are Indians 
and we want our share on merit as well as on numbers. If you stick to merit. 
then let our number also exceed sometimes. Otherwise population figures, 
according to what they have laid down, should hs taken into consideration. You. 
will agree with me, Sir, that one of the main reasons of our difficulties in India. 
today is, to quote an aphorism, a question of loaves and fishes. The poor maD 
in the country needs service as much as the richer ones. If this question of 
percentages in services were settled once and for all satisfactorily for the Muslims 
and other sections of the Indian popUlation, I am hopeful enough to believe that 
almost 80 per oent. of our political difficulties will disappear. I should like to· 
place this demand OIl a higher level than of mere percentages. If the Honourable 
Member is prepared to listen to our reasonable request, then we will perhaps 
be able. to solve the great problem of India, where its warring sections are at. 
each others' throats. not for any big thing but to get their proper share in the 
adminiskation of the oountry. The figures generally given by Government 
include menials and chaprasis and others so far as Muslim figures. are concerned. 
Otherwise, our percentage would not be high. This is not fair. Let them give. 
us our percentages in all the various grades of services. Sir, having been 
oonnected with the Corporation of Calcutta, where we demanded 26 per cent. in 
its services, I was faced with the figures that astounded me. We haa got nea.rly 
24 to 25 per cent, but when these figures were analysed, almost 23 per cent. of 
them went into chaprasiB,. durwans, motor drivers and various other varieties ot 
lower grades of eervices. When we came to the higher grades, there were many 
sections in the service of the Corporation where the Muslim did not exist at all. 
Similarly, may I beg the Honourable Member in charge kindly to ask any 
statistician he may possess--and if he does not possess Bny, let him get some 
from the contractors of whom he il'l 80 fond-they will find, grade by grade, the-
number of Muslims. Give us our numbers and I feel almost satisfied th&t my. 
quarrel t~ Honourable Members to my right will be settled in no time. 

~ .... vlaflr ·BaIIbl·mum (Government ()f India: NominaW 'oftltsial):· 
Sir, the out motion that we are actuall) discuBsing refers to the effect of ratren.h. 
mant which reduces below 25 per cent. the accepted ratio. This evidently haa; 
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Lllllil 11Iixcd lip with the e~t oI1 which I!; to COUle under the CUl motion regard-
ing tht! paucity of Muslims in railwuy services. .  .  " .' . 
·Mr. Muhammad Nauman: i\lu,' I l'Xplalll, for one mmute, ~Ir  \\ e saj 
that if l'l tl' 'l ~ mellt il:i not done on 'the lilles that we suggest it is Datural that the· 
per ~~nta e of Muslims will shrink to less thall :'>'5 per cent. .  " 
, Xhan Bahadur Zafar Bosa1n Khan: I shall bl'ipfty state what IIlstruct,lollS have 
beml givell to railway admillistrat:olls by the Hailway Board. 

Kr. Abdur Rahman S1dd1ql: B u l hu ve they been followed? 
Mr. President: Let the Honourable Member proceed. 

Khan Bahadur Zalar Bosain lthan: We expect they will be followed. Steps-
!lave been taken b'y the Hailway Board to see _that the retren men~ ~  stuff does 
not affed adversely the ('onllnunal ratio tixed for minoritv comnlUllltles and they 

.' I. 

are these. 

The policj' of the Government it. that temporary employees ~ all ~ so. d ~
charged that the compOSItion of the temporary staff retamed III servICe IS III 
accordance with the communal ratio prcscrlbed for recruitment or as near thereto-
as possible. The instructions i8tllled by the Railway Board to railway administra-
tion are based 011 this principle. These lay down that the staff for discharge 
should he !leleded 011 the principle of length 'Jf servioe, but in doing so" steps-
JlIll~t be takt'll that disehurges do llot ad veraely affect tae minority communities 
011 Ilny railway. To ensure this proportion of numbers of these communities 
IlUlI)l1g those retained in service is to be accordir,g to prescribed quota. ' 

Now, f::)ir, the .selection of men for the ptIrpose of confirmation and retention 
in liervices and for discharges is to be made by committees formed for this purpose. 
It ht,u,! been laid down that these committees should consist of three officers of 
which two should be Members of minoritv communities and one of them should 
be a Muslim. Honourable Members, 1 hope, will agree that all the necessary 
safeguards have been provided in the Instructions issued to administrations to-· 
ensure that, minority communities are not adversely affected. Communal quotas 
are to he applied at all stages, that is in the matter of confirmation of 30 per cent. 
of eategul'v HIllen, ill the matter of reeruitment of war service candidates to 70 
per ceJit .. vaearwies reserved for them, the discharge of men found surplus to . 
requirements und in their ultimate absorption in railway services. Railways' 
have been furt.her instructed that if in filling i:l0 per cent. vacancies 'comm_unal 
quotas cannot be flchieved from the list of cotegory R men, even by going lower 
down the list, the deficiency should be made good when recruiting war service 
oandidates  and if this also is not possible it should be made good from category 
C men, that is purely temporary staff and a.ny deficiencies that still existed should 
be adjusted in future recruitment. Moreover, where this procedure results in a 
shortage of persons belonging to minority oommunities in a particular oategory or 
unit, the shortage should be made good'in other categories or units. 

These are, briefly, the instructions issued, and we expect that these instruc-
tions will be observed. In fact from tho latest information that we have from 
ra a~' administrations regarding the formation of these selection committees, 
we find that our instructions are being observed, although we have not yet 
received any definite figures. I hope that on this explanation the Honourable 
Member will withdraw the motion. 

:Hr. K11hammad .auman: May I ask a question? Has it been made clear 
that i!l ma ~ta n n  the number of staff the over-all percentage will be 25 per' 
cent. moludmg the temp6rary staff taken and thos.e .ho are permanent? 

, XIwl Bah&41lr Zalar BOlam Khan: Yes, Sir, except thllct if my Honourable' 
friend means that the communal oomposition of staff is to be made up to the 
present quota of 25 per cent., this will necessarilv mean encroaChment on other ' 
communities' quotas; and that. my Honourable fi.iend said he did not wish. 

Mr. KubamDLld .auIDM.: MY'Positionis'thts. SUPPOllm.g the B.& A. t\ail-
way want to maintain 90,000 people insteRd of their normal 60,000. We wouJ<l" 
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. only want to know whether ill that \)O,UO(l ~O l have got 41,000 Mushms or not. 
It does not. encroach on t.he rights (\f othet· peopla. and we do not want, more than 
that. 
lthan Bahadur Zafar HOI&iD. lD1&n: Those are the instructions. All those 

.men who will be retained in service wili be retained according to the cODlmunal 

. quotas prescribed. 
Mr. Abdur BahmaD. Siddiqi: Hir. ill case 1I railway administratioll does not 

'follow the instructions, has the Railway Board any maohinery to supervise the 
action of these railways and see that instructions are carried out? 
The Bciaoura.ble SIr Jldward Benthall: Yes; apart from anything els6, ro.,; 

Honourable friend here is the machinery. But may I just put one point? I 
understand from the subsequent questions put by my two Honourable friends that 
they are satisfied with the statement made by the Go~emment em ~r and will 
therefore wit.hdraw the motion. ]f tllev are not sat!sfied 1 !lhould hke to ask 
another question. . 

Sir Mohammad YamiD DaD.: Sir, I think this requires careful consideration 
and we have to examine the statement and its implications, whieh will take time. 
I submit, therefore. that if the motion is withdrawn it should not be taken as 
our consent to all that the Honourable Member hus said and quoted against us. 
We will examine it oarefully and. jf neceSS8t·y. make representations later on. 

'!'he Honourable Sir Bdward Benthall: ~' difficulty is this. Two Honourable 
Members there said that this was 1\ question of loaves and fishes and-that if they 
. could be satisfied on this point it would help to solve many difficurt;es. As every-
body knows, the small Muslim percentage, below the percentage which they are 
now getting in recruitment, arises for historical reasons. For exactly tlie same 
. reasons wh.y there are more European officer" at the top than my Honourable 
friends would like, there are fewer Muslims on t.he railways than or;le would like. 
because in the past before the communal percentu.ge was introduced there was no 
-provision made for Muslims. I understood, from what my Honourable friend 
said in moving this motion, that he felt that the percentage should be made up 
out of tum and he had good reason to believe that the Congress party would ~ee 
·to that. 

JIr. J[nhpmmact .a1lJDlD: Yes, certainly. 
The llCIDo1Ir&bIe Sir Jldwarcl Bentll&ll: In (lrder that we may have the full 

·views of the House before us, I should like to know what the Congress party bas 
·to say on this matter. '. 

Prof ••• G. :&aD.p: We have no views about communalism. 

Mr. PreIJ4ID&: I think with regard to discussion on policy, the better course 
would be ~ot to oarry it on  on a cut motion like this. My reason for allowing Ii 
feY' lle ~on  and ~ er  was to d~ de on the advisability or desirability of 
wlthdrawmg the motIon. My suggestIon is-it is only a suggestion which parties 
mayor may not accept.-that in view of what has fallen from the Deputy 
President, and without committing the mover of the cut to accept the statement 
~ade by Government 88 final, the motion may be withdrawn for further considera-
··tlon, unless the Leader of the House has any objeotion. 

'lhe ~~ 1e Sir Jldward BenUlall: I have no objection: I would be glad -
to h:ave. It ~t dra n. But it would help us to know the views of the other 
partIes lD this matter. 

Mr. KUh,:",mlcl .a~~: Sir, an assuranoe has been given that the oVer-all 
'percentage . will, be mamta.ined. Our anxiety, as I have explained, is that in 
t ~ e peculiar CIrcumstances of retrenehment the Muslim quota sbould be main-
t~med. As I a ~ got an assurance on that point I beg leave of the RouPe to 
. withdraw my motIon. 

The motion was by leave of the Assembly withclra ...... 
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J~J:'ttm on  to Superannuated I:Jtaff 

Sir Mohammad Yam1n DID: 8ir, 1 move: 
• ' a~ the denland under the head 'Railway Boal'd' be reduced by Re, 1," 
.My intention il:l to discuss the question of giving extensioDs to superannuated 

staff against tbe views of this House expressed ill past years. Last, year or the 
yeal' before an extension was given to a promineut member of the Railway Board 
for which this House r t ~ ed the War Transport Member. The House then. 
clearly laid down its view that no extensions ashould be given to snperaDDuared 
staff because 'you thereby do an mjustice to younger men, In the past we have 
found that these extensions have enjuriously aBect,ed r.owe very lI;ood o el'~. 
The Government policy of course has been that during war time they could not 
dispeuse with their experienced people, but now the war exigencies no longer 
exist and r do not know why some extensions have been given to superannuated 
people this year. I do not want to mention any names because it would be 
invidious to do so. Therefore I only criticize the policy of Government. Sir we 
demand au assurance from the Government that this will never be done again, 
and it should remain an accepted policy of the Government that no extensions 
in future should be given. The Muslim League Party is moving this motion in 
order to invite the opinion of all the other parties on this subject and to impress 
upon the Government that they should not give an:v more extensions to their 
superannuated officers. Sir, I move. 

Mr. PreIIdlnt: Cut motion moved: 
"That the demand unrlrr the head 'Railway Board' be reduced by Be. l.~' 

Mr. !'rank B. • .&D.\bOILy (Nominated NOll-Official): Sir" I rise to support thi. 
motion. I have not very much to say on the matter except that I feel that all 
sections of the House who represent railway intereHts are united in asking the 
Honourable the War Transport Member to put an end to this principle o~ giving 
extensions of service to persons \\tho have reached the age of superannuation. 
Speaking for railway personnel, I can assure the Honourable the War Transport 
Member that there is an unanimous demand in this ma.tt~r. On previous 
occasions I have conveyed to the railway authorities the ver.v deep resentment 
whioh has been caused particularly during the war by what was considered by 
railwaymen as unneoessary extensions of service gra.nted to men who had reached 
-the age of superannuation. In the post the Honourable the War Transport 
Member justified it. Perhaps he hud'some baais for justification on ·the ground 
that the war raised an emergency, that owing to the expansion required as the 
result of the strain imposed on the railways hy the war, he required an expanl;ion 
also of experienced stat! and in order to have this requisite stiffening in thtl 
railway administration of experience, it was absolutely necessary for them to 
give these extensions to their experienced officers at the top. But that reaf;on 
has complete4' disappeared toda:v. I feel that the ,strain imposed on the rail-
way administration on account of the war has already eased to some extent and 
it is going to ease pro~e el . . 

Another very cogent reason a.gainst perpetuating a principle which has' caused 
not only resentment but also hardship is. that ;\Iou lost a number of experienced 
senior officers who volunteered for the railw_ay military operating units. T belie,e 
I am right in saying that most., jf not all, of these men have returned to t.he 
railways. As my Honourable friend, Sir Mohammad Yamin. has pointed out., 
it has operated ver.v harshly against your senior men who have not reached the 
age of superannuation. They have lost very considerably; mainlv men with 
20 to 25 years of servioe who had the right to expect that they should reaeh 
certain ,appointments, because ~o  gave extensions of service, did not reech 
those appointments. Not only have they lost in the matter of official position, 
they have lost in the matter of emoluments: not having reached the position 
which they had the right to expect to reach they did not get increased emolu-
ments. More than that because thev did not get the emoluments which the,v 
felt. they were entitled to. they were not able tO'make their proportionate contribu-
tions to t.he provident fund. Only the other dav I received a representnt.'on from 
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men 00 the N. W. U. complaining agaiust what they considered a8 nt ~t 1 ed 
policy of gratuitou8 extenaion& to men when they felt that they were suffiCIently 
senior and experieDCed sta! t<> take over the administration at the top level. 

Kr. Muhammad BaUIIWI: Sir, I do not like to take up much time of the 
House. I will only say that tbi. point of view was atrelHd in the HoUle a few. 

• years ago, namely that people of superannuated age should not be allowed t~ 
cont.inue in service any more. 

[At this stage Mr. President vacated th.Chair which was then occupied by. 
Mr. Deputy President (Sir Mohammad Yamm Khan)]. 

At that time, the administrative convenience was made a plea and it wu 
suggested by all sections of the House that those people who had been re-
employed after retireIIlent should at least be asked to go immediately. 

Sir, I know of many instances where people in the lower and subordinate 
staff of the Railways have already I,ut in nearly 40 years of service, and they are 
Itill being aUowed to continue. Un the Oudh and Tirhut Railway, this is a 
pel'lBU)ent ·feature. If you go there you will find that more than 20 per cent. of 
tbeir staft .have got longer than 30 )'('ars service. I would request the Honourable 
the War Transport Member to pay his attention particutarl.v to this Hailway who 
are in the habit of maintaining staff after the u.g., .of 55. Nflarly 20 per cent. of 
their staft in all grades is of superannuated age. We are not only condemning this 
habit of the Railway Board in so tar as it concerns officers in higher posts, but 
also those who are o p~' n  lower positions-in the grades of 50 or 80 or 100 
rupees all over India. In a _ country lilie India., or for the matter of that any-
_ere, man has only a rea!:onable capacity to wo!'k at, 11 certain age.. ~t human· 
factor cannot be forgotten. It mo.,· be fhat a certain individual in spite of having 
attained that age, may be considered fit medically or otherwise, hut. the rules 
oaDIlot be changed to suit individual bealth or convenience. Therefore, I "'ould 
imPJ'MI upon the Railway Board to become more strict in this matter and to see 
thet no one is allowed extension of service whether he is in a lower grad_ .. 
whether he is occupying a higher position. With theRe few words i support the 
motion, and I hope t ~ wishes of the House will be implemented ~' the Honour-
able t.he War Transport Member who was good enough to say that 'he will try 
to do what the House wishes him to dD in as much as it is practicable. 

8Jt. B. V. &a4Il1: Sir, if further support is necel:lsary, I Ray it is a good 
cause. Keeping superannuated peoplE' in service mars the future of younger 
people. It waa bad before the war; it has berome worse now. There is 
absolutely no justification in giving further extensions, Ilnd I do hope t.he Govern-
ment will accept this suggestiQn. 

The :a:~ 1e Btr .d~&r4 Beaua&u: [ am in the bappy position of saJing 
that I am m agreement- With what my Honourable friends say and t·hat the 
policy is already in operation. I will just tell my Honourable friends what 
haa actually happened and what the position is. 

During the war, as everybody knows, there W88 a "ery great expansion of 
railway activity and in order to meet this W8 had to give extensions to a number-
of officers. It may be argued that we might have recruited numbers off young 
men to t.he work, but it must be remembeTed that it takes three to six ~&l'  
to t.rain an officer before he is of any use at all, and even then of course he 
hall not got the experience which is so valuable wh&n it comes to a pinch. In 
the middle of 1944, there were 128 .officers on extension .of service-that wa. 
ahout. the peak period I should think-but- although the number seems large, 
I do not believe that tbfl hardships effected were as great as people imagine 
because of the ver.v large number of temporar.v POSy which were crea:ted and 
whieh were fi1led by people wh.o would otherwisE' ha.ve been p Omo~ by the 
retirement of the supePBllnuated. I think a certain number undoubtedly did' 
suffer, but those were mainly the people a.t the top who e~ hela back by the. 
ncn-suuerannua.t{oll of Gt'neral ManaRers and so on. 
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The Hailwuy Department have 1I'1wayFl been conscious of the undesirabilitly 

and thb Ullpopulm-ity of extensions alt, ~  1 may add, as regards the utility· 
-of lluch otfiCtll'S, that it is. Q remarkable fact that 815 soon as Uly of our sup-erm-
lluut<:d officers leb, thev were snapped up ill Europe and some of them are 
ruuuillg the railway transport in Germany and others in Austria. It does not 
mbal. thllt their period of useful service is over. So loug as they are fit, the)' 
art~ perfectly capable of doing their duties. We were however responsive i8 
the vie,:"s or the House and took action 8S BOOn as ever it was posaible, owiDa 
to the exigencies of the war, to do so. Even before the end of hostilities 
against the .Tapanese, we had begun to reduce the numbers so tha.t in the 
middle of 1045, that is a vel(1' after lllid-1944 when we had 128 officers, we 
reduced the figure to 95 and to·day, February 1946, there are only 45 o ~r  
~n exteWlion and Ii llumber l'e.elUploj'ed. Although we I:ll'e following this. 
policy, it does not mClill that the work of the railways is auy fcss and that "'e 
Vtl !lot missing thelll. We ure. There is a. tremendous lot of work in con-· 

~ P.M. 
lIeetion with rehabilitation Itnd Ilew projects and for thesE'! new 
surveys alone we want 100 officen;-l00 posls temporarily. So we 

shu:! miss these officer", and Iniss them very badly whenever they go. But 
the policy is h' clump down on extensions. In the autumn n decision was 
arrived ut to stop extellsious 1i0 ItS to ensure thltt there was no extension at all 
running after 31st December Hl45. . 

Mr. Muhammad Bauman: Is this 81"'0 with the subordinl&tes? 
'!'he llonourable Sir Bdward Benthall: As regards the subordinates, theN 

are .to be no exteusiollf< for non-gazetted staff and there will be no extensions 
to gazetted litaf'f heueeforwurd except in very exceptiolllil eases. The only . 
O.le I C811 think of is an officer givel\ a couple of months exte.nsion in order to 
tide over the t m~ until allother otJicer comes back from leave. Even that 
will stop at the end of 1946. 

10'. Muhammad lfa.ulll.lD: What about special instructions to O. & T . 
.lWilwo.y? 

'!'!Ie Konourable Sir Edward B8Ilthall: It- applies to all railways. 
JIr. Kuha,mm-'4 Ba.uman: l'hey nre bad enough I 
TAe lIoDoarable Sir Bdward B8IlthaJl: Thev have received instructions Uld 

therefore I think the demalld~ of the HousE' ~ this respeet are being met. 
Do 1 understand that, my Honourllble frieud wLI withdraw the cut motion? 
•• Deputy !'reSIdant: Has the Mtlmber who mo\'ed thia cut motion 1ea,e 

of the House to withdraw it? 
The cut motion WRS h.V leave of the Assembly wiThdraWD. 

NOIl-UbHer,,(/./lCI.I of J/ulilim Quota.in Railway Services 
lIr. Muhammad Bauman: "ir, I move: 
",!,llaL Lh'c) demand under the head 'Railwa.y Board' be reduced. by Re. 1," 
It will be more or less (\ repetition of the debate that we had on the ques-

tion of retrenchment policy and I do :lot like to explaiu them III; length Qnoe 
Dlore. I would only just tlay that our experience of the last 40 years has been 
that in the mat,ter of promotions, the Muslims ha.ve al a~'  been victimized 
Bud prejudiced by uon-Muslim officers, Hwl the 1111mber of Muslim officer .. 
hllve been so small that no safety of their interest could be gU(ml.nteed by ·the 
exi!'ltence of the fow who are there. I rum;t explain how this happens. As. 
the Honourable Members know that nIl these promotions are now arranged 
through Selection Committees which as a rule have got to have one membe, 
of the minority commwlity in India. ThE: wording is "whellever possible". 
Sometimes advantage is taken of these words "whonever possible" and the 
Mcslim is uot brought on the Selection Committee: At another time when he 
is hrought. he is normally a very juuior offi<,tlr Rnd is slIbordinate to those with. 
whOTlI he has to liit in the Selectbn Committee. wit, the result that he cannot 
hR\'e u free: hand of offering nn opinion l1pOU the iildividual selection which iti 
mudt'o The next is. the question of confidentinl reports what I have spoken 
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abuut em-Iter in the debate. WUllt bappens is that the number of Muslim 
stllJf SElut for promotion bafore the t:;election Committee is very small so u.r 
"Ii til" _\J.lIs11Ul suuonlmatsil ure coucerl_t:U. The .tJ.ouourab.e .Member for \Val 
Trausport. will l'uWEllllber that ouly lust year I sent him a few telegrams and 
agitated tlpiu::It oortaiu. selections madtl from the subordinate service in the 
Hengal lWd Assam R-ailway to lower Gazetted services. Out of seventeen 
selected, there wus only one MuslIm. This is an incident 011 u ra.lway which 
is expected to have 45 per cent. Muslim quota. Whereas out of sevellteen pro-
moted from the subordinate service to the lower gazetted service, only one 
Muslim WIllS taken; although I sent telegrams to the Honourab!e Member in 
the.l{tlilway Board in this connection and probably enquiries were made later 
on. but the list was neVel' turned down and .it was -exPected that in future 
probably thM, wiIi be made up w.hich ~  not happenea'so iv. I have just 
shown .you from the report that even this year in tne 1'945 report, the promo-
tiOl1S which have beeu made from the subordinate to the lower gazetted ser-
:VIce Musi.im8 were given only 17 per cent. Unless some method is adopted 
~d a guarantee is· given that the Muslims will be given a. fair deal, it is not 
po~ le that we should expect B change. You have noticed, Sir, that although 
the resolution of 1984 has been in exist e-nce , in the matter of recruitment we 
find thut out of the total llumher tht! percentage of l1uslims III the lower 
gazetted scnil't· aud the 8ul'(C-l'ior sernee IS no 1110re than eight per ('cnt. and 9·98 
per cent., un improvl'ment of four and fh'e per cent. in ten years. Ilnd I do not 
know wh!lt time it will take before we cnn reach 25 per cent. quota. This. is 
the mOl't peculiar position which 1 wish to bring to your notice. . 

In the matttlr of collieries, you will filld that Mr. StentoQ, Manager of the 
CoHieries in Giridih, hns been given t l' '~ exttlnsions although he was COD-
dpllllled in 1038 for grol<S miscarriage of justice and o ~  t~rl  incom-
pdent uecause II lot of d('nths and Deridents occurred during JiiiJ'''f;iiiie in 1938 
81llI he was responsible for the loss of Goverument prop~rt  in that year as 
well. There II.re Muslim officers and Hinduofticers 101o",*n to me but they 
are not being giveu a chance because this gentleman is being given extensions. 
You will be surprised to he8l' that out of the twelTe managers of thelle col-
lieries. Mne happens to be a Muslim; not that he does Dot happcl! to btl 1\ 
Mualim today, bllt there has not been II Muslim since the inception of the rail-
ways or the colJieril's which are Leing owned by the J'silwa,Ys; whereas there has 
heen 3U instance where one Mr. Diwan, u junior mun hus been promoted to be 
Managcr of the Burma collieries owned ~' the State company. This position 
"as to be very seriously considered and by moving these cuts we only want to 
impress that although the ~ l n rep~e entat e  in this House have been 
placing- ·their rase,. from 1926 ollwRrds and Government has given atl sort!' of 
guamnteE-5 und us;;uranc(ls to MMIlJims nothiInl'. appre('iahle hRI' come so in!" 
and thing" have not improved in Iln,· manner Ilnywhere .. 

1Ir. Deputy PrtId4eJLt: C.ut motion moved: 
"That th .. demand ttndl'l' t.be head 'Railway Board' be nduced by Re. 1." 
Dr. Sir Zia Uddin Ahmad (United Provinces Southern DiviRions: Muham-

.lAadan Rural): Sit·, I do not like to give 8.nl information of my1JWll--but I would 
t>nly read the· figures supplied by the Railway Board in their Administration 
Report whieh h8l! just been publiFhed. On pnge 49 we have got the figu1'se 
of dir('.rt l'eeruitment. 82 offieerA )lnve been appointed and Recording to de 
resolution of the Home Departm. '~ 25 pel' cent. ought to have . been MuslimS 
hut we find only 14. Then a nott- is added a ~  th:lt the shortage 01: 
Muslim reCl'Uitment was due to tho requisite number· of qualified Muslim candi-
date~ not being forthcoming for ap.pointment in the Engineering and Stores 
Departmen~. This is a point which r shOUld like to explain. They say that 
qualified Musllm engineers are not fort.hcoming. r may point out that the case 
of the engineering services among the MURlimR now is very much different 
ftom what it uRed to be some years ago. My friend ond in fact the whole 
House would he surprised if I tell them that during the last four yeal'R the 
Aligarh UniverSity has turned out as mnny gJ'RduRtes in enllineering Irs nil the 
enginetlring colleges all over India during tha In.st 65 years. I have got the 
ftgureR from 1M2 to 1945. The number of engim!ering graduates whirh were 
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produoed by all the ellgilleenJlg 'oolleges in India were about the same whioh 
'We have produced iu the last four years in the Aligarh University. 

As regards thdr qualifications I may tea the House that in the open eom-, 
,petitivc examination held by the Government or India. in the selections for 
foreign scholarships the Aligarh University Engineering College got the maxi-
mum number. As regards efficiency nobody CUll question them, because it 
.has been deoided in open oompetition in the selection for European scholarship. 
The difficulty has been that there have been no opportunities lor admission in the 
-engineering colleges, Thert>fore it is not that the Muslims are not capable of 
learning the profession of engineering but because people were Dot willing to 
.allmit them. It was pointed out repeatedly on the floor of the House ten years 
ago, belort! we opened OU1' own tlll n~er n  college,thllt Muslims oannot join 
the engineeriug profession_ because they were weak iu mathematics, It is 
.all~ n  tha.t this argument was urged before me. When we advertised for 
ou. first admissioll in the Aligarh Universit,) 1 got 500 applications and every 
-one of them wus qualified for adulission III engmeering college. All of them had 
,pall sed the intermE'dil1te in science with engineering group and hundred of them 
hud takel\ the ltSc. degl·ee. We could only admit 50. Oil account of the wlu' 
Wb had Ilccelenlted our courses Slid we ha,ve produced a very large number of 
oengiI!el:!ring grudulltes, all of whom have got appointments and many of them 
b:1\'I \\'OIl scholarships. Therefore to say, as the writer of the Railway adminis-
tration lin., bluffed, that Muslims are, uot available fOI" the' engineering tiervice. 
I think 'you will find Muslims available for u:I the posts, provided t t~ desire 
to appoint them is not. wauting. They have not the ~ Ille opportunitifls for 
get.ting appointments. This argument wni.m they have advanced ought to be 
~rre ted and modified, If they had said that the appointing authority had 
no desire t(1 appoint Muslims, then it would havE' been more correct. 

The story is much worse wlien I read ,the report further, In the same 
page in the case of promotions, which my friend also raisen sometime ago, J 
find in the lower gazett-ed service only ODe Muslim out of 25 which is only 4 
per cent" instead of 25 pel' cent. You find olso that in the case of thE' supe-
rior services, the case is equally bad. I know a great deal about these selec-
tions. Selection depends very much UpOll the people wi .. select. It. depend8 
upon the mOlluel' in which the case il> }ll'esentcd. Probahly my friend will be 
amused if I tell him thut once Lord Meston, the Governor of the U. P., asked 
the Vice Chancellor of the Allahabad Universit.\' to reeommcnd two persons fo'" 
the post of Deputy Collector. The Vice phancellor 1?repared Ii. chart iii which 
he put down the marks for various qualifications of each candidate and he showed 
that thl:! first 8 were non-Muslims and the 9th place was given to a Muslim. I 
aE.ked the Governor to give me all these applications so that, I might scrutinise 
the marki.ng. Instead of giving 10 marks for passing the high school examina-
tion, 10 for passing the intermediate examination and RO many maris for other 
qualifications. I rearranged the marking by al:ot;ng mnl'kR for character, 
personal appearance, family services, with the result that the first three were 
Muslims. It aU depends upon the selecting Authority. They can adopt any 
maTlner of selection by means of which a desired- ca,ndidat.e eRn always be put 
first. If you have any doubtR give me the pa.pers and I will rearrange the 
rr'lJ1"kl! and put first the candidate whom I like. The fact is that the a.ppoint-
ing authority' had no desire to appoint Muslims. 

r llllve Raid l'epeate'd.Jy 011 the floor of the o ~ that in the case of selec-
tioil Rometimes t ~  fix senioritv n,nd sometimes efficienc" us criterion for 
BE'lection. . The r t~r on of seniority or efficiency ill adopted"to reject ~ ~ m 
candidates. If a Muslim happened to be senior, then selection is made on 
~ principle of efficiency. SlId if the Muslim oandidut,e is efficient, then selec-
tiol\ is made on the criterion of seniorit;v· It iR for this reason that my frieno 
Mr. Nnuman and other members from this "idt' alwavs pre>sR "PlenFe. deter-
mine the percentage ill the COS(, of promotions also". Simplv to Bay that we 
llcJect the best men will not do. Fix the perceutage for hoth HindllR mvl 
Muslims, the same percentuge which you have 'fixed in the case of direct recruit,. 
nH'nt.. Unless this is done the Mussn.lmnns will not have a square deal. 
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CDI'. Iiir Zia Uddin Ah!uuu] 
Now I turn over tht: next Ptlie of the administeation report., the story is 

slil! worse. On next pll~tl 1 we liud the l'f!cruitment of both the superior and 
!owersa.zetted officers. The position of Muslims 'there is very poor, ct'l·tuiniy 
it has not improved. We find 011 page 50 of thib report th&t the percent.age of 
IriUtllims iu the superior Ilnd lower gazet.ted service is 9'98. This is very low 
and ought to be stepped up. I do not know whether my friend Khan Babadur 
.Zafar Hossain Khan is a member of the Railway Board or .not-but I did not 
understand at the time ha replied to I ~' question about retrenchment and I 
,,'i-m he clean; it now. Supposing there 90re 100 persons in service; and t.he 
.percentage of Muslims at that particular time is not 25, but is 20 only, will 
fie retrench Muslims stm further so that their peroenwe may become lower 
still or will he l'efrain from retreuching Muslims till the perca,entase rises to 
.25? t want to have u rep I)' as 1 did not. exactly grasp his point., What did he 
meao'l 

JDlaD BaUttar ZMar ROAlD Dan: No. I did not Bay that all Muslim. 
wU be retained in service because that will mean!:lnoroachment on the quota 
-of other communities. Muslims will get. their own quota in the nUQlber 0' 
-employee!' that will 'he retained in servic:e. 

Dr. SIr Zia Vddbl Ahmad: I do not grL.'\p his point. Suppose the per ~nt,.. 
.age of ,\1uslims is 20 ingtel\d of 25, "'ill you see that Muslims ue not retren-
-ahfld ti!1 their quo,tll goes up to 251 

BhaD .&hadar ZlAr KOIIbl Din: In the number of people who will he 
Tetainl'd in service. Muslims will be retained to the eJ:tent of ~  per cent., 
'which ill their quota. 

Dr. Bll Zla Uddba AJtmad: My Honour&ble friend talk. of injustice to other 
oOOIIlmunities. I do not know whether he has enr seen the figures that we 
.Da'·!l calculutod, because the Muslims are not setting ilS per cent., the net 
I06S to the Muslim community is now Rs. 7. crOl'es every year. Has his atteR-
tlOIl he en drawn to the fact t.hat injustice is being done to the Muslims? He is 
talking about injustice to other communities. But here grave injufltice iR being 
Gone to the Muslims ;'and if he is not familiar with thefle figurea, he Cllll cal-
.eulate himself. We are Ioaing a.t. the rate of 7 crores 8 year because justice 
is not being done to the Muslims. You are 110t. prepared to do just.ice to tbe 

m ~d you are talking of injustice to the other communities. 

The story does not eud here. On the next pagl! l~o you will find that ill 
1ICales of salary rilling to Rs. 200 the position of Mutllims is ~ all  bad-it is 
8'76 per cent. It ought to have been 25. Just calculntt' what is the loss to 
t ~ Muslims in not havinll 25 per cellt. n is simple aritlunetic which my 
Honourable friend can calculate for hilUself. 'fuke the percentage of ~el' e l 

-every year and find out the deficiency and prepare the Budget of the loss t. 
Muslims in the case of service!! 810ne-1 do Ilot tlllk of the losses ill term~ of 
.contracts sud varioUl other thb:laI. 
. ~n Wt' come to the othor 01118ses you will find ,hat tbe po.ition is appro-
·XlDlat.ely the Mme. On the next page, page :,2, we fiud that the ,eercl"utage 
is 9'98. No doubt it haM .lightly incrflalHld .unc" 1934, hut there 18 still R 

gOO(1 deal to be tmme up. When you come to the other ~ el l you find alRO 
that it is 8'76. If you turn over the pageR you will find that the t>OfIition of 
the Msu lims is Rtill worse. ~o , I take this l!Iitnple rot-thod of calculation: 
take the percentage of Muslims, it ought. to bave  been 2?j per cent; take thf' 
diffE'renct' and mUltiply it by the Dumber and salarie,. and you will get the 
figures of loss to the Muslim omm n t~ . which will work up to seven erore!!. 
I press that the Railway Board ol1;ht not do justice only to other communi-
tied ~lt t?e other comm.l1nitie!'o should Rl11o.·include the Mus:ims and they ought 
to dll ]Us.tl.ce to the Mu.slnn.!I ~  well. W.e want. really to he very fair to the othel' 
·commumties, but T tlnnk Ji. IS very deSirable that wc lelll'n to live and let live. 
By this method alone t er~ will be peacl:! a.nd there can be good understanding' 
but peopl() desire that they should live and not sHow the others to Jive, t e~ 
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thert! will ~ a  be want of equilibrium, th.,re ·will always be miaunderatAnd-· 
iD8. If this principle of.live aDd let live be adopted in general, then probably 
all the political trouble that we are now faclOg may disappear ..... . 

Mr. Dep." Prelideat: 'fhe Honourable Member h. pt one minute more. 
Dr. Sir Zla 11cld1D Ahmld: I have not developed even half of my argu-

ments. I will probably have to leave t ~m over for BOrne other occasion . 
.• r •. Deputy Preatdent: If the House agrees, probably he may take 80me-

mol'tl tIme. 
Dr. Sir Zia Vddl,n Ahmad: If therefore we draw up the balance sheet tha· 

loss which we are suftering on accouut of the injustice done to us, iill seems· 
desirable that some justice should be done llOW. We do not want any special 
favourj but we want only bure justice. We do not want repayment of previous. 
lOllS,*, that we.have been 8ufferiug during the last nineoty yeats. We repudiate 
1111 our debts and do uot hl&rp as we do iu case of sterling balances. But at. 
least in futllre I thiuk justice Ithould be doue to us. Let the justice be done--
give ~  per cent. all round. Do not retrench IIn.v Muslims till 25 per cent. is. 
ccmpJeted, and then you can go on retrenching as many as you like. 

Ill. Abdur&lhmID Siddiqi: Mr. Deputy President, what I said with regard" 
to cut motion !iiu. 11 applies mutatis mutandis to recruitment, promotion, 
superannuation and a.:l the other aspeots of railway ad~tzat on in India. I 
would not have spoken on thil resolution but the fear with which the Hon-
olu'8'bia the War Transport Member talked hal induced "me to find out from. 
him whether he considers us, taJ.king from tneMe benches, as beggars or as. 
people who deUland their rightful Hhu.re III the administration. It was the 
Government of Iudia that decided the proportions. The Home Department 
publiHhed its Uesolutioll, and now when we 8Hk him to ask the Railway B08rd 
to behuve properlv Rnn C811'Y out the instructions co!,\tained in that e~ol t o  
he stands lip and tulks to' us sweetly and with suavity and suggests 8S if 
what we Ilre saying is reall.Y l~orre t and tlmt Iw would do us justice. But when 
he. got up and dema.nded from the House whether Honourable Members . 

. belonging to the CongreBs Part:.· 8grtll!d or did not agree with wha.t we were· 
talking, I feU as if ho did lIot intend to llrr~' out even the half-heurted pro-
mise which he and his IIs!<istullt hlld mndl!. We lire demanding our repre-
sentation in railway service II according to thlrt Resolution. Whether the Con-
gress agrees with it, whether the Anglo"IndiHJ.ls and the other minorities agree-
with our dema.n.d or not is not tht! point. Are you prepared to issue instruc-
tions and even commands to thE' Hailway BOllrd to give to the Muslims what. 
the Govllmment of Indin has agreed to give them? HilS the Congress said 
something which made him suggest ..... 

The BoDoarabf,e Sir BClw'ard Benthall: 'rhe Honoura.ble Member "'as aaking 
for something more than that. That is why we wanted the views of the otbt)r-
peopJe. 

1If. AbdUl' Ballman Siddiqi: We have been talking of the Resolution of the-
&mtl Department.. Asking for more was beca.use tbe ar~ ment of merit is. 
inflicted into our faces every time and that argument of merit neVE'r works in 
my favour. I do not want more: if I am given what is my due. I shall be 
su'tir.fied. But to ask X to say 'yes', to ask Y to agree with him aud so on 
and BO forth does create a doubt in my mind whether the assurances being 
f,l'ivell and the requests being made for withdrawal of these cut motions is 
sin.:lere or otherwise" 

Whet':1er these cut motions will have any effect is again a doubtful point 
but when he asked the Congress spoltesman to agree to wha.t we are dema.qping-
he l ~ almost giving up the ghost. He was almost crushing the paper on 
which t,hat Re!;olution is printed "r typed and throwing it. into waste paper 
basket!. That was uot do n~ us either justice or playing fair to UB. H our 
demand is according to your policy, please say 80. If we are wrong, pleall£!' 
tell us where we ar.e wrong. If you cannot find out of this nafiion ol donkeys. 
as .von hnvn Inhl'!'ll"d it, enough people to fin your services, let them go •. 
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fMr. Abdur Rahman Siddiqi] 
Fina the men with the neeesaary qualifications. Our demand i. based on. 
justice and should Dot be played with. 

DaD Babadur Zafar BOI&iD Du: The speeches delivered by my Hooour-
"ble friends seem to imply that ~ e Railway Boa1'd have been guilty of not imple. 
menting the instructions issued by the Govemment of India. with regard to. 
communal proportion to be observed iu recruitment to the railway services. I 
shaH now brie1iy explain the position in regard to the recruitment to the p~r or

services. 

As Honourable Membel'tI are awart>, the recruitment to the luperior services 
is made not by the Railway Board, not b1 any Railway a&ninistration but. 
through the Federal Public Service Commltlsion lind by meaos of • competit,i"ve 
examination. In the last 11 years, Muslims had actually obtained a percent· 
age of 2J3-9 as against 25 which is their quot... The reason for the defioienc,Y 
is tn be found not in RIly deliberate intention on the pftrt of the Railway Board 
not to carry out the intentions ot' Government but in the fact that qua.lified 
:\Iuslim ~nlld d te  are not forthcoming. .I will quote only one instance, relatinl! 
to the year 1944-45. in which ~ t ltr tilt' number of Muslims who qualified 
at tht! competitive examinatiou fOJ' recl"UitmE'nt tn the Engineering and Store .. 
Departments was much less than thf' nllrnhE'r of vBCancies allott-ed to this 
community. This eXllmination was heold by the It'ederal Publio Bervioe C(\m· 
mission alld not by the Railway Board. In the St.ores Department, we waNed 
three Muslims· We got none. The deficiency in the vacanoies was oarried 
over to the next year. 

1If. AbdUl Bahmu Siddiqi: Not made up in other seotions? 

DaD Bahadur Zafar BOIIJD Khan: I am cllDling to that. 
Ill. JluIlammlCl IallllUUl: Mav I know whether in the Public Stlrvioe-

Commission the Railway' BORTd ~  a representative as an expert and did he-
inaist on the commuA81 quota being made up thell Rnd there. 

DaD B&ha4111' Zalar Boa. JtbaD: A memher of thp department to which 
recruitment is made is always on the Commission to help the Federal Public-
~er e Commission. 

1Ir~ Jlgbammld Ia1DDu: What is he for? 

KbaIl Baba4v Zalar Roum Kban: He is thtlre 10 Stll:' that, thtl men select· 
ed are qualified for raoilwa;". service. In the Engineering .Department we want-
ed six Muslims. We got only 3. The deficiency in this department was made 
up by recruiting two more men in tne Traffic and Commercial Departmenk. 
and one in the Indian Railwav Accounts Rervice. Bv tfiis means, we were 
able just to make up the deficiency in thE' Engineering Department. Muslims. 
however, have not done so btrdly on the whole he<!I!Use their propOrtion which. 
was 4·67 in 1984 haa more than doubled itself IIIltl WI\I' 9'98 in IQ46" 

Ill. Jl1Ib&mm&d Bauman: In 11 years? 

KhaD Babadv Zalar BOI&1n DID: Yel. Oreilt cilre :8 exercised in tltH 
observance of the communal quotas for various communities and if we Ilrs not 
able to fill an~' vacancy allotted to a minority commullity in any year it is. 
carried forward to the foJlowiog ;year· But if We cannot m"ke up the defi· 
ciency in thE' next year also, the reRt!rvation lapses under the existing rules. 
No vacancy rep.erved for B Muslim hRR been filled by a member of any other 
comIlMi:'ity except, only in those cases when qualified Muslim candidate!! could 
not b-. fOllud. 

IIr. Muhammad Bauman: Have they not Iilpsed on Inany occasions? 

~ Bu.adur Zafar JIoIaln EIlaD: If in the second year, we are not able-
to find Imy qualified MusHm candidates, the ve.oancy lapse's. As I hnvtt 
alread.v said the chftrge for there being a deficieIlcy in the Muslim recruitmenfl 
to the superior services cannot really be laid at the door of Government, and 
this complaint could more appropriately be addressed to my Honourable friend 
to Dr. Sir Zia Uddin Ahmad (whom I do llot lIee in the House at the moment) 
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who may be asked to see that Muslim young men with t ~ required. qualiAoa-
tions and in sufficient numbers come forward to compete m the VIR"lOUS com-
petitive examinations held by the Federal Public Suvioe Commilllion. _ 
With regard. to the lower gazetted service, Government spokesmen have 

frequently stated in this House that this semce ill fllled &y promotion and it 
is the settlpd policy of Government that the rules regarding communal r~ er ~ 
tions will not apply to these promotions. The small number ~  Musbma III 
this service is due to the dearth of Muslims in the upper subordinate ranks on 
.Haways. 

m. Knbammld .&1IDIAIl: May I ask one question? In the subordinaM 
.ervice you fill by promotion only 80 and 20 per cent. by direct recruitment. 

Dan Bahaclur Zafar KOIIln DaD: Recently we have filJ,ed all our appoiD .. 
ments to the lower gazetted service by promotion. 

Mr. Kub1mmld .&1IDIAIl: Was it not the -practice to ft11 20 per oeD" 
through recruitment? 

KIwI. Bahadur Zalar 1IoIIU1 DaD,;. I am afraid I cannot answer that qU81-
1ion straight a.way. 

1Ir. Kuhammad .a1lJDl,D: Will the Honourable Member look into? 
Xhaa B&h&dur afar JIaIaID DaD: Yes. Sir. The defioiency of MuaUma 

in the lower gazetted service oan only be corrected in course of time and n~ 
thsb Muslims with the requisite qualifications are joining the subordinate sar· 
-vice in sufficient numbera there are indications that more Muslims will gradual-
ly become available for promotion to this semce. 
In this connection I would rttfer Honourable Members to the statements 

in Chapter VII, page 52 of Volume I of the Report by tlie Bailway Board for 
1944-45, from which my friend Mr. Nauman quoted, from which. it will be 
observed that the proportion of Muslims occupying posts on scales of par 
rising to Rs. 250 a month and over on the old scales and Rs. 200 on the new 
lcales of pay has risen from 4·84 in 1934 to 8·76 in 1945. 
With regard to the subordinate servioes, it is true tha1l in the las1l .me. 

years Muslims bave not obtained the t p la~ 25 per cent. quota. The:maiD 
reason has been, as haa already been mentioned to the House by the Hooourable 
the War Transport Member, the poor response to advertisement issued iI& 
-connection with recruitmenb to Railway Subordinate Semces and this is attri-
buted to Muslims having joined the Fight jug Forces and other work conneoted 
with the war in greater numbers. All Railway Administrations have e~er  

enced this difficulty including the North Western Railway where the recruit-
ment to Subordinate Services is made not by the Railway Administration but! 
by an outside body, namely, the North Western Railway Semce Cqmmisaion. 
Their position, however, has been steadily improving since 1984. Their per-
-"entage in the permanent Railway Subordinate services on the 81st March 1985 
".. 16·67, which increased to 2O'J on the 81st March 1945. It is hoped thati 
among the war semce candidates greater proportion of Muslims will be found 
to make up the deficiency of these years. The Railway Board. uerciaes • 
fairly strict check over recruitment :figures submitted by Railway Administra-
jons and Railways which failed to make up their communal quotas have had 
their attention drawn to this fact with instructions to make every effort to 
rectify the deficiency in the succeeding year. 

Then I think it was my Honourable friend Mr. Nauman who mentioned th .. 
on. the Selection Committees they }iave a. junior o8lcer who is subordinate to 
-other officers on the Committees. That, Sir, is not a fact. There are striot 
Instructions t a~ on the Selection Committees no one member shoulcl b. IU"" 
-ardinate to the other. I hoPt, Bir, with this exp1anation the HOnoulable 
Member will withdraw his cut motion. 
Dan B&h&dur Bab K. Gbu&lCaralJa (Rohilkund and Kumaon Di'risions:; 

Muhammadan Rural): Sir, according to the rules of the recruitment, there fa 
a machinery to look after the recruitment in a proper way. My submiuion Is 
-that the supervision to look after that machinery must be done in a proper way. 
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1 want tha.t there should be somebody to lovk tIofter the l'unning of this lOachinery < 
vroperly. It has been said that according to Rule 72 of the State Railway.: 
three persons are to be appoiuted to the Selection Committees. But I have seen 
that they are not of equal ranks. That is the cuse in many Divisions. The 
result is that the function of the selection of candidates is not carried o ~ pro-
perly by these Committees. Generally, it is the Divisional Pe~ onal Assistant 
who selects the menior interview nnd as he is sometimes oommunal-minded, he 
t&kes only those Muslims who arc very inferior in education with the result 
~ at at the time of interview they are rejected. It should not be so. If aU 
the three members of the Selection Committee are of the same rank, this will 
not hap})en. The other thing is that the Divisional Superintendent has to ask 
one of these three to work as the Chairman of the Selection Committee. That 
must be carried out properly. According to recruitment rules the committee 
of S should oonsist one from minority community "wherever' possible"; thE 
words "wherever possible" must be removed from the rules. 'l'liere should ~e 
one member fl'OlIl the Muslim community so that no injustice may be done a6 
the time of selection. With these remarks I support the motion for cut. 

JIr. "amlDad BMUDaIL: May I ask one queation of the Honourable 
Member? l'he Honourable Member has just said on beh&1f of the Government 
that there is a machinery in the Railway Board which keeps a regular watch 
that the communal ot~ is being maintained in the matter of recruitment. Is 
there any other machinery which equally keeps a watch that in the matter of 
dismissals and discharges the number of Mualiml ia not suing down? What 
happens is this. It is like a jar with a hole. It may be that in the matter of 
recruitment the Muslims are given 25 per cent. but in the matter, Qf discharges 
their numbE'l' may he verJ large. 1£ you see the whole year's reoruUiIIlent of any 
particular railway, you will find that Muslims have been dis0harge4 .. ,probably to 
the tune of 50 per cent. with the result that the communal quoc. ,.cannot be 
made up in the long run, whether it is 100 years or a thousand years. Is there 
any machinery to watch that point? 

DIe Koaoarr.ble Sir .dnrd BaUlall.: Well, Sir, 101 reprdl that point, we 
flo not keep any figures of dischlU'ges, but we do keep the ligures of the net 
result, which means the recruitment less discharges. We watch the a~terat on  
year by year. In addition, of course, to the Railway Board and myself watching 
~e e figures of recruitment, the Home Department, in order to supervise the 
Resolution of 1934, also watch to see tbatthe proper percentages of the minority 
communities are observed. 

Mr. K.amlDld BIo1UIUIB: I quite appreciate that. Doe. not the Honour-
.'b1e Member appreciate the fact that although the recruitment may be correct, 
the Muslim position will not improve unless some check is mailltained also in 
\he matter of diamia.als and discharge&? You will notice that in .pite of the 
best eftorts, the Muslim position has not improved in Railway services. :For 
Instance, within 10 years they have only improved by 5 per cent., although the 
number of ataft employed on the railways was about 7 lakbs in,normul years and 
it has now gone up to 9,62,000. Still, the percentage of Muslims haa Dot 
improved. Why it is so? 

fte JIoDourable SIr .dW114 B.t.1Ia1l: I will look into the matter and I.e 
whether any further machinery is necessary to watch dismissals. 

, "Sa Sir IJaIrI4 A-mid Ail DIll AI9l (Nominated NOIl.Official): Bir, I clo 
not think it can be said that proper Muslims are not forthcoming and in Railway 
l81'Viees Musliins were not recruited because properly all ~d people were not 
avait&ble. When I W88 Minister of Education, the same thing was told to me. 
But when I got the files and examined them with the Director of Public Instruc-
tion, I found that is persons 'were quite coinpeknt to·, hold that post IIlld three 
of ~em were appOinted by me at that time. I believe that.lf there is a will 
there must be a way. Most of these people do not reali.a that by keepin, a .. 
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'paorbicular community above par the;f are not doing any .. service to lhM commu-

nity. 1£ both the communities go up, most "Of this estrangement wUI go and 
Uley will live happily together. '1'0 my mind, 1 think the story about the .hail-
way Department, so far as the Muslim community is concemed, is -the same 
story which you can hear anywhere el e~ Even the illiterate people say that 
the Railway Board has got no liking for the Muslims. I think my Honourable 
friend, Sir Edward Benthall, whom I know very well, wants t.o do good, but be 
oan only formulate the policy. Those who carry out that policy are not willina 
to carry it out properly. So, there should be some kind of a Welfare Committee 
to look after the interests of the minority communities. From the figures that 
have been given, it appel.U'B that the ratio of'Muslims has been only doubled in 
ten ytmrs' tlnle in spite of all these war measures when so many more persollS 
were required. I think it was llot very difficult to get the qualified Muslims to 
fill up the :fixed quota.. But I know the handicaps that are ~ere. I ha.ve been 

• myseH recommending l)eople to different Departments but I am sorry to say that 
most of my recommendations to the Railway Boal'd have been turned down. I 
think only one- recommenda.tion was accepted. 'rhis is not the' case with oth. 
Depurtmellts. I hope my ono ra~le friend Sir Edward Benthall will look into 
this thing snd in his allswer he will give me an account of what has been done. 
But if this Welfare Committee is llotappointed, lam afrtlid this thing will con-

-tinue to be done in the same way as in the past years. The Railway Board 
ought to know that, after all, the public consists of both the communities and 
other communities and each one of them should have its proper share. What. 
they want is their legitimate share and it should be given to them with a. smiling 
face. If what they want is more than their share, they should be told: "No, 
you cannot have it and we will not give it j;o you· It is more than wbat has 
been your due share which you now want." 

'1'he lloDourab1e Sir :K4ward, Benthall: Sir, I do not think the 110nourable 
Member expects any reply except to say that I will give my personal attention 
to these things. It is our c:onstuut aim to try to keep up to these figures. 
Apart. from anything else aud to put it 011 the lowest level, if we do not keep up 
the quota, we get into trouble with Honourable Members in this House. There-
fore we like to see that the figures rtl8ch the percentage, because then we feel 
that they are sa.tisfied and we get less trouble. I can assure my Honourable 
friends that we do try and implement this percentage both in numbers and in 
spirit. 

Baja SJr 8&lJId Ahmad. All :D.au. Alv1: It is good so far as ~ goes, but 
what we want is we should get a Welfare Committee to look after the interesfl 
of the Muslims in this matter. On that point, I want a definite answer from 
the Honourable Member. If the Honourable Member cannot ,give an answer 
immediately, he .can look into the matter and let us know later on. I do not 
~nt the Honourable Member to commit himself here and now. 

The Bcmourable Sir .dwarcl BIILthaU: I am very sorry I cannot pron;rlse hbn 
an answer straight a.way on this question of a Welfare Committee. We ha.ve 
from time to time considered various steps for further checking up- the 
machinery. But whatever machinery is set up will have to be a machinel'J to 
cover the whole of the Government. We have in our Railway Board itself a 
machinery for- watching these figures of recruitment. Obviously if you want any-
thing else, you want it to be something which covers all the Departments of the 
Govemment, and to -be outside any particular Department. Therefore if any-
thing is to be set up, probably it must be something under the Home Depart;.. 
ment. But in view of the fact that until recently, under war circumstances, the 
percentages ha.ve been satisfactorily filled, there has not been really any case for 
stich a bit of machinery. - That is why in the past, although it has been examine. 
several times, we have come finally to the oonclusion that the machinery. in 
existence was adequate. To be frank, what is wanted is better qualified appU. 
cants for the posts ~  we find some difftoulty In filling up, for inatanqe, in the 
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.ae of posts for the Eugineering Department. In that lies the real solution. I·' 
eau _saure mv Honourlibltl fritlnd that auything we can do to help the COJIl- • 
mUllity ill t a~ way, we shall certainly do. 

Mr .•• ,mmNl Baamaa: Sir, in view of the auuranoe that the HoilOurable 
Kember has given that he will also look into the matter of dillDipale and m.. 
charges and see t~at even if the recruitments are made up aocording to the 
quota, why Muslims do not improve to any appreoiable degree and In view of 
lhi. assurance that he would look into these matten himself, I do Dot wanil to 
preas the motion to a Division and I beg leave to withdraw the motion. 

The motion was by leave of the Assembly withdrawn. 
Mr. Deputy PrIIl4IIl\: According to the arrangement arrived a~ &IDOIlI the 

Pries, today was allotted for the Muslim League Party. All the out moticma 
have been debated and there ill DO other cut motion to be taken up. I under- • 
• tand that a request has been made that some Honourable Memben of the 
European Group want to send in some other Cuts. Well, that is DOt for the 
Chair to decide at this time. This may be arranged in oOll8ultatiOD with all the 
Parties and out motions may be put up before the Honourable the President 
tomorrow morning. At that time, if he finds that! there is general agreemeDt! 
among the Parties, he will come to a decision. I cannot foretell what hla 
decision will be and what the arrangement of the Parties would be.·Therefore, 
I cannot say anything in respeOt of that at this time. I think it is open to the 
European Group to negotiate with other parties. 

As there is no other business, the House will now adjourn till eleven of the 
Clock tomorrow. 

The Assembly then adjourned till Eleven of the Clock OIl Wednelday, the 
27th February, 1946. ~ 

.PP DI~ 

hrnanI: Rl:POBT OJ' !flU COIDIITTD 011 TID BBftTON WOODS CONnBlDfCl: G~ 
The mot.ion adopted by the House at ita meet.ing held on the 29th January, 1946 t.. 

aablt.itation of the motion moved by the Honourable the Finance Member OIl the previoua 
.y &aking for rat.ification of the action of Government in adhering to the Bretton Wooda 
Apoeem8llta aa an original member propGllld inter alia "that. in order to determine what. .te ... 
_nld now be taken a Committee of t.hia Houae couaiating. of nine meu.ben be elect.ed to 
110 ioto thi. quest.ion and report. at an early date to t.hi. HOUle and pending CODaideration 
by t.hie Auembly ·of such Report. no farther act.ion be taken by thia Governmcmt io rupeet. 
of the .said Fund or Bank", We, the nndenigned, member. of the Committee to which 
the above mat.t.er wu referred, have considered t.he object. and have t.he honour to lubmit. 
.... ow oar iuterim Report. containing our recomn:aendat.iona. 

(1) We It.rolllly 8Ildol'l8 the atatement made in the course of the recent debate by 
the Honourable the Finance Member that. India ia not. bound in any way by the t.enua of 
the Anglo-American LoaD Alreement of December, 1945. 

(2) In our view the final decilion whether it. would be to India's advantap to remain 
a member of the Bretton Wood. imtitution. maL be determined to a very conaiderable 
at.tmt. by the outcome of the DeIlOt.iatiolll which Hia Majesty'. Govenqnent. are committed 
to undertake with the Government. of India on the aubject of liquidation of It.erling credit.. 
If these ne,otiationa are unduly delayed, it may be necellaary for India to withdraw befon 
th8Ie negot.lItiolll take place, becauae it may happen that. India will be called upon under 
&be Agreement. to undertake commitment.. which Ihe lLay feel unable to Ihoulder in the 
abIeDce of a Atiafactory solntion of the lterling credita. Similarly I it. may be DeceIIIry for 
Iadia to withdraw from the Int.ernat.i_1 Monetary Fund and tDe Internaticmal Bank iD 
C&H t.he propoeala of Hi. Majeat.y'. Government. for the let.t.lement. of at.erling balance. an 
DO\ ' .. tilfactory to India. AppreheDIioua in thia regard were voil'8d in the COUl'l8 of 
diaoauiona in t.he Committee, owing to certain Ipeechell by eminent. men in Bngland 
"vocat.ing t.he acaliDg down of at.erling balanc .. , and we 'are BIIured in thil oonnect.iou 
b, the Honourable the Finance Member that. not.hing baa happened Moe the authoritative 
pIVIIOuncemeat. made by Lord Keynea, Head of the U. K. Delegation at the Bretton Woodl 
Monetary Conference in reaFM to the demand of the Indian DeleRat.ion for an 8II1I1'aDCII 
_ the IUbject, to diminiah m any manner the authority or force 'of that It&temmt.. Never-
&helI!II in order to allay the anxietiea which have been cauled by oertain .... tement.a in 
Parlwnent and in the Brit.iab preu we would welcome an early and luthoritat.i.. re-
....... nce by Hia Majelt.t. Government. on thia point. and t.he bing of a dlte for neFti&-
UCIIII with the leut. poutble delay. • 



J 
,(3) We are alao informed by tbe Honourable tbe Finance Me'Jlber that. .ectiou 40 uiel 

41 ot the Buerve Bank of India Act., 1934, under which the Bank ie' legally compelled to 
Jift rupeu for .terliDg and to accumulate .terling agailUlt t.he illue of rupee. will be 
4UDended u part. of the action that will be taken to implement. ad.herence to the Intematicmal 
lIonetarJ Fund Agreement.. 

I 
(4) ,We recommend to t.he A.sembly that Government. may be aathon.ed to appoint. a 

oroftl'llOr and an alternate and Ex.cotive Director. and alternatea, when thia ia nece.aary, 
but no farther flDancial commitment. .hoold be undertaken by Go .mmen~~ with regard 
to the J'qd or the Bank before the mtter baa bean farther CODIidered by 1iII8 Committee. 
The Comuiittee .hoold be IllUDmoned again to have a report from tbe Goftmor on hia retarD 
from tha first meeting. of the Boara of Gov.mora of the Fund and the Bank i we expcd 
tllM ... ma:y be able to IIriDc additioual information bearing OIl tbe probable lOOPe and 
III&DDel' of opera~ of tbeee international iut.itutiou in relat.ion to the requirement. of 
t.hia counVJ, which ma:y UIiat the comn:Jttee in arriving at a conaidered recommlildaticm to 
~ .t.emblt OIl the q'ilMlon of oont.inauee or dilCODtinuance of memberahip. 

, A. ROWLANDS. 
GEOJ'FB.EY W. TYSON. 
B. X. MADAN. 

-X. C. NEOGY. 
-N. V. GADGIL. 
ell:. ANANTHASA.YANAlI AYYANGAIL 

-)lAW SUBII)AB. 
roSUI' A.. BABoON. 
ZIA UDDIN AlOUD. 

SUPPrAKUTABY NO'ft 'fO 'l'ID III'l'IIIUJ[ BatoR!' or 'rBII CoxKrrru ON '1'l1lI Bam'fO. WOOD. 
~~ o~ 

With reference to paragraph (3) of the interim report, we .hoold like to add th.-
following :- . • 

'Apart from India'. memberahip of Bretton Wood'. InatitatiolUl the qU8ltion of amending 
the BeIIe"e, Bank Act. 1934, hal ... umed very great importance .. there ia a oontinUOUI 
addition to our .terling balancee. We think that Government .hoald act promptI:y to put. 
• atop to the .. accumulatiOlUl by amending relevant. .. ctione of the Reaerve Bank Act, 1934. 
or otherwiae. The accumulated balancea are already a great problem and we do not wan. 
t.hem to becoma more di8lcolt. and diaadvantageou. to India 

N." D-.m f 
f'A. 96tA ,.&rtIary, 1946. 

MANU SUBEAB. 
M. ANANTHASAYANAK AYYANGAB. 
K. C. NEOGY. 
N. V. GADGIL. 
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~ at .. De __ of tbe Lep1&tan ....... bIJ 1114 at .. Goa ... at ..... 
an oIM'nlltlA _ IIlI IroIIl Uae ..... at "'NIM'kn, 0I9II1aII, DIIII 

• 
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